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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised by
the Committee, do present on their bebalf the 75th Report on the Action
Taken by Government on the recommendations of the Public Accounts
Committee contained in their 59th Report (Third Lok Sabha) relating
to the Ministries of Education, Food, Agriculture, Community m
mentands%g{)aaﬁon,lndusuyandbcpﬁ.of&cialWelfare(P
Deptt. of Social Secu

rity).
2. On 12th June, 1968, an “Action Taken” Sub-Committee was
2] to scrutinise the replies received from Government in pursuance

the recommendations made by the Committee in their earlier Reports,
The Sub-Committee was constituted with following Members :
Shri D. K. Kunte—Convener.

PpAdLON=

3. The draft Report was considered and adopted by the Sub-Com-
mittee at their sitting held on 22-4-68 and finally adopted by the Public
Accoynts Committee on 28-4-68.

4. For facility of reference the main conclusions/recommendations of
the Committee have been printed in thick type in the body of the Report.
A statement showing the summary of the main recommendations/obser-
vations of the Committee is appended to the Report (Appendix).

S. The Committec place on record their appreciation of the assistance
tcmlcmdr India.w them in this matter by the Comptroller and Auditor, General
o

M. R. MASANI,
NEw DrLHL Chairman,
April 28, 1965. Public Accounts Committee.

Vaisak:» 8, 1891 (S).
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CHAFTER 1
REPORT

1.1. This Report deals with Action Taken by Government on the re-
comme= . ations contained in the 59th Report of the Public Accounts
Committee (Third Lok Sabha) on the Appropriation Accounts (Civil),
1964-65 and Audit Report (Civil), 1966, relating to the Ministries of
Education, Food, Agriculture, Community Development and

and nt of Social Welfare, which was to the
House on the November, 1966.

1.2. The Action Taken notes/statements on the recommendations of
the Committee contained in this Report have been categorised under the
following heads :—

(i) Recommendations/Observations that have been accepted by
Government :

S. Nos. 3 (para 1.44), 11, 15, 17, 19, 21, 25, 27 (paras 2.16,
2.17, 2.18 and 2.19), 28, 31, 34, 35, 36, 37, 38, 39, 48, 49
(paras 3.24 to 3.26), 50 (paras 4.10 and 4.12), 52, 53, 54,
56, 59, 61 (paras 4.64 to 4.66), 70, 73, 74 (paras 547
and 5.48), 75, 78, 79, 80, 81, 82 and B84.

(i) Recommendations/observations which the Committee do not
desire 10 pursue in view of the replies of Government :
S. Nos. 2 (para 1.33), 3 (para 1.43), 4 (para 1.53) §, 7,
10, 29, 30, 33, 42, 46, 50 (para 4.11), 51, 55, 60, 61 (para
4.67), 62, 63, 64, 66, 71 and 72.

(iii) Recommendations/observations replies to which have not been
accepted by the Committee and which require reiteration :

S. Nos. 9, 12, 13, 14, 16 and 83.

(iv) Recommendations/observations in respect of which Govern-
ment have furnished interim replies :
S. Nos. 1, 2 (paras 1.31 and 1.32), 3 (para 1.42), 4 (paras
1.52 and 1.54), 6, 8, 27 (para 2.15), 32, 40, 41, 43, 44,
45, 47, 49 ( 3.34), 57, 58, 65, 67, 68, 69, 74 (paras
5.49 and 5.50), 75, 76 and 77,

13, The Co——":- desire thet replics o the recommendasions/ohser-
vuh-‘-z:‘v:_::hﬁ*gﬁwﬂﬂim&) n lm:

1.4. The Committee will now deal with the action taken by Govern-
ment on some of the recommen. ations/observations.
1
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Processes Jor commercial exploitation—Paragraph 1.104, S. No. 9.

1.5. The Council of Scientific and Industrial Research developed 494
scientific and industrial processes upto 1964-65 for commercial exploita-
. tion. While 128 out of these processes were licensed on payment of lumip
sum premium and recurring royalty, 189 of the processes were released free
of charge to industry for want of response from trade on payment. As
no system of costing had been introduced by the Countil, amount of
money spent on the development of the processes could not be cakulated.
Commenting on this aspect of the matter, the Public Accounts Committee,
in 1.104 of their 59th Report (Third Lok Sabha), had made

the following observations :—

“1.104. The Committee regret to note that the CS.ILR. which
has been in existence for over two decades did not think of introduc-
ing a system of costing for the processes developed by them. The
Committee feel that this should bave been done much carlier. The
Committee note that the work relating to the costing of scientific and
industrial processes developed for commercial exploitation has been
introduced from last year in 7 or 8 of the laboratories only by the
Council. They desire that as a result of this experiment the system
of costing should be further extended to all other laboratories. With
the introduction of a system of costing of processes, the Committee
hope that the Council would be able to have an idea of the total
expenditure incurred by it on the development of various processes.”

1.6. In their reply to paragraph 1.104, the Ministry of Education
(Council of Scientific and Industrial Research) have stated :

“The question of planning of research and cost analysis was one of
the items comsidered at the 16th Directors’ Conference of the Heads of
National Laboratories and Research associations held on July 4-5, 1966
at Bangalore. The conference reiterated the view that detailed cost ana-
lysis should be carried out only in respect of large pilot projects since
costing is neither practicable nor economical in the case of small projects.

It was ultimately decided that costm1 E pattern may be evolved in some

of the laboratories on an experimental and results studied to evolve
a general pattern for being introduced in all the Laboratories.”

The Council of Scientific and Industrial Research in a subsequent
note stated :

“At present, costing of projects/processes is done by some of the
National Laboratories by different methods which are tabulated below :

} Name of the Laboratory/Institute Method of cost analysis of processes
1. Central Salt and Marine Chemicals Costing is carried out by chargi and
Research Institute, Bhavnagar, allowances of personne] mﬂm ‘;p:‘y other
costs_ included in the laboratory overbeads
usually proratain relstion to number of
scietific workers. Depreciation charges are

also included in the case of equipment used.
2. Natiopal Chemical Laboratory, Costing analysis includes details regarding the
Poosi Someni, mart ot e f e
Procsss terms for
release. Themlmﬂ n‘f arriw;! ha" after
considering profitabilic t
and the research inputs. w e provess



" Name of the Laborstory/Institute ' Method of cost’ analysis of processes
3 ical Laboratory, Costing'is done afier taking into account very
ﬁa‘“&‘f‘“"“‘“"w aory . da:ﬁ' study of the ove‘rhudi of various

Divisions, cost of materials, cost of labour etc.
and any other development charges that mxy
be incidental.

4. Nationa! Pbysical Laboratory, All the basic requiremeats for controlling
New Dethi. v Y cost—Record of Material control, Labour
control and overbeads are properly main-

tained and different items of cost are systema-

6. Central Electronics Engincering Pilot plant products and Institutes products
Rescarch Institute, Pilani. fabncated in Batch production and proto-
type models which are sold to instituti
private parties and individuals for study and
development purposes are subjected to costing
N based on the “‘principles of Direct costing
system.”

i
|
|
z
|
;

1
g
{
8
3
i
¥
1‘7
i
¥
4
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Paragraph 1.113—Serial No. 12
8. F statement furnished by Governmeat, jt came to the noucf
of I}nbhc ‘X&%ms Committee that during 1964-65, cighteen schemes &
ing foreign collaboration were C:pproved by G&vcr:lnaxtet:; )
technical advice of the C.S1R. Commenting on ibe ) Public
Accounts Cogcexhittee, in paragraph 1.113 of their 59th Report (Third Lok
Sabba) had observed :

«1.113. From this statement the Committee find that as many as
eighteen schemes involvi foreign collaboration were approved
during 1964-65, against advice of the CS.I.R. The
would like to know the justification for ignoring the advice of CS.IR.

in these cases.”

1.9. In their reply to paragraph 1.113, the Ministry of Education
(Council of Scientific and Industrial Research) stated :

“A statement giving reasons for foreign collaboration against the
advice of CSIR in respect of 18 cascs as furnished by the Ministrics
of Industrial Development & Company Affairs, Petroleum and
Chemicals and Steel, Mines & Metals is enclosed (Appeadix-I). The
advice given by the CSIR in respect of each of these cases has also
been incorporated in the above Statement as desired by AG.CR.
vide D.O. letter No. RR5-2/67-68/460 dated 23-8-1967."

1.10. The Commiftee are not convinced by the reasons given by Govers-
ment for aflowing foreign collaboration in disregard of the advice of the
C.S.IR.. Part of the justificafion given in many cases for allowing foreign
Mﬁq’oﬁs ’mwazmmwmm@nexchmgewrwghm

or earn foreign ex ‘ exports, but facts and fignres
have been not furnished to the Committee by Government to substantiste this
point. The Committee regret that Govermment did not make any indepen-

Paragraphs 1.117 and 1.118—Serial No. 13

L12. From April, 1945 to October, 1965, 156 processes were patent-
edmvanousfomgnoountriesonpaymcmofiniﬁalpatcntfeeaamﬁng
to Rs. 1.81 lakhs. None of thesc processes could, however, be actually
released to in the foreign countries. Out of 156 patents, 70
mwwm 1, 1965. ('Jommcnungph: ing on the matter, the Public

: itiee, in paragraphs 1.117 and 1.1 i Roport
(Third Lok Sabha), observed as follows : 18 of their b



“1.117. The Committee regret to note that nooe of Oa£
cesses patented im foreign counmesbetweenApnI,I%Stp

1965 could be released to industry in foreign countries.
thatthemasonsﬁorwhwhﬂwrewasnodcmandtortbepmcumm
foreign countries should be looked into. The N.R.D.C. should ako
mmngatowhytbeagentsappmmedbythemto-cnthcscpum:n
foreign countries had failed to do their job.”

“1.118. The Committce hope that efforts would be made to en-
sure the commercial exploitation of the processes patented abroad.

1.13. In their rcpog to paragraphs 1.117 and 1.118, the Ministry of
Education (Council Scientific and Industrial Rescarch) stated as

“N.R.D.C. has been carefully looking into possible reasons be-
cause of which processes developed in India could not be licensed
in foreign countnies. The o tions with whom the NRDC have
got reciprocal arrangements for the commercial exploitation of the
Indian Patents in their respectm countries, are well reputed organisa-
tions and there is absolute no doubt about their integrity and bopafide.
The N.R.D.C. has been in correspondence with its counterparts in
foreign countries for arranging commercial utilisation of processes in
those countries. The technology in foreign countries is at a higher
level than technology in this country and the reasons generally given
by these bodies for non-licensing of Indian know-how is that there
is no scope for exploitation of the particular processes in their coun-
tries. Under the circumstances the question of investigation of nom-
1mplcmentauon of Indian processes by foreign entreprencurs does ot
arise.”

1.14. In a subsequent note, the Ministry of Education stated that “the

Corporation for arranging commercnal exploitation of processes patented
abroad almost remains the same.”

1.15. The Committee are unable to appreciate the given by the

Ministry that “the technology im forelgm countries is at a level than

in this comntry and the resson generally given by these bodies

for of Indian know-how is that there is no scope for exploits-
tion of the processes in their countries.”

mmmmumumgaymwg«-w
patonted in foreigm countries, a carefal and thorough -——-:-—:= should
first be made of the prospects for the commercial exploitation of those pro-
censes inm those countries.

Paragraphs 1.124 and 1.125—S. No. 14

1.16. A process for the manufacture of “Bacterial Diastase by Sub-
mexged Culture for Desizing”, developed at the National Chemical Labo-
ratory, Poona was released through the National Rescarch Development
Corporation for commercial exploitation to a firm at Bombay on an all-
exclusive basis for in the whole of India. Although, under
the agreement the was required to start production from October,
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i uction had not commenced till January 1966. The firm
Sl imhport ioeces for Re. 3.25 lakhs bétween 1961 and 1963 for
import of explosion proof motors and other production equipment which
were stated to be necessary to establish commercial exploitation of the
process. Commenting on this case, the Public Accounts Committee in
paragraphs 1.124 and 1.125 of their 59th Report (Third Lok Sabha),
had observed as follows :

“}1.124. The Committec arc unhappy at the inordinatc delay in
the commencement of production on the part of the firm concerned
with resultant loss of royalty to the Council. They are surprised that
the Council entered into the agreement with the firm on the basis of
a fixed percentage as royalty on production, while it had no control
over production. It was stated in evidence that the firm hoped to
go into production in a few months’ time. The Committee would like
to be informed of the latest position.”

“1.125. The Committee suggest that the various processes deve-
Joped by the Council should be taken back from the parties m case
they fail to develop the same in one or two years. In such cases,
the processes should be given to other parties who could develop
the same quickly. Release of processes on an all exclusive basis
should be avoided, as far as possible. The Committee also desire
that a review of all the processes so far developed should be con-
ducted keeping in view the above observations.”

1.17. In their reply to paragraphs 1.124 and 1.125, the Ministry of
Edacation (Council of Scientific and Industrial Research) had stated as

“M/s. Chemaux Private Limited, Bombay have already got the
plant erected and necessary equipment has been installed. The firm
in their letter dated 8-3-1967 have stated that they have already gone
into production but the stock of raw materials held by them are pot
adequate for their purpose and if not replenished, would lead to the
closure of plant for want of imported chemicals.

The present policy of the Corporation is to issue non-exclusive
licences. Where, however, sufficient development work is needed by
the party and the demand of the product is very small, cxclusive
licences are considered. Even in such cases, a clause has been in-
corporated in the licence agreement that if the party does not go
mto production within a stipulated period ie. 1 to 2 years, the
licence is automatically converted into non-exclusive. In many cases,
the Corporation has converted exclusive licences into non-exclusive
under the said clause and has thus been abke to give the process
to other suitable parties also. The Committee’s observations are bei
implemented and followed while granting licences for commerci
exploitation of the processes.

As regards conducting a review of all the processes so far deve-
bpedkeepmgmviewt_herecommendation of the PAC, it may
be stated that the parties always keep the N.R.D.C. informed about
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when NR.D.C. is convinced that the licensee is inteatiomafly oot
making progress, it cancels their licence and offers it to others.”

1.18. In a subsequent note, the Ministry of Education, however,

“M/s. Chemaux Private Limited, Bombay have decided to £
mforfomgncollabomhonastheycontendthattheym facing

difficulty in working the process developed at National Chemical
Laboratory and licensed to them.

However to avoid the controversy on the issue of NCL know-bow
being not workable the Board decided as under to which the firm has
agreed.

1. Refund of premium of Rs. 75,000 paid by the firm.
2. Reduction of Royalty from 63% to 3%.
3. Other terms of the agreement remain unaltered.”

1.19. The Committee observe that the process was released im this case
for commercial exploitation on the understanding that production would
start from October, 1961. It is that even over
cight years has still not started.. The CS.
while to refund the premium amount origimally paid by the
release of this process and
per cent to 3 per cent on
working the process.”

that where farmed out to parties are not developed within
sonsble time, they should be resumed by Government and given to other
parties. The Cz— -2 mote that this suggestion is e
and followed while Beemses for sz —=- ! of the

? The C:—— 'z~ bope that this wosld help to aveid recusremce
of the type of cases —:~" === above.

Presentation of Audit Reports regarding Cemtral Universities to Parlia-
ment—Paragraphs 1.137 and 1.138—S. No. 16.

VmBhamumngcumamtcnanccanddcvdopmcntgmmsbytban—
tral Government through the agency of the University Grants Commis-
sion. The Aodit Reports on the accounts of these Central Universities
are not, however, presented to Parliament. Commenting on this matter,
thehlbhcAccoumsCommmcc mparagraphs.ll37andll380fthcxr
59th Report (Third Lok Sabha), had made the following observations :

“1.137. The Committee fecl that the financial accountability does
not in any way clash with the academic freedom of the Central Uni-
vegsitics.  Further, Audit Reports of the Central Universities arc
placed in the of Parliament and as such are already availabic
to the Mombers of Parliament. The Public Accounts Committee has

lnying emphasis on the presentation to Parfiament of the Audit

ﬁ:ftbe Ceatral Universities from the year 1952-S3 onwards.

Coomiittce, therefore, would like to reiterate their observations
cotrtained in para 2.7 of their S2nd Report (1965-66) and suggest
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thiat the Audit Reports of the Central Universitics should be presented
to Parliament in future.”

«1.138. It was also deposed before the Committee by the witness
that it was decided to wait for the Report of the Education Commis-
sion before taking a final decision in this matter. He further added
that the report of the Education Commission had been received and
was under consideration of the Government, and that he would pi
the whole matter before the Education Minister for a final decision.
The Committee suggest that if necessary, the matter may even be

before the Cabinet. In this connection the Committce would
ike to draw the attention of the Ministry of Education to para 2.52
of their 52nd Report (1965-66) wherein the Committee have obeer-
ved that if there is any difficulty in implementing the recommendation
reiterated by the Committee, the matter should be submitted to the
Cabinet and its decision communicated to the Committee.”

1.22. The Ministry of Education, in reply to paragraphs 1.137 and
1.138. have stated as follows :

“As desired by the Public Accounts Committee, the matter was
submitted to the Cabinet for decision. The Cabinet has decided
that the present practice of not placing the Audit Reports on the
accounts of the Central Universities ore Parliament should be
continued.

In so far as the Committee’s observation that Audit Reports are
available in Parliament Library is concerned, the position is that
Annual Reports of Central Universities containing infer-glia an
account of revenue and expenditure are supplied to Parliament

Library.”

1.23. The reply of Government was discussed by the Action Taken
Sub-Committee of the Public Accounts Committee with the representatives
of the University Grants Commission, Ministry of Education artd Comp-
troller and Auditor General on 22nd August, 1968. During the discussion
the Government representatives expressed the view that in view of the
provisions of the University Grants Commission Act 1956, there should
be no difficulty in Comptroller and Auditor General's reporting to Parlia-
meat matters of sabstantial importance relating to Central niversitics,
ansing out of audit of the accounts of the University Grants Commission.
The Comptroller and Auditor Gencral's representative pointed out ¢hat this
viow of the Government was apparently somewhat in conflict with the
earlier opinion of the Ministry of Law about the Comptroller and Auditor
General’s com%it:nce to report to Parliament matters relating to Central
Universities. ] Committee, thereupon desired that the matter may be
further examined by C. & A. G. in consultation with Ministries of Law
and Education.

The Commitwg understand from Audit that the matter was referred
l;ty Id::m hna)d thmstty of EducL:‘t:ion who have reported that the Ministry
w to obtain comments of the Ministry of o
before giving their advice. Sy Fananc

1.24. The Committee are anxions that s decision on the q of lay-
numuwvmmmmrﬁarmt:{a
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be reached at an early date. They would, therefore, like the matter to be
speedily processed by Government.

Omission to recover rent and other charges in respect of residents in
occupation of officials—Paragraph 6.38—S. No. 83.

1.25. The Directorate of Social Welfare, Delhi, has 75 residential units
under its control which are allotted to the officials working in the Homes
and other institutions. No decision regarding the officials to whom rent
free accommodation is to be allotted in the public interest had been taken
(January, 1966). The appeals of 30 allottees who had not been given
rent free accommodation, were pending decision before the Chief Com-
missioner while the cases of the remaining 45 allottees for giving sanction
for rent free accommodation were under reference to the Ministry of
Finance for their concurrence. There were aiso stated to be four cases of
unauthorised occupation., Commenting on this case, the Public Accounts
Committee, in paragraph 6.38 of their 59th Report (Third Lok Sabha),
had made the following observations :

“6.38. The Committee regret to note the delay in finalising ¢he
decision regarding the pending cases of rent free accommodation.
As the realisation of a substantial amount as rent, water and eclectri-
city charges etc. is pending, the Committee desire that the action
in this case should be expedited. They would like to be informed
of the results of the action taken in this case. They would also like
to be informed of the action taken in four cases of unauthorised
occupation.”
1.26. In their reply to paragraph 6.38, the Department of Social Wel-

faro stated as follows :

“Out of 4 cases of alleged unauthorised occupation, two cases
relating to a Head Clerk and a case worker were, on further cxami-
nation, found to be not actually cases of unauthorised occupation.
Rent is being recovered from of them at 10% of emoluments
under F.R. 45-A. In onc case, relating to the former Superintendent
of Children’'s Home, the Directorate has decided to recover remt
at 10% of the emoiuments as the occupation in this case was also
held to be not unauthorised. The 4th case of the former Principal,
Government Lady Noyce School has been rejected by the Administra-
tion. The then Principal, Government Lady Noyce School, Demi
has been asked on 23-10-1968 for the payment of a sum of
Rs. 13,283.85 p. duc from him as arrears of house reat.”




CHAPTER 11

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation

The Committee also feel that apart from lack of proper supesvision
and non-observance of rules and orders, there was inadequate arrangement
to keep a proper watch over the maintenance of accounts of centenary
celebrations. In this connection, they would like the Ministry of Finance
to issue suitable instructions to all Ministries/Departments of Government
of India to make adequate arrangements for proper maintenance of
accounts in cases where public funds are sanctioned/spent on special
occasions.

[S. No. 3 Appendix XXI1X, Para 1.44 of 59th Report (Third Lok Sabha)]

Action taken .

The Public Accounts Committee’s comments had been brought to the
Archacological Survey of India’s notice, and to ensure that financial pro-
codares were duly followed and proper accounts maintained, a senior
officer of the Indian Audit and Accounts Department had been posted in
charge of the Department’s administration.

?he Ministry of Finance have also issued necessary instauctions to all
Ministries/Departments of the Government of India, in their O.M. No. 12
(47)-E(Co-ord) /68, dated the 17th October, 1968.

[Ministry of Education O.M. No. F. 16/1/66-CAI(}), dated the 22nd
November, 1968].

o As dcwed by the Committee suitable instructions have been issued to
Mmistries/Departments vide O.M. No. F. 12(47)-E(Co-ord
17th October, 1968, (47)-E(Co-0rd) 166. dated

[Min. of Fin. O.M. No. F. 12(47)-E(Co-ord) /66, dated 17-10-68).
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No. 12(47)-E(Co-o0rd.) /66
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)
New Delhi, the 17th October, 1968
OFFICE MEMORANDUM

SuBJECT :—59th Report of the P.A.C. (3rd Lok Sabha)—Recommenda-
tion No. 3—Expenditure on special occasions.

In their 59th Report (3rd Lok Sabha) the P.A.C. dealt with a casc
in which the expenditure in conncction with a special occasion (viz. cen-
tenary cclebrations) excecded the alfotment specifically sanctioned by
Government for the purpose. This happened because no separate account
was maintained for the expenditure on the special occasion and it was
mixed up with the normal contingent expenditure of the Department con-
cerned, with the  result that a proper watch of the expenditure on the
special occasion against the sanctioned amount could not be kept. The
Committee recommended in para 1.44 of the above Report as follows:—

“The Committee also feel that apart from lack of proper super-
vision and non-observance of rules and orders, there was inadequate
arrangement to keep a proper watch over the maintenance of account
of centcnary celebrations. In this connection, they would like the
Ministry of Finance to issue suitable instructions to all Ministries/
Departments of Government of India to make adequate arrangements
for proper maintenance of accounts in cases wherc public funds are
sanctioncd/spent on special occasions”.

2. It is obvious that when a specific allotmmrent is sanctioned by Govern-
ment for special occasions, steps should be taken to keep the expenditure
within that limit. This can be ensured only if a scparate account is main-
tained for the purpose. It may not however be necessary to open a
separate hcad of account under a particular demand in all cases, irrespec-
tive of the size of the allotment. Where the allotment is sub-stantial a
scparate head of account should be opened in consultation with Economic
Affairs Department (Budget Division) and in other cases a suitable Re-
gister should be maintained by the Decpartment concerned for keeping a
proper record of accounts of the expenditure incurred against the amount
sanctioned for the special occasion. The progress of expenditure should.
thereafter, be watched against the sanctioned amount in accordance with
the procedures and instructions issucd from time to time in regard to con-
trol over expenditure, vide Part VII of Chapter 5 of G.F.Rs.

3. All Ministries/Departments arc requested to take action accordingly.

N. N. K. NAIR,
Deputy Secretary to the Govi, of India.

To
All Ministrres/Departments of the Government of lndia.
No. F. 12(47)-E(Co-0rd.) /66
Copy forwarded for information to :—

(i) Department of Economic Affairs (Budget Division).
L33LSS,69—2 11
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(ii) All Expenditure Branches including Defence Division.
(iii) E. I(A) Branch.

N. N. K. NAIR,
Deputy Secretary to the Govt. of India.

Recommendation

It appears that the amount of Rs. 2.65 lakhs was sanctioned ad hoc

without drawing any detailed estimate or without proper planning. The

ent should have obtained cxpert advice in the matter. The Com-

mittee feel that the Department should have anticipated that the exhibition
would be extended and it should have been planned accordingly.

[S. No. 3, Appendix XXIX, Para 1.44 of 59th Report (Third Lok Sabha)].

Action taken

The amount of Rs. 2.65 lakhs was not sanctioned on ad hoc basis. The
amount was sanctioned by Government against the Department’s estimates
of over Rs. 6 lakhs. While according sanction the amount on each item
was specified as follows :—

Rs.

1. Conference on Asian Archacology .. 1,00,000
2. Exhibition .. 1,54,000
3. Uday Shankar’s show “Samanya Khati” .. 4,000
4. Tea, coffee and Iunch to be served to the |

delegates to the International Conference of

Asian Archaeology .. 7,307.50

Total .. 2,65,307.50

[Ministiry of Education O.M. No. F. 16/1/66-CAI(1), dated the 22nd
November, 1968].

Recommendation

The Committee are disappointed to note that out of 494 scientific and
industrial processes developed for commercial exploitation by the Council
up to 1964-65, on!y (9 are in actual production at present. This clearly
indicates that thes: pricesses were cither not commercially viable or better
substitutes were already available in the market. The Committec would,
therefore, urge that more care should be taken in future in the selection of
processes for development. There should also be a liaison with the indus-
try. This is imperative not only from the point of view of avoiding infruc-

tuous expenditure, but also from the point of view of proper utilisation of
mndigenous talent.

[SI. No. 11 of the PAC's 59th Report (Third Lok Sabha)|.

Action taken

Selection of processcs for development is done by the Laboratories/
Institutes concerned after taking into consideration the various factors and
after obtaining the approval of their Executive Councils. However, the
observations made by the Committce have been brought to the notice of
the Directors/Heads of the National Laboratories/Institutes with a view to
ensuring that more carc is taken in future in the selection of processes for
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development vide letter No. 3/10/66-PU, dated 15-6-67, copy enclosed
(Annexure III).

(Anpexure IIT)

COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH
Rafi Marg,
New Delhi, 15th June, 1967.
No. 3/10/66-PU

From
The Secrctary,
Council of Scientific and Industrial Research.

The Dircctors/Heads of the
National Laboratories/ Institutes.

SUBJECT :—Selection of processes—59th Report of the Public Accounts
Committee (Third Lok Sabha).
Sir,

The Public Accounts Committee in its 59th Report while considering
the scientific and industrial process developed by the National Laboratories/
Institutes for commercial exploitation up to 1964-65 has observed that
most of the procusses were either not commercially viable or better substi-
tutes were alrecady available in the market. The Committee has, therefore,
urged that more care should be taken in future in the selection of processes
tor development. There should be a liaison with the industry. This is
imperative not only from the point of view of avoiding infructuous expendi-

ture, but also from the point of view of proper utilsation of indigenous
talent.

The observation of the Committee are brought to the notice of all con-
cerned with a view to ensuring that more care is taken in future in the
selection of processes for development.

Yours faithfully,
Sd/- L. RAMANATHAN

Under Secretary
Copy to: The Scientist-in-charge, Directorate of Research Coordination &
Industrial Liaison, IR Building, New Delhi.
2. Committee Section.

Sd/- L. RAMANATHAN
Under Secretary

Recommendation

The Committec regret to note that while there is a dearth of technical
and engineering education in the country, the funds allotted for technical
and engineering cducation have been diverted for other purposes. In
cvidence the Secretary, University Grants Commission stated that in view
of the delay in getting the plans approved by the All India Couneil of
Technical Education, certain funds were diverted and utilised for streng-
thening science education which is considered the base of technical educa-
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tion. The Committee belicve that in that case also the prior approval of
the Ministry for diversion of funds should have been obtained as required
under the rules. They hope that such cases would not recur.

{S1. No. 15 of Appendix XXIX to 59th Report (Third Lok Sabha)).

Action taken

The observation was communicated to the University Grants Commis-
sion which has noted the same for compliance. It has bcen added by the
Commission that the approval of the Government of India  will be duly
obtained in future if such a necessity arises.

Recommendation

The Committee observe from the note furnished by the Ministry that
there has been no appreciable increase in enrolment in most of the courses
offered by the University and in some courses there has actually been a
decline. The per capita expenditure has, however, shown a steep ns
from Rs. 1,961 in 1962-63 to Rs. 2,367 in 1964-65. The Committee
desire that rcasons for this state of affairs should be ascertained and suit-
able remedial mcasures adopted to arrest both decline in enrolment in
some courses and rise in per capita expenditure.

[SL. No. 17 of Appendix XXIX to 59th Report (Third Lok Sabha)}.
Action taken
A note is enclosed (Appeadix I).

ANNEXURE 1

A NOTE ON ENROLMENT OF STUDENTS AND PER CAPITA
EXPENDITURE ON STUDENTS AT VISVA-BHARATI

[Prepared with reference to Serial No. 17, Para No. 1.141 of the Fifryv-
ninth Report (Third Lok Sabha) of Public Accounts Committee, 1966-671.

From the cnclosed statement showing enrolment of students during the
four academic sessions, 1962-63 to 1965-66, it will be evident that therc
has been an appreciable increase in the overall enrolment of students. The
total number of students at Visva-Bharati was 1,608 in 1962-63. As a re-
sult of steady increase from year to year, the figure of total enrolment has
gone up to 1,930 in 1965-66.

The increase is not confined to any particular sector but is spread over
both the University and Collegiate level as also over the school level as
will be seen from statements 1 and 2. The first one deals with students in
the University and Collegiate level and the second statement covers students
of school level at Visva-Bharati.

That the increase in enrolment has not been more marked and has not
yet been able to bring about any noticeable decline in the per capita expen-
diture is due to various reasons. In a residential University like Visva-
Bharati, the most important reason is that the rate of extra enrolment of
;s.tl::cnts is absolutely limited by the availability of residential accommoda-

The increase, so far recorded, has only been possible on acoount of
fact that during the period under review Visva-Bharati was able tl; set g
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at least 3 hostels for boys and girls out of funds provided by U.G.C. and
private domors. At present 2 more hostels have been taken up and there
1s & proposal for setting up 2 more 100 students’ Hostels during the 4th -
Plan period. With the completion of these hostels and consequent rise in
the number of students and with a careful watch on expenditure on staff
(academic and non-academic), the per capita expenditure is expected to
register a remarkable decline.

As for the decrease in enrolment in certain courses, an analysis of the
enclosed statement will show that there are decreases in (i) B.A. (Hons.),
(it) Diploma in Music & Dance, (iii) Diploma in Woodwork and (iv)
Diploma in Wcaving. While the fall in enrolment in Music & Dance
courses has been checked by opening Degree and Certificate courses in
addition to the existing Diploma course, the downward trend noticed in the
present Ditgloma in Woodwork and Weaving is perhaps due to the fact that
although the courses are job-oriented, the employment prospects therein
are not as bright in the present economic set-up as for persons trained in
modern workshop practice. Any way, the scope of the courses has been
widened and improved so as to attract larger number of students.

Since the Visva-Bharati does not provide for Pass course at the Degree
lovel which caters for the majority of ordinary students, only a limited
number of fairly good students apply for admission to the Honours Course
in Arts.

STATEMENT -1
VISVA BHARATI
University Level (Post-Matriculation/Post-Higher Secondary Courses)

Enrolmentin {Ason March 31)

Course & Year —~ — \
1962-613  1963-64 1964-65 1965-66
. @  ® 0] )
Ph.D . . . 18 19 25 24
MA. . . st Year 57 58 70 69
2na Year 46 49 56 68
M.Sc. . . . lIst Year .. 19 17 21
2nd Yecar .. .. e | 17
B.A. Hons. . . . lst Year 50 39 3 37
2nd Year 39 43 21 30
3rd Year 38 42 40 21
B.Sc. Hons., . . . Ist Year 9 3N 43 62
2nd Year 7 14 40 40
3rd Year R} 3 3 pd!
lLanguage Course . . 10 18 24 28
B.Bd. . . . 74 82 81 78
M.Ed. . . . .. 10 7 6
Dip. in Music & Dance . Ist Year 10 i1 14 12
2nd Yea: 11 R 10 7
3rd Year i 9 3 g
4th Year 4 9 9 N

Casual & Post. Dip. Exten.
1 Music & Dance . 5 1 .. 1
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(¢)] 2) 3 Q) )
. Dip, Fi | 22 25 25 23
Dip. Fine Art & Crafts 2;%\’;:; 22 2 EH »
3rd Year 18 17 20 20
4th Year 16 18 17 24
Casual & Post Dip. Exten. 3 4
in Fine Art & Craft . .. 3

Diploma Woodwork . 27 24 22 14
Diploma Weaving . . 9 [ 3 3
B.Sc. (Social) . . Ist Year .. 1s 18 29
(Started 1n 1963-64) 2nd Year . .. 14 17
3rd Year .. .. .. 14
B.Sc. (Ag.) . . lst Year .. 23 24 28
(Started in 1963-64) 2nd Year .. .. 17 16
3rd Year - - - 16
4th Year .. .. -
Diploma Rural Services . 2nd Year 20 -
3rd Year .. 3 20 (no longer
in vogud)

Cert. Agr. Science . 2nd Year . 5 . Do.r
TotaL . . T so 670 PE%) 785

STATEMENT U

School Sections and Other Courses where Admission Reguirem»ni is not Matriculation

1962-63  1963-64  1963-65  1965-606

Path-Bhavana . . 505 Sls 566 573
Siksha-Satra . . . 304 % 333 34K
M.A. Pathsala . . 60 43 52 7
Cert. in Artistic Handicraft  Ist Year 12 < 18 I3
2nd Year 20 10 ¥ 1s

Post- Cert. Exten. in Artis-

tic Handicraft .. .. } .

Other Cert. Courses of C.LT. 206 216 164 139
TotAL . . 1,107 1,10 1,142 1,14¢

Recommendation
The Committec regret to note that the failure on the part of the Executive
Council to observe the rules and the irregular decisions tzken by them in
these cases resulted in an infructuous cxpenditure of Rs. 2.62 lakhs. They
desire that action in such cases should be initiated strictly according to the
letter and spirit of rules and after weighing all the pros and cons of the situa-
tion. They further hope that such costly mistakes shall be avoided in

future.
{SL. No. 19 of Appendix XXIX to 59th Report \Third Lok Sabha)).
Action taken

The Executive Council of the Banaras Hindu University has noted the
recommendation of the Public Accounts Committee.
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Recommendation

The Committee fail to understand why stocks of books and other publi-
cations were allowed to be built up over a period of 40 years, when the
sales were not at all encouraging. They also regret to note that no physical
verification has ever bcen done in order to assess the correct position in
regard to the balance in stock. From the notc furnished, the Committec
find no basis for the statement made in evidence by the witness that most
of the books wcre recommended to be sold as waste paper by Audit. The
Committee regret that this incorrect information was given by the witness
to the Committcc. They desire that witnesses appearing before them on
bechalf of the University should be sure of the facts before deposing before
them. They would also like to be informed of the present position in regard
to the disposal of stock.

{Sl. No. 21 of Appendix XX1X to 59th Report (Third Lok Sahbha)).

Action taken

The Banaras Hindu University replied to say that physical verification
of stock of University Publications has since been done.  Some of the books

have also been disposed of. For disposal of the remaining books, action is
in hand.

Recommendation

The Committec desire that vigorous efforts should be made to boost the
sale of books and publications. Any tendency to accumulate books ctc, for
which there is no reasonable demand must be curbed.

{Sl. No. 25 of Appendix XXI1X 10 59th Report (Third Lok Sabha)].
Action taken

The Aligarh Muslim University replied to say that wide publicity and
advertiscment of the University publications is not possible within the Iimited
budget allotments available for the purpose.  Publications, nevertheless, are
advertised once or twice a year through the leading newspapers of the
country. Academic departments of the University are being advised not
to undertake printing of the books ctc. for which there is no rcasonable
demand.

Recommendation

It is surprising that no sccurity deposit was taken from the Cashier ins-
pitc of the fact that such security Is required to be taken under the rules.
In this casc normally sccurity of Rs. 2,000 should have been received from
the Cashier. The Committee take a scrious view of this omission also.

[SI. No. 27 Pura No. 2.16 of S9th Report (Third Lok Sabha)).

Action taken

Omission for not taking the sccurity from the Cashicr in the past was
wncorporated in the charge shect issued to the then Drawing and Disbursing
Officer for which he has becn censured.  Security of Rs. 2,000 in the form
of fidelity policy has been taken from the present cashier of the Animal
Husbandry Department.



13

Recommendation

The Committee has already commented adverscly on the unsatisfactory
state of account of the Delhi Administration in para 3.58 of their 42nd
Report (1965-66). This case of embezzlement in the Departmeny of Animal
Husbandry has confirmed their apprehension that the unsatisfactory condi-
tion of accounts in the Dethi Administration had alrcady assumed serious
proportions. The Committee feel that immediate remedial measures are
necessary in order to avoid recurrence of such cases.

{S. No. 27 Para No. 2.17 of 59th Report (Third Lok Sabhu}).

Action taken

Detailed instructions have been issued to all the Deptts. of the Delhi
Administration for strict observance of the Financial Rules vide Officer on
Special Duty (Accounts)'s D.O. letter No. OSD/Accounts/66 dated
27-8-1966 (copy encloscd)-—Annexure IIL

Recommendation

The Committee are glad to note that as a result of their recommenda-
tion in para 3.58 of their 42nd Report the Dethi Admn. has appointed a
senior officer from the office of Comptroller & Auditor General of India.
The Committee hope that with the help of the officer, the Delhi Adminis-
tration will be able to (a) assess the arrears/state of accounts in the different
Departments, and (b) takc suitable remedial measurcs.

[S. No. 27 Para 2.18 of 59th Report (Third Lok Sabha)].

Action taken

Scrutiny of accounting procedurcs of various departments by the
Officer on Special Duty (Accounts) is in progress.

Recommendation

The Committee also desire that learning from the expericnce of this
case the Delhi Administration would issue suitable instructions to all the
Drawing & Disbursing Officcrs, regarding maintenance of Cash Books and
taking of security from the Cashiers. Negligence in observance of pres-
cribed rules regarding maintenance of Cash Books cte., by the Drawing &
Disbursing Officers should be viewed seriously.

[S. No. 27 Para 2.19 of 59th Report (Third Lok Sabha)).

Action taken

In addition to thc gencral instructions issued by the Officer on Special
Duty (Accounts) vide his D.O. letter dated 27-8—1{)66 security dcpos}i’ticm
be _obta.lned from all cashiers/storc-keepers working in the Delhi Adminis-
tration have also been fixed. The need to maintain the cash books properly,
to follow the financial rules strictly, and the fact of Heads of Departments
being personally responsible for the implementation of thesc instructions
have been again reiterated by the Chief Secretary vide D.O. No. OSD,
Accounts/4-66/67/355 dated the 27th March, 1967 (copy cnclosed)
Annexure 1V. In order to ensurc that instructions are being properly im-

plemented, surprisc inspections by the Examiner, Local F
have also been provided. ) er, Local Fund Accounts,
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ANNEXURE I11

Copy of Shri 1. D. Sud, Officer on Special Duty (Accts.), Delhi Admn.,
Delhi’s D.O. letter No. OSD/Accounts/66 dated 27-8-1966.

Pleasc rcfer to this office letter No. OSD(A/cs)/4-66/dated -8-66,
wherein, the amount of sccurity deposit to be recovered from Cashiers and
the Store-keepers in Delhi Administration has been fixed.

2. As you know, mere fixing the sccurity deposit to be obtained from
those who handle cash is not enough. In order to safcguard the interest of
the Government, it is cssential that the cash balances handled by the cashiers
are kept to the minimum. There are two sources from which the money is
generally rcceived in an officc—either it is tendered by the general public as
revenue of the department for the services rendered by it or it is received from
the Treasury for payment of monthly pay and allowances to the officers.
Definite instructions exist in the Central Treasury Rules to deal with both
types of transactions with a view to ensure that the money handied by the
Cashier is not allowed to be far in excess of the immediate needs of the
department.  In this connection, attention is invited to rules 7,290 and
283(2) of the Centra! Treasury Rules. According to the provisions of
these rules, all moneys reccived or tendered to a Government Officer on
account of the revenuoe of the Government shall without undue delay be paid
in full into the Treasury or into the Bank: (ii)) no money shall be drawn
from the Treasury, unless it is required for immediate  disbursement; and
(iii) if for some reason payment of the pay and allowances cannot be made
during the course of the month, the amount drawn shall be refunded by
short drawal in the next month. Central Treasury Rules also contain a
provision to safcguard against the possibility of lcaving the handling of en-
tire cash to the cashier. Rule 109(1), ibid provides that the Government
money should be kept by the Drawing and Disbursing officers in strong
chest secured by two locks—one key being in the custody of the Cashier and
the other with the Disbursing Officer.

Further sateguards for the cash handled by the Government servants
have also been provided under the Central Treasury Rules. The instructions
to be observed by Government officers who are required to  recetve and
handle cash are contained in Rule 77.

I would, therefore, request that the above provisions of the Central
Treasury Rules may be brought to the notice of all Heads of the Offices.
‘They may be directed to adhere to these rules strictly: keep the cash balances
as low as possible by daily remittances into the treasury or into the bank: and
conduct a surprise physical verification of the cash balances with the cashiers
in addition to the monthly verification as provided in Rule 77 ibid.

~ 3. As an added safeguard. it will also be necessary that duc attention
15 paid to the sclection of persons who are required to handle cash.  Normally
those officials who are borne on the permanent strength of the department
and have put in considerablc length of service should be appointed to serve
as Cashiers or Store-keepers. The Chicf Secretary has desired me to request
You to screen the existing incumbents to ensurc that these requirements are
followed in all cases.
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4. 1 shall be grateful if you please acknowledﬁc the receipt of this letter
and also ensure that the instructions contained herein are followed by all
heads of the offices working under your control.

ANNEXURE IV

Copy of Shri K. Kishore, Chief Secretary, Delhi Admn., Delhi’s d.o. letter
No. OSD/Accts/4-66/67-355 dated 27-3-67 addressed to Shri Igbal Singh,
Development Commissioner, Delhi Admn., Delhi.

Kindly refer to the correspondence resting with Sud’s D.O. No. OSD/
Accts/66/27 dated 29-8-1966 (Copy enclosed for rcady reference) wherein
your attention was drawn to various provisions of the C.T.R. regarding handl-
ing of govt. money by the cashiers & the Drawing and Disbursing Officers.
I presume that necessary instructions in this connection have been issued

by you to all heads of offices under your control and the ncedful is being
done.

2. Last time the P.A.C. were very critical of the fact that non-observance
of these rules was not noted by a head of department during his inspection
of a subordinate office in an embezzlement casc. I would like to reiterate the
imperative need of your keeping a strict watch on the working of thc persons
handling cash and to ensure that all financial rules are strictly followed by
all concerned. Apart from the continued scrutiny to be cxercised by the
heads of deptts. it has been decided that the Examiner, Local Fund Accounts
would pay surprise visits to the offices of the Drawing & Disbursing Officers
he would report to me direct the cases where financial rules and rcgulations
are not being followed. cash books not being properly maintained. surprisc
and monthly inspections not being recularly carried out and proper arrange-
ments for safe custody of cash not made. 1 shall be groieful if you can
kindly ensurc that he gets proper assistance during his surprise inspections
and that all records are made available to him for scrutiny.

3. I would also like to stress that while the Examiner has been asked to
carry out this scrutiny for the satisfaction of the Administration, the Heads
of Offices are not absolved of their primary and direct responsibility of en-

suring scrupulous implementation of financial rules and regulations in offices
under their control.

Please acknowledge receipt of this letter.
Recommendation

~ The Committce arc surprised to note that the Department of Agricuiture
is unable to give the financial position of the poultry farm prior to 1960-61.
From the table furnished by the Department of Agriculture giving the receipts
and expenditure in respect of the poultry farm and the development scheme
from the year 1960-61 to 1965-66 the Committec note with regret thap the
Scheme has been incurring loss year after year. In cvidence 1t was stated
that the commercial side of the Poultry Farm had not yet been developed.
The Committee desire that early steps should be taken to run the commercial
side of the Poultry IFarm on commercial lincs or on busines, principles o
that losses are minimised and that eventually the scheme runy on a no loss-
no prifit basis.

[S. No. 28 Para No. 2.28 of the 59th Report (Third Lok Sabha)).
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Action taken

The Farm has now been separated from the extension part of the Poultry
Development Scheme. It is now being run on commercial lines and its
separate accounts are being maintained with effect from 1-10-1966. Steps
have also been taken to cut down the expenditure to the barest minimum and
to raise the income of the farm.

Recommendation

The Committee are surprised to find that the E.T.O. could utilise only
24,600 rft of pipes till the end of November, 1965 against a total quantity
of 1,21,500 rft valued at Rs. 12.49 lakhs purchased during December 1963
to December 1964. They regret to find that the quantity utilived was even
much less than the quantity purchased (50.000 r?t) against the first order
placed in December 1963. From the evidence the Committee also find that
the delay in the utilisation of pipes was due to many factors namely the Statc
Govt. to whom thesc pipes were 10 be supplicd were not consulted about the
types of pipes which they would, require, no programme was chalked out
beforchand about the drilling of tubewells and the pipes received under the
U.S. foreign aid were utilised first in preference to these pipes.

They trust that in future such huge amounts of Govt. money would not
be blocked unnecessarily and that the purchases would be made consistent
with requirements after 1aking into account all rclevant factors.

[S. No. 31. paras 2.52 and 2.53).

Action taken

Noted : Instructions have been issued on 9th January 1967 to all con-
cerned to see that the cstimates are property framed, the procurement correci-
ly phased and no orders for procurement of stores placed in excess of the
normal requirements of the works in hand as also anticipated works which
have received the approval of the competent authority,

Recommendation

An Evaluation Committee to cvaluate the work done by the C.C.G. from
1952-53 to 1965-66 has been set up vide Resolution No. 7-21/66-L.D. 11,
dated 28th January, 1967. (copy enclosed). The evaluation Committee
has been asked to give the report within six months which will be submitted
to P.A.C. when received.

The Committee suggest that all efforts should be made o find out ways
and means to run gosadans on no loss basis so as to make them selfsupporting.

[S. No. 34 of Appendix No. XXIX to 59th Report (Third Lok Sabha)].
Action taken
Noted.

Recommendation

The Committee trust that with the cut in the expenses of journals the
C.C.G. would be able t0 minimise or climinate the losses suffered b them
on this account. They desire that all cflforts should be made by them 1n
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this direction. They also fecl that the actual usetulness of this journals must
be periodically assessed and the grants should be given only if they are found
to serve a useful public causc.

[S. No. 35 of Appendix No. XXIX to 59th Report (Third Lok Sabha)].
Action taken
Noted.
Recommendation

The Committee arc surprised to Iearn that out of 10,000 copies of frec
publications printed during 1961 to 1963 by the Council, the number of
copies actually distributed till June, 1965, was only 1,918 which constituted
19% of the total number of copics of publications printed. They however note
that the Council has been able to distribute further 75% of the copies of
publication within a period of onc year after the Audit Report keeping 6%
of copies of such publication to meet their future demand,

They desire that in future care should be taken to print only the requisite
number of copics of such publications as would be required by them in the
near future.

[S. No. 36 of Appendix No. XXIX to 59th Report (Third Lok Sabhka)).

Action taken
Noted.

Recommendation

The Committee regret to find that three horticultural research schemes
under-taken by the Uttar Pradesh State Horticulturi! Research Institute,
Saharanpur, with financial assistance from the Indian Council of Agricuitural
Research were abandoned after a period of 2 to 5 years after i an
cxpenditure of Rs. 1.95 lakhs. The reasons given for abandonment of these
schemes are also contradictory and unconvincing.

From the audit para, the Committec find thar in one case the Stale
Government felt that the research connected therewith was neither well defined
nor was such as could rcasonably be dealt with in a short period at a State
Institute to yield results of practical value. In the second case, the Council
feht that the officer-incharge of the scheme did not posscss tho peccseary
tochnical knowledge and experience nor had the requisite guidance from the
Director of the Institute who was also not a specialist in the line. During
evidence, the explanation of the Ministry in the first case was that the transfor
of the Head of the Horticultural Research Institute Saharanpur, and a senior
officer of the Institute, who was an expert on mites and spiders, completely
changed the situation as the experts were no more available. The Ministry
did not agreec with the opinion of state Government that the scheme was ill
conceived and not well defined.

The Committee are, however, glad, to be assured during the course of
cvidence that in future the pattern of financing the research schemes would
be such that there would be more stress on  co-ordinated research. The
Committee hope that this would improve the position.

{S. No. 37, paras 2.89, 2.90 and 2.91}].
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Action taken

In accordance with the assurance given to the Commitice, the pattern of
financing the Research Schemes of the Council has since been revised with
effect from 1-4-1966. Accordingly, more stress is now being given op Co-
ordinated Research on different crops. A number of Coordinated Research
Projects on different crops have since been formulated for implementation
in the Fourth Plan. A scheme for Coordinated Research Project on eight
important fruits has also been formulated. This has been approved by the
Planning Comumission for inclusion in the Fourth Plap and is awaiting
approval of the E.F.C. Under this scheme, rescarch on various aspects wil
be carried out on cight important fruits, viz., Mango, Banana, Citrus, Grapes,
Apple, Pine-apple, Papaya and Guava.

The Council has also formulated an All  India Coordinated Research
Project on Floriculture, for implementation during the Fourth Plan period.

Recommendation

The Committee are not fully convinced with the arguments advanced
during the course of cvidence that the expenditure on administration could
not be reduced ag some additional functions were entrusted to the Sugarcane
Committee by the Government.  The Commitice would like Govt. to ensure
that whenever any Schemes are transferred to State Govts., there should be

a corresponding reduction in staff handling those Schemes ot the Central
level.

[Para 2.95 (Sl No. 38 of Appendix XX1X) 10 S9th Report (Third Lok
Sabha)).

Action taken

The recommendation of the Committee has  been noted for  future
guidance.

Recommendation

The Committee regret that the Sugarcane Committee failed to obtain the
progress reports of the schemes financed by them from a number of States.
It is obvious that in the absence of progress reports the Sugarcane Committee
could not possibly have excrcised any control with a view to ensure that
schemes were being implemented satisfactonly or that the money was not
misutilised or blocked. The Committee would like the Ministry to ensure
that such a situation is not allowed to risc in future,

[Para 2.100 (SI. No. 39 of Appendix XXI1X) to 59th Report (Third Lok
Sabha}].

Action taken

The Indian Central Sugarcane Committec has been abolished with effect
from the afternoon of 30th September, 1965. The recommendation of the
Committee has, however, been noted for future guidance.

Recommendation

From the above, the Committee find that the funds were released in
favour of the Corporatiop for specific purposes mentioned above. Although
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there was no specific mention in the sanction letters releasing grants that the
balances left over should be refunded to the Govt. the Committee feel that
the Corporation should have obtained a specific sanction from the Government
to retain the funds released in excess with them rather than utilising the
same for other purposes. The Committee, therefore, would like the Govern-
ment to examine this aspect of the case in consultation with the National
Cooperative Development Corporation as to whether the unutilised portion
of grants and subsidies released in favour of the Corporation for specific
purposes should not be refunded by the later.
[S. No. 48 Appendix XXI1X of the 59th Report (Third Lok Sabha)].

Action taken

(a) During the years 1963-64 and 1964-65, the grants received and
utilised werc as under :—

Yecar Receipts Utihised
1963-64 316-75 324-08
1964-65 332-56% 335-39

64931 659-47

It will be noted that as against the grants of Rs. 649.31 lakhs, the actual
utilisation was Rs. 659.47 lakhs and, therefore, the question of refunding
unutilised balance does not arise for these years.

(b) During the year 1965-66. there was an unutilised balance of
Rs. 7.103 lakhs with the Corporation. This amount was refunded to Central

Government on 19-5-1966.

The recommendation has been accepted and a condition is now included
in all sanctions that any amounts remaining unutilised will be refunded to

Government.
Recommendation

From the cvidence, the Committee find that the NCDC Bill as passed
by Parliament, stipulated that Govt. should pay to the Corporation by way
of grant each year, such sum of money as is required by the Corporation for
giving subsidies to State Govts. and for meeting its administrative expenses:
and some loans on such terms and conditions as the Central Government
may determine (*). From the note furnished bv the Department, the Com-
mittee find that the Ministry of Finance had advised the Ministry of Com-
munity Development and Cooperation prior to the passing of the Bill that
*__.In actual practice, no interest will be charged on the amount given
to the Board for the purpose of givine loans to State Governments.  This
would not be provided for in the law but would be implemented by adminis-
trative instructions. In actual practice, therefore, Government will give loans
to the Board on such terms and conditions as arc fixed from time€ to time.

*Excludes 2 sum of Rs. 63-94 lakhs received tewards (i) reimbursement «f interest
paid to Central Government (Rs. 40-00 lakhs), (i) administrative cxpenscs (Rs. 7-50
Jakhs) and (iii) Rs. 16-44 lakhs which was converted as a loan.
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1f interest is charged, Government would subsidisc the Board by grants to
the requisitc extent.*

The Department of Community Development and ration acting on
this advice started giving grants to N.C.D.C. to neutralise the interest that the
Corporation wcre paying to the Govt. If the intention of the Govt. in giving
these grants was to augment the funds of the Corporation, they could have

done so in rcgular annual allotments to them instead of in a round about
manner,

The Committee suggest that Government should reconsider the question

of refunding the amounts of interest payments to the NCDC in the light of
their above obscrvations.

IS. No. 49 paras No. 3.24, 3.25 and 3.26 of 59th Report
(Third Lok Sabha)].

Action taken

Hereafter grants 1o the NCDC refunding the amounts of interest paymeants
will be discontinued.

Recommendation

The Committee note that as against an amount of Rs. 33.94 crores spent
on subsidistng supply of foodgrains in 1964-65 thg amount of estimated
supply in 1966-67 would be Rs. 106.84 crores.  Based on the estimated
gquantitics supplied in 1966-67, the amount of subsidy in the year 1967-68
waould be Rs. 191.89 crores.  The fact that the amount of subsidy is expected
to increase to Rs. 191.89 crores in 1967-68 as against Rs. 33.94 crores in
1964-65 i< significant.  Part of this risc might be due to increase in the im-
port of foodgrains but most of it due to devaluation. In view of the fact
that huge amounts of subsidies are likely to be given on the supply of im-
ported foodgrains, the Committee can hardly over-emphasize the necessity
of devising ways and means to increase indigenous production of foodgrains
and cutting down the imports.

[S. No. 50 of Appendix XXIX (Para 10 of Chapter 4)

of S5S9th Report
(Third Lok Sabha)].

Action taken
The Department of Agriculture has undertaken a compreheansive pro-
¢ramme through a series of measures for increase in the production of indi-

genous foodgraing during the Fourth Five Year Plan. 1n this connection a
note on "Comprehensive Plan to increase foodgrains production’ prepared
by the Department of Agriculture is enclosed. 1t will be observed therefrom
that the agricultural development programme for the Fourth Plan period has
been drawn up with a view to cover all aspects of agriculture and is fully
hacked by scientific and technological considerations. With the implementa-
tion of the Fourth Plan for agricultural devclopment it is expected that indige-
nous foodgrains production would greatlv increase thereby enabling cutting
down of imports to the maximum possible extent.

Comprehensive Plan to increase Foodgrains Production

The foremost objective under the Fourth Five Year Plan is that by
1970-71 our country must produce adequate food for its requirement so



26

i i i i the measures for agricul
that self-reliance is achicved. For this pu_rposc:
tural development and usc of agricultural inputs are proposed to bc us]ubls—
tantially stepped up as compared to the Third Plan. More particularly
extension of irrigation, adoption of soil conscrvation Measures, use of ferti-

E and adoption of plant protcction measures

lisers, manures, improved sceds ¢ s tecti
willrzccupy an impcr))rtant place. The following table briefly indicatcs a com-
parative picture of achicvements against these programmes during the Third

Plan period and the targets envisaged under the Fourth Plan.

- : Uit Third Plan Fourth
am
Programme (1961-66) Plan
. Achicvement Target
Irrigation
(@) Major . . . . . Milion acres 5-50 Q-00
{5y Minor . . . . . Milbon acies 130 17004
Soil Couservation . . . . . Mullion aores 9-8p) 20-00
Chemical Fertilisers
(@} Nitrogcnous (N} . . . Mithion tonnes 0 2-00
(6) Phosphatic (P;0%) . . . Mulion tennes U s 1-00
(c) Potassic (K;0) . . . . Mithon tonnes 0 035
Qrganic Manures and green manaring
(@) Urban Compost . . . . Mibon tonnes REE 540
(b) Green Manuring . . . Million acres AT 6400
Area under improved seeds
(a) High yielding varietics . . Milhen actes . 32-30
(b) Other improved seeds . . Million acres 12000 241350
Plant Proteciion . . . . . Milion acres 41-00 13700

Production Target

~ Under the Fourth Plan, the foodgrains production is proposed to be
increased from the base level of 90 million tonnes for 1965-66 to 120
million tonnes in 1970-71, a risc of 33.3 per cent. This involves a large
step up in cfforts because the increase in foodgrains production achicved
during the 15 years up to 1965-66, is estimated at 28 million tonncs,

Strategy and Approach

.. Greater applications of science and technology for increasing produc-
tivity in agriculture and allied fields is the key-note of approach to develop-
ment in the coming years. The principal clements in this strategy arc given
i the succeeding paras.

(i) High yielding varieties programme.—This programme is being in-
troduced in selected areas with assured irrigation or rainfall and is c:;%cted
to be taken up on 32.5 million acres by 1970-71.  The expericnce of

. ] - . :
E;Zﬂ;icl,sc?c.m million acres newly irrigated areas, besides area under drainage, flood

tf::cx:uuil“. le%c o million acres newly irrigated area, besides area under drainage, flood
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IADP and intensive Arcas Programmes under the Third Plan in sclected
areas revealed that by coordinated use of inputs like fertilizers, pesticides,
improved seeds, irrigation and technical expertise in optimum doses, better
results could be achieved than through a thin dispersal of inputs. On this
basis a package programme approach is proposed to be adopted for the
production of newly identified und evolved high yiclding strains of paddy.
wheat. jowar. bajra and maizc which are responsive to high doses of ferti-
lizers. The cxotic varicties of paddy which can yicld as high as 5,000 to
6,000 Kgs. per hectare are Taichung Native 1, Taichung 65 and Tainan 3.
The new dwarf varicties of Mexican wheat (Sonora 64 and Lerma Rojo)
have also been tried during the last two years and the yields have been as

much as about 5.000 kgs. per hectare which also is a remarkable improve-
ment on the present yields.

(it) New Concepts for Irrigation—The old concept of irrigation as a
means of protection against drought is being replaced with the concept of
irrigation for optimum production. It is cnvisaged that command areas for
irrigation projects should be fixed so as to cope with the requirements of
intensive cropping on irrigated lands. Even in the command of major irri-
gation projects, supplementary minor jrrigation through tubewells, etc.
should be developed to provide water lor irrigation during periods of kxan
supplics in the canals,

(iit) Double 'Midtiple Cropping.—Side by side with the development
of irrigation tor inensive cropping efforts are proposed to be made to intro-
duce short and medium duration varieties of crops in place o the traditional
long duration varictics of crops in place of the traditional long duration |
varseties. It s envisaged that systematic cfforts might be made to introduce
additional crops on 30 million acres of irrigated lands outside the HV.P.
arcas. Fertilizer and other inputs will be used in these areas, though in a
smaller quantity as compared to H.V.P. areas. Green manuring practice-
will also be extended for the improvement of soil fertility.

(V) Avacur Development.—In order to avoid situation in which invest-
ment on Major irrigatton remains infructuous in the earlier stages of the con-
struction of canak for want of related measures for land development, a new
programime of ayacut development is being undertaken. The object is that
in the arcas newly coming under the command of major irrigation projects.
measures for land levelling and development, construction of ficld channels,
cte., evolution of irtivation cropping patterns, setting up of demonstration
farms. arrangements for credit, fertilisers, sceds and other supplics should
also be made so as to cnable the farmers to take advantage of irrigation
facilitics. In the sclection of blocks for ayacut development, prionty s
beimg given (o 8 orojects. namely Kosi, Naearjunasacar, Chambal Valley,
Rajasthan canal, Tunghbhadra, Ghataprabha, Sone Valley and Bhakra-
Nangal,

(V) Organisation of Supplies~It is proposed that fuoll requirements
of the High yielding varicties Programme in respect of foundation seeds.
fertilizers, pesticides, plant protection equipment ctc. should be met. In
addition to this, supplics of much requisites for areas not covered by HV.ZP.
should also be consistently stepped up. For the production and supply of
hybrid secds, responsibility has been entrusted to the National Seeds Cor-
poration. Measures arc also being taken to organise on a sound footing
the production of foundation sced in the States, its quality control and supply
10 farmers or fertilisers also the supervision on the allocation, despatch and

1.331.5569--3
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deliveries is much closer than in the past. Fertilizers godowns are being
constructed at various levels for assuring timely supplies to the cultivators.
Cooperatives, Departmental depots and wherever necessary private agents
appointed by Agriculture Departments are being appointed for fertilizers
supplies.

- (vi) Emphasis on Production of Inputs.—A close liaison is being kept
between the Ministry of Food & Agriculture and the Ministries of Petroleum
& Chemicals. In the Power Sector, the need for rural electrification specially
to meet the requirements of life irrigation programmes have been given a
high priority. To create assured base for fertilisers supplies it is proposed
to raise the internal production of nitrogenous fertilisers to the level of
about 2 million tonnes of nitrogen by 1970-71. The requirements for trac-
tors of various horse power, bull-dozers and other agricultural machinery
have also been assessed and attempts are being made to organise their
manufacture in the country on a priority basis.

(vii) Supply of Production Credit.—A crop loan scheme has been taken
up to start with in the H.V.P. arcas. The supply of agriculturc credit is
being linked not to the borrowers assets but to his production needs.
Assessment of such needs is made in advance and special credits are sanc-
tioned in advance so that credit can be available to farmers when they need
it. Steps will be taken to link up recoverivs with marketing. The crop loan
system is proposed to be gradually extended to all parts of the country.

(viit) Supporting Economic & Institutional Policies —Minimum  and
" support prices will be fixed for all important agricultural commodities. The
Agricultural Prices Commission established since 1965, is expected to ensure
that the prices for various agricultural commoditics provide adequate incen-
tive for agricultural investment and incrcased production, :rative
marketing structure will be strengthecned and Foodgrains Corporation  of
India will give support to price policies through provision of marketing
facilities.

Short term loans for the purchase of pesticides are provided to the culti-
vators., Plant protection cquipment is being supplied to farmers on subsi-
dized basis. Efforts are being made to increase the supply of pesticides and
to meet the growing demand for low volume power spraycrs mainly through
unports.

From the foregoing it would be evident that the agricultural development
programmes under the Fourth Five Year Plan have been drawn up on a
very comprehensive basis and are based broadly on scientific and techno-
logical considerations. The Central and State Governments are working
in closc collaboration to ensure effective implementation of various pro-
grammes. It is, therefore, expected that the targetted level of foodgrains
production i.e. 120 million tonnes by 1970-71 would be achicved. If. unlike
1965-66 and 1966-67, larper area of the country are not afflicted by severe
drought or such natural calamities, the foodgrains production would mark
an upward trend and it would be possible to reduce foodgrains imports and
to produce full requirements of the country by 1970-71.

Recommendation

. The Committee note that ig 1964-65, Government reviewed their pollcy
in regard to subsidy, and dccided in the context of the food situation then
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prevailing that the subsidy should be gradually abolished. In the context
of devaluation, the prices of foodgrains have increased considerably, but
government decided to maintain the prices at the level they existed imme-
diately before the devaluation. The position, therefore, is that Government
would have to subsidise foodgrains to a very comsiderable extent, for a
considerable period of time.

[S. No. 50 Appendix XXIX (Para No. 4.12) of 59th Report (3rd

Lok Sabha)}
Action Taken
Noted.
{Department of Food U.O. No. 23/66-67/BFC-1/59th Report, dated
3-3-1967.]
Recommendation

The Committee are glad to note that as a result of the energetic steps
taken by the Ministry, the position of clearance of foodgrains at the ports
has improved considerably and during 1963-64 to 1965-66 the total amount
of despatch money eamed (Rs. 112.99 lakhs) was more than the demurrage
paid (Rs. 76.55 lakh).

IS. No. 52 of Appendix XXIX (Para No. 4.18) of S9th Report, (Third
Lok Sabha)}
Action Taken

Noted.
[Depariment of Food U.O. No. 23/66-67;BFC-1/59th Report, dated
the 16th January 1967.]

Recommendation

The Committee would, bowever, like to stress that not only the progress
should be maintained but also efforts should be made to reduce the demur-
rage charges further.

[$. No. 52 of Appendix XNIX (Pura No. 4.19) of 59th Report, (Third
Lok Sabha)}
Action Taken
Noted.

[Department of Food U.0. Nu. 23/66-67/BFC-1/59th Repor:, dated
the 16th Januarvy 1967.}

Recommendation

The Committee regret to note that even though the Ministries of Food
& Health exercise supervision and check against adulteration yet nine out
of fourteen samples drawn from the Delhi Mills werc found not con-
forming 1o the specifications laid down as the mills did not clean the dirt
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which was there in the wheat. The Committec werc informed in evidence
that prior to Ist July, 1966, “Supervision and check” exercised was not of
the same degree.  The Commiittee are glad to be assured. that from 1st July,
1966, a very strict check is being maintained on the products marketed by
the Mills.

IS. No. 83 of Appendiz NXIX (Para No. 422y of 59th Report,  (Third
Lok Sablia)}

Action Taken

The recommendation of the Committee has been. noted. 1t may, how-
ever, be pointed out that out of the 14 samples drawn from the Flour Mills
by the Delhi Municipal Corporation, the number of samples not conforming
to specifications was only four and not nine as mentioned in the news item.

IDepartment of Food U.(. No. 23/66-67,BFC-1/59th Report, dated
28-2-1967.]

Recommendation

The Committee suggest that the Ministries of Food & Health should
carefully check up and if necessary tighten their procedure further with a
view to ensuring that adulteration is eliminated and that the products sup-
plied to the public at large are genuine and pure. The Commitice would
also like to kpnow the action taken apainst the flour mills whose samples
were found defective in this case.

1S. No. 53 of Appendix XXIX (Paru No. 4.23) of 591 Report, (Third
Lok Sabha)}

Action Taken

Cases of aduhicration i articles of food are dealt with under the pre-
vention of Food Adulteration Act, 1954, which is  administered by the
Ministry of Health. That Ministry has been pursuing with the State Gov-
crmments and local bodies the question of more  vigorous and  effective
implementation of the provisions of the Act from time to time. It mav
also be added that the Planning Commission have agreed to provide in the
Your.h Five Year Plan a sum of Rs. 4.1 crores for better enforcement of
the provisions of the Act and for equipping the laboratorics. The scheme
under consideration envisages :—

1. Establishment of headquarters unit in the Dte. C.HS. to guide,
supervise and assist the State Governments and local bodics for
the better implementation of the Act;

2. Creation of Zonal Offices with inspectorate staff:
3. Sctting up of Zonal laboratorics; and

4. Assistance to Statc for strengthening their cnforcement machi-
nery and laboratory facilitics.

2. The Department of Food has also been taking steps to ensure that
foodgrains and wheat products released for human consumption arc of sound
quality and fit for human consumption. In ragard to the wheat ucts,
action has been taken to tighten the quality control at the stage o milling.
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The Rolter Flour Mills have becn required to set up laboratorics equipped
to analyse the milled products according to the standards laid down under
the P.F.A. Rulcs, 1955. They are also required to analyse the samples at
least twice a week.  The Inspecting Officers of this Department have becn
instructed to cxamine the analyses results of the Mills and to collect samples
of wheat products during the course of periodical inspections of the mills
and send the same to the Central Grain Analysis Laboratory of the Depart-
ment for anmalysis. This has made it possible for the Department to kecp
a close watch over the quality of wheat products for different mills.

3. As regards the action taken againat the flour mills whose samples
were found defective in the case  referred to, prosceutions have been faunch-
ol against the defaulters in the course and the results are awaited.

|Department of Food U.0O. No. 23/66-67 BFC-1-59th Report, dated
28-2-1967 ]

Further Information

The Ministry of Health, Family Planning and Urban  Development
(Department of Health) which is responsible for the administration of the
prevention of Food Adulteration Act. 1954 has informed that out of the
four cases mentioned in this Ministry’s Note No. 23766-67;BFC-1/59th
Report dated 28-2-67, a fine of Re. | - cach was imposed by the court in
three cases and that in the fourth case a fine of Re. 1 - as well as imprison-
ment till the rising of the court wus ordered.

Recommendation

The Commitice would abo lke o be informed of the number of adul-
teration cases which were dealt with by both the Ministries during the last
ene year and out of them how many cases were brought to the notice of
the Ministry concerned by the public and the nature of the action taken
acainst the respective dealers,

IS N S o Appondic YNLY (Purad Noo 3234y of 89:h Reperr.  Third
Lok Sabha)}

Action (aken

The prevention of Food Adulieration Act. 1954, is being administered
M the Ministry of Health through the State Governments /Local bodies.
The number of samples drawn and found adulterated during the year 1965
is given in the enclosed statement.  In repard o the number  of  cases
brought to the notice of State Governments or local bodies by the public and
the nature of action taken against the respective dealers, the Ministry ot
Health have indicated that the information is not readily available and will
have to be collected from State Governments/Local bodies.  They are
being requested to furnish this information direct to the Committee in due
course.

[Department of Food U.Q. No. 23/66-67 BFC-1'59th Report, dated
28-2-1967.)
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Action taken

In continuation of the brief furnished by the Miaistry of Food, Agricul-
ture, Community Development and Cooperation (Department of Food) to
the Lok Sabha Secctt. vide their u.o. No. 23/66-67/BFC-1/5%th Reppn
dated the 28th February, 1967 (copy enclosed), a statement giving the in-
formation regarding the number of cases brought to the notice of the State
Governments or local bodies by the public and the nature of action taken
against the respective dealers, is enclosed.

[Ministry of Health, F.P. & U.D. U.O. No. F. 14-93/66-PH, Dated
2nd May, 1968.]

STATEMENT
Sr. Name of  State  Gont, No. of cases brought - Nature of action taken against
No. Unton Territory to the notice of State  respective dealers.

Government or local
bodies by the public
during 1965,

) (2) 3 )]

1. Maharashtra . . .6 S cases fined with imprison-
ment, In  one caw
Municipal Commitiee did
not  accord sanction  for
prosecution as the Food
Inspector was not nottfied.

2. Mysore . . . o Pending in  Court.

3. West Bengal . . . . 4 (only onc found Prosecution launched. Cuasc

adulterated). sub-judice
4. Kerala . . . . 8 (5 cases found 3 cases convicted.
adulterated). . 2 acquitted.

5. Gujarat . . Lo Fined & imprisoned.

6. Orissa . . . . 5 found adul- Pending in Court.

terated.)

7. Rajasthan

8. Punjab 1 No record maintained

9. Madras ?

10. Dethi . .

11. Madhya Pradesh 3

12. Uttar Pradesh ‘

13. Assam . . .

14. Nagaland R . . -

15. Bihar . . . -

16. Andhra Pradesh . . S

17. Dadra & Nagar Haveli ?

1%, Himachal Pradesh

19. Tripura . i

20. Goa, Daman & Diu ;

2. Manmipur, . . .|

22, Laccadive, Minicoy & Amin-

divi Islands

23, Andaman & Nicobar Istands

zg PNnEndichcny . . .\ Prevention of Food Adulteration Act not yet enforced.

~3. NEFA . . . .

26. Jammu & Kashmir . . P.F.A. Act not yct extended to the State.
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Recommendation

The Committee would like to be informed of the action taken and the
results achieved in this matter.
IS. No. 53 of Appendix ANIN (Para No. £.26) of 59 Report,  (Third
Lok Subhu)]

Action taken

Foul smell is assockited with parboiled rice onty, especially when it is
preparcd in the traditional method ot steeping in cold and often unclean
water for a long period and dryving in a yard.  The new techniques of par-
boiling of paddy developed by the C.F.T.R.E. Mysore and Jadavpur Uni-
versity, Caleutta, which consist in steeping of paddy in hot  water  and
stcaming coupled with the mechanical dryving are capable  of  producing
parboiled rice without having any disagrecable colour.

The equipments required for these new techniques are simple and could
be manufactured in the country.  In fact a few progressive millers in West
Beneal, Orissa. Madhva Pradesh and Madras States have got these modern
parboiting units installed in their mills of their own initiative and are pro-
ducing parboiled rice having no otfensive smell. The seven mrodern mith
which hay e been set up in the countny e these maodern parboiling units pro-
cured from different fabricators within the country. The designs may be
obtained by anv fabricator from the CF TR The production of these
units will be aceclerated only when o demand for the same i established.
The Regional St of the Department of Food are populatising the impros -
cd techmigues amonge the rice millers,

The use of improved parboiling techniques is also w pait of the moder-
nisation programme sponsored by the Government.

Department of Food U.O0 Noo 23,0067 BEC] S9dr Repoae dated
2nd foeoraa s 1WnhT]

Recommendation

“The Committee hope that the Ministry would continue o make ener-
getic efforts to reduce storage fosses o abo in regelirnation of the losses
where they have taken place.”

[So Na. 36 of Appendiv XYXIX (Para Nl 332y of 59th Report (3rd
Lok Sabhay}

Action taken

All possible measures are being adopted to wvoid. nusimise fosses in
storage.  Steps taken in thiy direction were communicated 10 the Lok
Sabha Sccretariat vide this Ministry's U.O. No. 23/65-66 ‘BFC.1 41« Re-
port dated 9-3-1966 in pursuance of the recommendation made by  the
Public Accounts Committee in para 6.9 of their 41st Report.  The instruc-
tions alrcady issucd to the Regional Directors (Food) have been reiterated
vide this Ministry's Ietter No. 6(4) ‘66-BFC-1V. dated 16-12-1966. copy
enclosed.
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A time schedule has also been prescribed as recommended by the Public
Accounts Committec in para 4.38 of their 59th Report and a copy of the
instructions i.sucd in this conncction  vide this  Ministry's  letter  No.
6/5/66-BEC-1V, dated 15-12-1966 is also enclosed.

{Minisiry of Food and Agriculture (Department of Foody U.Q. No,
23/66-67 'BFC-1 S91th Report dated 20-1-67]

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION

(Dipvaniint or Foop)

Noo otd) 66-BEC IV
New Deili. dated 16-12-1966.

T
(1) The Regional Director (Foody,
Caleutta: Bombay Madras,

(2) The Jownt Director thood ).
Rosiduary Cell,
Northern Region, New Doeth,
Subject e Svorure S Trarsg osses-aviddance or.
Sir,

Instructions have been sued trom v to tune emphasising the need
tor the adoption of  such micasutes av would  prevent minimise  the
storage, transt fosses of toodgrains, Some of these measures were renterated
mothe Mmntnys detter Noo 21 8 oS3 BEC IV date 1-1-1966,

Ihe Public Accoumts Committee whide exvanuning the Audit Report
fCivily 1966 pertaininy o the Food Department have again observed (in
it 4.32 of thewr 59th Reporty that energetic cfforts should continue 1o be
made to reduce the storage Josses. 1t ix, theretore, onee again emphasised
that steps should be taken to ensure that the structions already issued by
the Ministry in this regard including those contained in the Ministny 'S letters
Noo 13-3 638G dated 1-2-1966 and 10-3-1966 e strictly followed and
such other effective steps taken as would reduce the Josses to the minimum.
Ihe losses which take place inspite of the best efforts should be investigated
and regularised as quickh as possible and in accordunce with  the tme
schedule preseribed for thiv purpose.

These instructions may he brought to the notice of all concerned.
Please acknowledpe receipt of this fetter and advise action taken.

Yours faithfulls.
Sd - ) A DAVE,

Direcror Gereral of Food.
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No. 6/6/66-BFC 1V
GOVERNMENT OF INDIA

MINISTRY OF FOOD, AGRICULTURE AND COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

(DEPARTMENT OF FooOD)
New Delhi, dated 15th December *66.
To

(1) The Rcgional Directors (Food),
Calcutta/Bombay/Madras.

(2) The Joint Director (Food),
Residuary Cell,
Northern Region, New Dethi.

Subject :—Fixation of time limit for disposal of storage loss  cases-
instructions-regarding.

Sir.

I am directed to invite a reference to this Ministry’s letter No.
37(11)/58-BFC VII, dated 22-2-1960 wherein instructions were issued
that the storage losses should be reported to the Ministry for regularization
within a period of 3 months from the date on which these came to notice.
So, far, however, no time limit had been laid down for disposal of such
cases in the Sub-Regional and Regional Offices. The Public Accounts Com-
mittee have in their 59th Report on the Audit Report 1966 inter-alia desired
that the desirability of laying down a time limit for disposal of such cases
may also be examined. In the light of these recommendations, it has been
decided that the following time schedule should be followed with immediatc
effect for reporting and disposal of cases of storage losses at the vanous
levels :—

(i) The Depot Officers should after proper investigation submit the
loss statement in the prescribed form  to  the  Sub-Regionul
Offices within one month of the storage loss coming to notice.
The losses will be examined and those within his ers of
write off will be regularized by the Sub-Regional £ con-
cerned within one month from the date of receipt in his office.

(i1) The Sub-Regional Officer will, in tumn, after due examination
report the losses, which are beyond his powers, to the Regional
Director (Food) within onc month of receipt for regularization.
The Regional Director will investigate and regularise the losses
which fall within his financial powers within one month of
receipt of the samc in his office.

(iii) The losses which are beyond the powers of the Regional Direc-
tor (Food) to repularize should after thorough examination b
reported by him to the Ministry within a period of 3 months
from the date the losses came to notice as already prescribed
vide Ministry’s letter dated 22-2-1960 rcferred to above. Thesc
will be examined and regularized in the Ministry, as carly as
possible.
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2. It is requested that the above imstructions may be brought to the
notice of all concerned for immediate compliance.

3. The receipt of this letter may kindly be acknowledged and the
Ministry may be informed of the action taken.

Yours faithfully,
Sd/- HARBANS SINGH MAC
For Director General of Food.
Copy to . —
1. The Pay and Accounts Officer,

Ministry of Food and Agriculture,
New Delhi/Calcutta/Madras/Bombay.

The Chief Pay and Accounts Officer,
Ministry of Food and Agriculture.
New Delhi.

O & M Branch.

Storage Technical Branch.

All Sections of the BFC Du.

Guard file.

e

AW

>

Sd/- HARBANS SINGH MAC
For Director General of Food.

Recommendation

The Committee regret to note that with no tangible control on Private
firms the Government continued to supply damaged foodgrains unfit for
human consumption to the Private firms for being used as cattle or poultry
feed. The Committec cannot help fecling that the system was defective
in as much as the possibility of the misusc of such foodgrains could not be
ruled out. They arc, however, glad to note that the procedure has since
been changed and such foodgrains are now to be supplied only to Statc
Government Agencies. In this connection, the Committee hardly need
cmghasising the paramount necd to exercise utmost care in the disposal of
such foodgrains and to adopt such foodproof methods and introduce such
stringent measures to ensure that thesc foodgrains are not utilised for being
mixed with grains meant for human consumption.

[S. No. 59 of Appendix XXIX (Para No. £.46) of 59th Repert (3rd
Lok Sabha))

Action .gken

As stated in para 45 of the above report, running contracts have been
cntered into with the Governments of West Bengal, Maharashtra and Bihar
for the disposal of damaged foodgrains categorised as unfit for human con-
sumption but fit for cattle/poultry feed available in Govt. depots in these
States. A similar contract is also being cntered into with Kaira District
Cooperative Milk Producers Union, Anand with the consent of the Govern-
ment of Gujarat for the disposal of such stocks available at certain ports/
depots in Gujarat Statc. Stocks fit for cattle/poultry feed, not covered by
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the running contracts, arc also offered initially to the State Governments,
Municipal Farms. at the proscribed rates.  In brief, the cntire stocks dec-
lared fit for cattle/poultry feed in Government depots are in the first ins-
tance offered to the State Governments cither under the running contracts
or otherwisc. Such stocks, which the State Governments do not lift, are
disposed of by inviting tenders from parties registered with the Department.

2. Stocks fit for industrial use¢ are. however, not ollered to the Stat:
Governments, but arc sold by inviting tenders from Starch manufacturers
registered with the Department as the question of offering such stocks to the
State Governments docs not arisc.

3. In order to ensure that the stocks sold to registered parties are not
misused. the following precautions are taken (—

(a) Registration s restricted only to the following  categories  of
parties. whose bonafides are certitied by the  State District
authorities -

(1) Munufacturers of cattle poultry teed: manure.
(1) Direct consumers of cattle/poultry feed ‘manure.
(i) Starch manure manufacturers.

(iv) Bonahde dealers in cattle poultry  feed manure. 1t has
since further been decided that onby such dealers will be
registered. who are bonefied  dealers in cattle - poultry
feed manure and possess necessary plants ‘machinery  for
processing of damaged stocke into cattle ‘poultry  feed
manure. A« a further precaution, it has also been decided
that thewr prennises plants shall be inspected by technical
staff of the Food Dopartment. cven though they may hawe
submitted certiticates trom State District authoritics. A
stmilar cheek s abo to be exercised in the case of parties
who appiv for regirtration as manufacturers,

{b) Under the terme and conditions of <alel the buver has, to render
full account - the Reaonal Pharector i Foody Dastrict Collee-
tor, if so required and the Government have atso the right Ut
inspect the premises or factony of the biyer where the food-
grains are stocked processed.

() In the case of dumaged Tooderaing it for inedible starch, the
manufacturing process has to be carried out under the <uper-
vision of it Government Oflicer.

{Department of Food U0, No. 23:66-67 BFC-1'S9th Reporr, dated
3-2-1967.]

Recommendation

Parg 4.64.—The Committee regret to note that an infructuous expendi-
ture of Rs. 9.51 Jakhs was incurred for hiring a Godown which remained
practically vacant for a period of once year and that during that period only
3 tonnes of foodgrain sweepings were stored there.

[So No. 61 of Appendix XXIX (Para No. 4.64) of S59h Report (3rd
1ok Sabha)l
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Action Taken
Noted.

Recommendation

From the stutement (Appendix XXI) the Committee find that as on
31st March, 1966 Government were occupying 432 Godowns out of which
228 were owned by the Government and 204 were hired. The usable
storage capacity of all the Godowns together was 17.42,232 metric tonnes
and the vacant spacc was to the extent of 9,24.693 metric tonnes. The
Committce also notc from the facts mentioned in the Audit Report that
during June, 1964 and December, 1964 (and  subsequently in March,
1966) the percentage of vacant space in Calcutta region was also as high
as 55 per cent. The order of February, 1964 1o vacate the Godown at
Chengail was withdrawn in Junc, 1964 under the assumption that the autho-
ritics would be able to persuade the Calcutta Port Commissioners to change
their objection to organise movement in block rakes. The act of persua-
sion scemed to have taken a long period and by the time the Port Commis-
sioners agreed to change their stand the utidity of the Godown has ceased
because of the decisions taken in April-May. 1964 that movement of Rice
from Punjab and Madhya Pradesh to Calcutta would not take place and in
June, 1965 to the cffect that food stocks for Calcutta City were to be stored
by the State Government.  Despite the arguments  advanced  during  the
course of evidence regarding the practical difficulties in acquiring storage
accommodation, the uacertaintics involved in regard to production, impon
and offtake of foodgrains, and the view of the Ministry that Godowns in
Port Towtts should not be given up casily. the Committee are inclined to
infer that the Government were conscious of the fact that a considerable
spacc in the Godowns was not being used gainfully for quite some time and
that they were inclined to surrender it.  In fact the order of February.
1964 substantiates all these.  Not only that, the Regional Director had
reported in June, 1964 the availability of surplus storage capacity of onc
lakh tonnes in other Godowns. According to cvidence the  Department
were also aware that the overall requirement of storage space in that arca
did not necessitate the use of the Godown., It was  stated in  evidence
“whether it was Chengail or any other place it would not have been used
for most of the year because of the fast turnover of imported grain stocks.™

I1S. No. 61 of Appendiv XXIX (Para No. 3.66) of 89th Report (3r
Lok Sabha))

Action Taken
Noted.

Recommendation

Had is been so, the Committee feel that the Ministry could have safely
implemented their first order of February, 1964 without any risk because
the storage space at the port town was in reality no problem at that time.
The only redeeming feature in this case is that the Deprtment had surren-
dered some small Godowns though subscquently with a view to retaming
this big Godown at Chengial.

[S. No. 61 of Appendix XXIX (Puara No. 4.65) of 59th Report (3rd
Lok Sabha))}
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Action Taken
Noted.
Recommendation

The Committee hope that 1.S.1. would make every effort to ensure
further improvement in different directions viz. reducing the duration for the
preparation of Standards, and also raising the income and by the sale of
standards either by increasing the rates of publications or by extending the
coverage expenses or by making the rates of the membership fee even so
as to reduce the dependence on Government Grant.

The Committc: would also like to be informed of the action takea in
this regard.

[S. No. 70 (Para 5.31) of Appendix XXIX of the 59th Report (3rd
Lok Sabha)}

Action Taken
(a) Time taken in the preparation of Standards.

As a result of studies on time taken to prepare Indian Standards, the
IS.I. have taken the following steps to cxpedite the action at various

stages :
(i) Each department has fixed certain norms for time to be taken
at cach stage in the formulation of Standards.

(1) As far as possible preliminary drafts are being prepuared in the
1.S.1. Directorate General instcad of depending on the com-
mittee members.

(iii) Sub-Committees have been replaced by one man drafting panels.
wihierever possible, to expedite drafting; others have been con-
verted into sectional committees to climinate onc step in the
processing of standards.

(iv) All actions to be taken by the 1.S.1. Dircctorate General have
been strcamlined to avoid delays and the final stages of editing
and adoption are being carried out simultancously to gain
time.

The improvement already affected by the above measures has brought
down the processing time to 33 moaths. This processing time compares
favourably with those obtained in some of the overscas countries. For
example, UK. and Australia take 37 months each for processi their
standards, New Zcaland takes 47 months and South Africa takes $2
months.

(b) Price of publications.
The suggestion of the P.A.C. that thc 1.S.1. should consider increasing

the price of Indian Standards for increasing its iocome, was recently consi-
dered by the Finance and Executive Committee of the 1.S.1., and a Com-
mittee was set up on the 2nd December, 1966 to work out details, The
Executive Commuttee of the 1.8.1. have since approved the recommendation

made by the sub-committec for revision of rates of publications. The
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cnhanced rates which have been given effect to from the 1st April, 1967

would obviously affect the Institution income from non-Governmental
SOurces.

(c) Membership subscription :

From the 1st January, 1966, two new classes of membership namely
Patron and Donor, with thc annual subscription of Rs. 25,000 and
Rs. 10.000 respectively were introduced, and the existing rate of 1.S.I. mem-

hership of the Sustaining, Associate and ordinary members were increased
as under ;—

Sustaining Members—from Rs. 350 to Rs. 500
Associate Members—{rom Rs. 150 to Rs. 200
Ordinary Members-—from Rs. 25 to 50.

On account of above, the income of the Institution is likely to exceed

Rs. 1.5 million in 1966-67 against Rs. 1.032 million in 1965-66 and
Rs. 0.898 million in 1964-65.

Recommendation

The Committee find that 1.S.1. do not pay anything to the presses for
storage of the paper in their godowns and as a matter of goodwill the
presses have agreed to make good any loss of paper while it was stocked
in their godowns.  As there is no other consideration except goodwill, there
is no legal contract with the presses in this regard.  1.S.I. will not get any
help in the event of loss of paper, unless there is a legal contract between
the presses and 1.S.1. The Committee, therefore, suggest that the paper to

be kept with the presses should be insured against other types of losses in
addition to that by fire and theft.

{S. No. 73 (Para S 43y of Appendix XXIX of the 59th Report (3rd
Lok Sabha)}

Action Taken

The Institution have insured their stock of paper against other type of
losses such as riots, strikes, damage. and  carthquakes in  addition to
that by fire and theft.

Recommendation

The Committee also hope that the accuracy in arriving at the annual
requitements of papers will be improved so as to avoid the necessity of
carrying over excess stock of papers.

[S. No. 73 (Para 5.44) of Appendix XXIX of 59th Report (3rd
Lok Sabha))

Action Taken

T : i i s S to ensure better

The 1.S.I. has set up a committee in August, 1961 e
cﬂtimutLim of the requircments of paper and the PAC. will be informed
of the outcome in due course.
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Further Information

As stated in the earlier Note, the Indian Standards Institution sct up a
Committee in August, 1965 to ensurc better cstimation of the requirements
of paper. The Committec also made the following important reccommenda-
tions :

(a) A statement of paper stock in hand may be seat to the membens
of the Paper Committee with the agenda papers for study before a meeting
is called.

(b) An order for the supply of a particulag varicty of paper may  be
placed only when 75 per cent of the existing stock had already been con-
sumed and a balance of 25 per cent was left in hand.  This 25 per cent
was to be taken as safety stock of paper with IS1, considering the rate of
<consumption.

(c) The requirement of a particular varicty of paper may be estimated
for the whole year but the order for actual purchase may be split into two
parts so that half the supply was reccived n the first six months and the
remaining half in the latter part of the year.

(d) A watch may be kept on the rate of consumption of  paper by
various presses on pancl so that the paper stock with o particular press is
aot unduly high.

The Committeec has also been meeting periodically to ensure amonyg
other things that its recommendations arc implemented.

There has been a considerable mprovement in streamlining the annual
requirements of paper as will be scen from the following data 1 —

Year Comumptionduring Stock mhand at the
the year emd of the veat
R+ (in lakhsy (R, in lakhs)
1964-65 T 24l BT
1965-66 26K 204
1966-67 2 -80 1-66
1967-68 Rk 1-%

Duc to increasing requiremients of paper, it is necessary for the Indiun
‘Standards Institution to keep in stock always some qu;mt'itv o overcome
shortage of the requisite quality and size of paper in the market and to
mect any emergency that may be caused by strikes cte. Further, the losti-
tution’s requirements are for paper in international size which iv not always
readily available in the market. and orders have to be placed  with  the
manufacturers who require about three months for making deliverics.  The
balance of paper worth Rs. 1.25 lakhs expected to be in hand aut the close
of the current year is not considered to be oo high, in view of the facts
cxplained above. )

Recommendation

From the potc the Committee find that the 1.S.1. had issuod a tender
for quotation from private presses for their printing work only in 1959 and
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‘00 tender appears to have been issued subsequently. The work is being
assigned to private presses on the basis of quotations furnished in 1959.

(S. No. 74 (Para 5.47) of Appendix XXIX of the 59th Report (3rd
‘ Lok Sabha)]

The Committee are not ha with the procedure. In the absence of
any fresh tender inquiry since 1959, the argument of Government regarding
dearth of good quality printers in the country does not sound very convinc-
ing. The Committee, thercfore, desire that the Ministry must try to test
the market from time to time instead of continuing with the same parties
indefinitely.

[S. No. 74 (Para 5.48) of Appendix XXIX of the 59th Report (3rd
Lok Sabha)]

Action taken

In August, 1966, quotations were invited by the ISI from four new
printing presses from among fifty-four firms recommended by the Chief
Controller of Printing & Stationery. Quotations of three of these presses
were higher than the ratcs now being paid to presses in  Delhi. The
quotations of the fourth press was accepted, but on going into details of
1SI requirements regarding quality the press offered to take only a  small
quantity of work. without any assurance of accepting more work in future.
Even as regards the small volume of work taken up by it, the performance
of th: press has not been satisfactory.  In July-November, 1967, quotations
were invited by L.S.1. from fortyseven presses all over India and seven pew
presses with favourable quotations have been added to ISDs list of approved
printers,

Recommendations

The Committee desire that the recovery of the outstanding dues should
be expedited without further loss of time.

[§. No. 75 (Para 5.53) of Appendix XXIX of the 59th Report (3rd
Lok Sabha))

Action taken

Recovery of outstanding dues is being pursued vigorously by the Indian
Standards Institution. The outstanding amount has been reduced to
Rs. 0.24 lakhs in November, 1967 from Rs. 0.53 lakhs in  March, 1967.
The P.A C. will be kept informed of further progress made in this connection.

Recommendation

It is really surprising to the Committee that the Administration was im-
parting training in printing work, bur was not issuing any certificates to
these trainees, which would be a proof of their having completed the training
successfully, Tt need hardly to be pointed out that in the absence of any
such proof of their training, it would be difficult for these persons to  get
suitable employment and propérly utilises their training. The Committec,
therefore, suggest that after completion of training, suitable certificates should
mvariably be issued to thesc trainees.

{Sl. No. 18 Appendix XXIX to the 59th Report of PAC—Third
Lok Sabha)
1331.95/69—4
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Action taken

It has since been decided that suitable certificates would, in future, be
issued to those who complete the training programme prescribed by the
Administration.

Recommendation

The Committee observe from this note that during the period July,
1958 to March, 1966, 148 women were rchabilitated which figure includes
20 trained as teachers. 13 as craft-teachers and 33 as mid-wives. In 8
yoars period this number of 148 is not very impressive to make the Com-
mittec happy.

[Sl. No. 79 of Appendix X XIV to the 59th Report—Third Lok Sabha.]

Action taken

The rehabilitation of women. coming to the instituiions is a difficult
and time-consuming task. However, the progress in the initial stage was
rather slow due to obvious reasons. The training progremmc and rehabilita-
tion procedures have since been re-organised.  Strict watch is being main-
tained on the rchabilitation process. with the result that there has been an
increase in the achievement in the past two years, viz.,

Year No. of rehabilitated No. of women under different
training

1966-67 3Q 22

1967-68 18 24

The number of women rehabilitated so far during the current financial
year is 23. Thc number of women who are receiving training arc 44 as
per details given below :—

. Nursing (continued from previous years) e ot
. Teachers

. Nursing (fresh)

. Social Education Training

. Stenography

. Telephone Operator

Sewing and cutting

. Mid-wifc

O NI VB W
WA LA AN
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Recommendation

The Committec trust that suitable instructions would be issued without
delay to avoid such shortfalls in futurc. The Committee regret to notc that
such aﬁz woe!()lvxous ugf;ung }Iv%s ngt donc till now and the training programme
was to suffer. ey hope that now at least a suitabl |
be evolved without any further delay. ¢ system would

They also hope that the scrvices of the craft-instructors would be utilised
fully in future.

(SI. No. 80 of Appendix XXIX 10 the 59th Report—Third Lok Sabha.
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Action taken ,
Suitable instructions have been issued to avoid shortages of training
equipment and to supply raw material in time. Detailed procedure to assess
raw material requirements in advance and secure them in due time after
val etc. has been laid down. A copy of the instructions issued is

attached. At the beginning of each financial year the Directorate calls for
the proposals for purchase of raw material.

Every Inspecting Officer visiting the institutions is scrutinizing the fact
of the full utilisation of the services of Craft Instructors and availability of
raw material in the institutions. A watch is also being kept on this through
the Inspection Reports submitted by the Inspecting Officers to the Directo-
rate.

DIRECTORATE OF SOCIAL WELFARE DELHI ADMINISTRATION,
DELHI

OFFICE MEMORANDUM
SUBJECT . —Supply of raw material for training classes.

The following procedure will be observed for ensuring continuity and
adequacy of raw material to training classes run by the institutions and
services under the Directorate of Social Welfare :—

(1) Annual requircments of raw materials for each training class
will be assessed by the head of the institution/service, in con-
sultation with the Craft Instructor/Teacher concerned while
drawing up the budget cstimates for the institutions/services for
the year. In this way. the proposal for budget provisions of
raw matcrial for the training classes will be realistic and well
documented.

(i) As soon as the budget allotments are communicated to all the
beads of institutions/services, they, in consultation with the
Craft Instructor/Teacher concemned, should review the annual
requirements, prepared as in para (i) above in the light of the
funds available and the actual training programme.

(iii) Since the processing of cases for sanction for purchase of raw
materials usually takes onc to three months, each training class
should maintain a stock of raw material, excluding perishable
goods, sufficient to meet the requirements of three months.

(iv) As soon as the stock of raw material for any training class
becomes insufficicnt to mect the normal uirement the
cnsuing three months, the Craft Instructor/Teacher or the
Store-kecper, who is incharge of the stocks. will report to the
head of the institution/scrvice, who in turn, will make arrange-
ments for the purchase of fresh supplies or send the proposals
for sanction to the Directorate duly supported with full facts
and figures and also rcport the action taken for disposal of the
mdmurcd goods. us. the action for obtaining fresh sup-

jes will be initiated at lcasy three months before the stock
s completely exhausted.
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(v) While soliciting sanction for purchase of fresh raw material, the
head of the institution/service will infer-alia report the stock
position and the time for which the existing stocks would suffice.

(vi) The proposals for purchase of raw material for training classes
will be dealt with at the Directorate level in the Bu and
Accounts Scction. This section will ensure that the sanction
sought for by the heads of institutions/services are issued well
in time. The S.A.S. Accountant and the A.O. will particularly
be responsible for ensuring that the proposals for sanction for
raw material arc processed expeditiously and well in time.

(vii) In any particular case, where the head of the institution/service
apprehends break-down in supply of raw material for want of
sanction for purchase, or otherwise, he will bring the matter
to the notice of the Joint Director of Social Welfare through
a demi-official communication,

(viii) All possible economy should be observed in the purchase, storage
and utilisation of raw materials for the training classes. Pur-
chases of the same kind of raw material for different classes
should be made at one time in bulk. where possible, provided
it is likely to be cheaper.

2. The Inspectors and the Assistant Directors of Social Welfare, while
inspecting the institutions/services, will scrutinize whether training classes
have sufficient stock of raw material and whether the training programmc
is being implemented satisfactorily.

3. This procedure will come into force immediately. The requirements
of raw material for each class for 1967-68 should be assessed by 15th
August, 1967 as per para 1(ii) above and necessary provision for funds made
in Revised Estimates 1967-68. if the samc was not made previously.

Sd/- KRISHNA PRATAP.
Joint Director of Social Welfare

No. F.1/67/DSW/B&P/Misc.
Dated the July, 1968

_1. Copies sent for information and compliance to all the heads of insti-
tutions and services. They should issue conies to craft teachers instructors
and explain the procedure to them clearly. Spare copics are being sent for

the purpose.
2. Qopies sent for information and compliance :
' (i) Administrative Officer/S.A.S. Accountant.
(ii) Assistant Director of Social Welfare.
(iti) Budget and Accounts Section.

3. Copies also sent for information to all other Offi : ;
the Directorate. cr cers and sections of

Sd/- KRISHNA PRATAP,
Joint Director of Social Welfare



47

Recommendstion

From the notes received in this connection (Appendix XXVII) it is clear
that one of the items of ration (viz. Atta) for the inmates of these institutions,
which is supposed to form the major part of their diet, had shown in the
past great dlspari(?l. The Committee arc, however, glad to learn that a
uniform scale for diet has since been prescribed. The Committee trust that
the revised uniform scale has been evolved after consulting a diet specialist.
If not, this should be done.

{Sl. No. 8i. Appendix XXIX to the 59th Report—Third Lok Sabha).
Action taken

A uniform scale of dict for the inmates of the institutions under the
Directorate of Social Welfare has since been prescribed in consultation with
a daet specialist.

4 Recommendation

-~
/ The Committee suggest that the question of reconstituting the Advisory
Committees periodically every two or three years. so as to bring in new
and fresh ideas may be cxamined.

[Sl. No. 82, Appendix XXIX to the 59th Report-——Third Lok Sabha.]

Action taken

The recommendation of the Committee has been accepted and Advisory
Committecs have been reconstituted.  Copies of notifications reconstituting
the Advisory Committees are enclosed.

DELHI ADMINISTRATION. DELHI
NOTIFICATION
Daicd the 134 July, 1907
T Asadha 89

No. F. 12(19)/67-Dev.—In supersession of this Administration Notifi-
cation No. F.20(22)/57-Edn., dated 13-3-1958, the Lt. Governor, Delhi is
picased to reconstitute the Managing Committee consisting of the following
members for the day to day management and working of the After Care
Home for Boys. The Committec will function for a period of two years :—

1. Executive Councilior (in charge Social Welfare). Chairman

2. Shri Kishan Lal, Mcmber, Mctropolitan Council, Member
2790. Cheera Khana, Delhi.

3. Shri Ram Nath Vij. Mcember., Metropolitan Member

Council. 243 Doubk: Storcy, New Rajendra
Nagar, New Delhi.

4. Shri Kishan Sarup, Member. Mectropolitan Member
Council, XV1/4971. Gali No. 3, Shiv Nagar,
Karol Bagh, New Dclhi.

S. A representative of the Delhi Schoot of Social Member
Works to be nominatcd in consultation with the
Principal of the School.
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6. Director, Employment & Training or his repre- Member
sentative.

7. Director of Industries or his representative. Member

8. A representative of the All India Manufacturers Member

Association (Delhi Branch) to be nominated _in
consultation with the President of the Associa-

tion. .
9. Joint Director, Social Welfare, Delhi. Member
10. Assistant Director. Social Welfare. Delhi. Member-Secretary.

Sd/- S. M. GOYAL.,
Secretary (Development)
Delhi Administrarion, Delhi.
No. F.12(19)/67-Dev.
Dated the July, 1967.
"~ Asadha 89.

Copy forwarded for information to the :—
1. Private Secretary to the Chief Executive Councillor. Delhi.
2. Private Secretary to the Executive Councillor (Civil Supplies),
Delhi.
3. All members concerned.

4. Public Relation Department, Delhi Administration, Delhi (in dupli-
cate) for publication in the Delhi Gazette.
S. Joint Director of Social Welfare, Delhi.
6. Secretary to the Government of India, Department of Social Welfarc,
New Dethi.
Sd/- S. M. GOYAL,
Secretary (Development)
Delhi Administration, Delhi.

DELHI ADMINISTRATION, DELHI
NOTIFICATION

Dated the 15th July, 1967.
24 Asadha, 188%9.

No. F. 12(19)/67-Dev.—In supersession of this Administration Memo.
No. 18/2/56/Edu., dated 13-8-1958, the Lt. Governor, Delhi is pleased
to reconstitute the Managing Committee, for the day to day managemcent
and working of the After Care Home for Women as under ‘—

1. Executive Councillor (Civil Supplies). Chairman

2. Smt. B. Shivakamama (Member Metropolitan Member
Council).

3. Smt. Pushpa Gupta (Member Metropolitan Member
Council).

4. Smt. Urmila Sharma, Lal Darwaza, Chawri Member

Bazar, Delhi.
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5. A representative of the Delhi School of Social Member
Works to be nominated in consultation with the
Principal of the School.

6. Director of Employment and Training or his Member
representative,

7. Dircctor of Industries or his representative. Member

8. Choirman of the Dxlhi State Social Welfare Member
Advisory Board. :

9. Joint Dircctor of Social Welfare, Delhi. Member

10. Assistant Director of Social Welfare, Delhi. Member-Secretary.

The Committec will function for a period of two vears.

Sd/- S. M. GOYAL,
Secretary (Development)
Delhi Administration, Delhi.
No. F.12(19)/67-Dev.
[?ftt_qfl 1{1(' 15th July, 1967.

24 Asadha 89

Copy forwarded for information to the :—
1. Private Sccretary to the Chief Exccutive Councillor, Delhi.

2. Private Sccrctary to the Exccutive Councillor (Civil  Supplies),
Delhi.

3. All members concerned.

4. Public Relation Department, Delhi Administration, Delhi (in dupli-
cate) for publication in the Delhi Gazette.

5. Joint Dircctor of Social Welfare, Delhi.
6. Secretary to the Government of India, Department of Social Welfare,
Ncw Delhi.
Sd/- S. M. GOYAL,
Secretary (Development)
Delhi Administration, Delhi.

Recommendation

The Committec would like to be informed of the result of the enquiry
now being held in this case.

The Committee regret that in the course of evidence on this para, some
facts and figures given in the Audit para were controverted by the witnesses
without giving any intimation to Audit beforchand. They would like to
draw the attention of the Department of Social Welfare to the recommenda-
tion contained in Para 9 of the introduction to their 42nd Report (Second
Lok Sabha) and would urge for its strict compliance in future.

[SL No. 84 of Appendix XXIX to the 59th Report—Third Lok Sabha].
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Action taken

The result of the inquiry in all the three cases and the action taken
on it is indicated below for the information of the Committee ;—

(1) Shortages in Poor House
Findings of Anti-Corruption Branch of Delhi  Administration are  as
under :—

The shortages have occurred owing to lack of supervision, ncgligence
and mismanagement and not owing to any mala fide intention. It would be
appropriatc to recover the depreciated value of the articles shown in the
list and for which the individual or joint responsibility has been fixed. The
other shortages for which no individual responsibility could be fixed was
due to the failurc in responsibility and proper management of the institution
by the then Superintendent of the Poor House and he could have been cen-
sured for this. But since he has resigned from the service with the Directo-
rate, no action is recommended.

Action taken
The Upper Division Clerk who was responsible for the shortages of few
items of furniturc was charge-shected for these shortages under the CCS

(CCA) Rules, 1965 and orders for the recovery of the depreciated value
thereof have been issued on 25-9-1968 by the competent authornty.

(2) Shortage in the After-Care Home for Boys

Findings of the Anti-Corruption Branch of the Delhi Administration are
as under :— .

The allegation has been proved against the Ex-Superintendent and the
Store Keeper. L.D.C. has been found to be not guilty. The shortages are,
however, more duc to carclessness and negligence on the purt of the Superin-
tendent of the Home in the supervision of the working of the Home and due
to faulty maintenance of record by the Store-keeper.

The Ex-Superintendent is no longer a Government emplovee.  The matter
may be referred to the Head of the Department of the Ex-Superintendent
and Store Keeper for awarding o censure to cach for their negligence detailed

above.
Action taken

The Ex-Supcrintendent hus been censured.  Action under the CCS
(CCA) Rule, 1965 has sincc been taken, against the Store-keeper.  He
has been punished and has been reverted to a lower rank from the post of
UD.C. to LD.C.

(3) Shoriage in Certified School for Girls

Findings of the Anti-Corruption Branch of thc Delhi Administration are
as under :— :

The Superintendent and the 2 Matrons were responsibic for the short
of articles. It occurred owing to lack of supervision, negligence and mis-
mz(l‘nag?r!cm. anc'if not owing to any mala fide intention. It would meet the
ends of justice if cxecutive action is taken against them and proportionate
costs of the short articles, whose life has not expired yet. may %c recovercd
from them in equal shares. ’
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Action taken

Action is to be taken under CCS (CCA) Rules, 1965 against all the
three persons in consultation with the Vigilance Department of the Delhi
Administration as a Gazetted Officer, Class II is involved in the case. The
Vigilance Department of the Administration has desired that charge-sheets
against all the threc officials may be framed and forwarded to them for
taking further action in the matter. The needful is being done.

The instructions in sub-para of the rccommendations of the Committee
have been noted for compliance in future.



CHAPTER 1

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES BY
GOVERNMENT

Recommendation

From the note (Appendix 1) furnished by the Ministry, the Committee
find that even out of normal contingent cxpenditure of Rs. 2.08 lakhs, an
expenditure of Rs. 1.16* jakhs approximately was incurred on  centenary
celebrations. The Committee feel that without proper sanction of the Ministry.
it was irregular for the Department of Archacology to have spent this amount
on centenary celebrations—an item of special sanction,

[S. No. 2 Appendix XXIX. Para 1.33 of 59th Report (Third Lok Subha)]
Action taken

Prior sanction could not be obtained because of the pressure of work
and because no special officer was appointed for doing the centenary work.
The Department intended to approach the Government for a revised sanction
after a full picturc was available regarding the actual expenditure.  The
Ministry was informed by the Department of the total expenditure incurred.
-only on 21-11-1962. The concerned authoritics in the Mimstry were too busy
-at that time with budget and parliamentary work. When the rush was over.
on 18-3-1963. the Archaeological Survey of India’s proposals were duly
examined, and they were asked to explain the reasons for the expenditure
incurred over and above the amount sanctioned for the centenary celebrations.
“On 19-3-1963, the Spccial Police Estublishment had seized the relevant re-
cords which were therefore not available to the Department for replying to
Ministry’s queries,

The Centenary Celebrations ended on the 31st January, 1962.

Ministry of Education OM. No. F. 16/1/66-CAI(1), dated the 22nd
November, 1968)

Recommendation

It was stated in cvidence that the matter was under the investigation of
the Special Police Establishment since March, 1963. The Committee would
like to be informed whether the Special Police Establishment has given its
report and whether any follow up action has becn taken as a result thereof.
They would also like to be informed whether any departmental investigation
has also been made to fix responsibility on supervisory staff for Jack of proper
‘supervision and control on their part.

[S. No. 3 Appendix XXIX. Para 1.43 of 59th Report (Third 1 ok Sabha))
Action taken

The report of the Special Police Establishment was received in the last
week of May, 1967. The investigations made by the Special Police Estab-
lishment showed that four officers of the Archaeological Survey of India were

*According to Audit the cxpc};;iitﬁrc on centenary celehrations out of
Rs. 2.08 lakhs works out to Rs. 1.28 lakhs. i )
52
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tesponsible, directly or indirectly, for the alleged misappropriation of Gov-
emment funds. The S.P.E, therefore, recommended criminal prosecution
of these four officers. They also recommended that departmental action
should be taken against the Head of the Department (Director-General of
Archaeology) for his failure to maintain absolute integrity and devotion to
duty and also his failure to take all possible steps to ensure the integrity and
devotion to duty of the four officers, who were under his administrative con-
trol. The report of the S.P.E. was thoroughly examined departmentally in
the Ministry and it was decided to accept the recommendations made in re-
gard to the criminal prosecution of the four officers involved in the matter.
Necessary sanction for prosccution was issued by Government and charge-
sheet in the case was filed by the S.P.E. in the Court of Special Judge, Delhi
on 26th June, 1968, against the four officers of the Archacological Survey
of India and proprietors of two firms. So far as the recommendation of the
S.P.E. in regard to the departmental action against the Head of the Depart-
ment i.e., Director-General of Archacology is concerned, it was decided that
no disciplinary action against him was called for in the absence of any direct
responsibility of his in rcgurd to the alleged misappropriation of Govern-
ment funds but, taking into uccount the laxity of supervision and general
administrative control on his part, which facilitated the alleged defalkcation
of Government funds, Government’s serious displeasure was conveyed to
him and he was cautioned that in future he should act with due care in such
matters, He has since retired from service on attaining the age of super-
annuation.

[Ministry of Education O.M. No. F. 16/1/66-CAl(1), dated the 22nd
November, 1968}

Recommendation

The Committee note that instructions have been issued for strict obser-
vance of the prescribed financial rules and that wrong accounting proce-
dures have since been corrected. They hope that with the appointment of
a senior officer from the Indian Audit and Accounts Department in the
Archaeological Survey of India, there would be proper check in observance
of financial rules an?' cases of this type would not recur.

{S. No. 4 Appendix XXIX, Para 1.53 of 59th Report (Third Lok Sabha) |

Action taken

Noted. It may, however, be added that the selection grade IA&AS
officer who was appointed as Director (Administration) in the Department
in December, 1965, left the Department in February, 1967 on transfer to
the Ministry of Defence and in his place a senior Under Secretary to the
Government of India with considerable cxperience of administrative and
financial rules and procedurcs has been appointed as Director ( Administra-
tion) from March, 1967.

[Ministry of Education O.M. No. F. 16/1/68-CAI(1), dated the 22nd
November, 1968]

Recommendations

The Committee are constrained to observe that while such an important
job for the preparation of a standard dictionary was entrusted 1o the
Hindustani Culture Socicty, Allahabad in September, 1953 on the under-
standing that thc work was to te completed in two years, no senous effort
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was made by the Ministry of Education to find out whether any prOPteu
had been made by the socicty till December, 1958, i.e. even after a lapse
of more than 5 years. Thc Committee are of the view that the work of
the society should have been periodically reviewed by the Ministry and
further grant should have been stopped in the work of the society had not
been found to be satisfactory. They arc unha 1o notc that there is
difference of opinion as to the quality of the products, as it finally emerged
and that the Government arc not prepared to take the rcsponsibilitg of
publishing it under their own scal. The dictionary has not yet (July, 1966)
been published even though it was to be complcted by September, 1955,
The committee cannot but come to the conclusion that the whole project
was ill-conceived and the expenditure incurred thercon did not achieve or
serve the purpose in view. In this connection, thc committec would like
to draw the attention of thc Ministry to their carlier recommendation con-
tained in para 4.256 of their 41st Report (1065.64Y,

The Committee fco! that in this case, the socicty gave a deliberately
low estimate in the beginning so that latter on pleading helplessness that
the work could not be completed within the grant paid, it could induce the
Government to increase the estimates and make further grants. The com-
mittee feel that the Ministry should be extra ceutious to verify the credentialg
of societics and bodies ¢te. beiore muking any grant in future,

The committee regret to note that the accounts of the socicty were not
critically examined by the Ministry before the issue of the utilication certifi-
cates and the certificates were issued to audit in a routine way. They desire
that pecessary action should be taken against the officer concerned to pre-
vent recurrence of such lapses in future.

{S No. 5 Appendix XNIX of 59th Repoert (Third Lok Sabha) ]
Action taken

The PAC in its above Report had observed. inter alia, that the accounts
of the Hindustani Culture Soctev. Allahabad were not critically examined
hy the Ministry of Education belore the issue of the utilisation certificates
and the certificates were issued to Audit i a routine way. The Committee
desired that necessary action should be taken against the officer concemed
to prevent recurrence of such lapses in future.

2. The tfacts are as follows :—

A sum of Rs. 1,00,000 wae relcased to the Hindustani Culture Society,
Allahabad for the preparation and publication of English Hindi Dictionary
in the following six instalmente :—

Grant/Amount Released Date of Release
1 15,000 20-9-1953
2. 15,000 10-3-195%4
3. 15,000 23-11-1954
4 15,000 6-8-1958
5. 20,000 5-3-1956
6. 20,000 7-3-1957

3. Two ulilisatjon certificates in all—one for the first four instalments for
the amount totalling Rs. 60,000 and the second for thc remaining two

instalments involving amount of Rs«. 40,000 were issuced on 24-12-1957
and 20-6-1958 respectively.
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4. The first utilisation certificate issued on 24-12-1957 in respect of the
four instalments for the amount of Rs, 60,000 was on the technical advice
of the then Special Officer (Hindi)who had certified that the work done by
the Sabha was satisfactory. The Sabha also furnished detailed accounts in
respect of these grants duly certified by the Chartered Accountant which also

indicated that the grants had been utilised for the purpose for which they
were intended.

5. A Utilisation certificate was accordingly issucd by the then Under
Secretary in charge of this work. Since the Officcr signing the utilisation
certificate acted on the technical advice of the then Special Officer (Hindi)
who is now dead and also on the basis of the audited accounts, no blame
can be attached to him for issuing the Utilisation Certificate. The Techni-

cal Officer who certified that the quality of the work produced by the Society
a8 satisfactory has since died.

6. The second utilisation certificate issued on 20-6-1958 in respect of
the remaining two instalments of Rs. 40,000 was also issued on the advice
of Special Officer (Hindi) who had stated that as the audited accounts of
the Society showed that the gram had been utilised in full he saw no
objection in issuing the utilisation certificate for that amount. The Special

cer (Hindi) has since rctire from Government service and it will be
now difficult to proceed against him. The Under Secretary concerned who

signed the Utilisation Certificate on the advice of the Special Officer (Hindi)
died on 12-6-1963.

7. It wilt thus be seen that in respect of the Under Secretary who
signed the Utilisation Certificate for Rs. 60,000 no action is considered

justified and in respect of the other Officer. two of whom are dead and onc
has retired, action is not feasible,

B. Howcver, for future guidance necessary instructions have been issu-
ed to the eflect that Ofticers who are experts and who are to give expert
advice and officers on whom lies the responsibility of test and scrutiny
should pay due head to the observations of the Public Accounts Committee
made in their 41st and S9th Reports. A copv of the instructions issued is
enclosed. (No. F. 6-18/66-Acc. Il dated 27-11-1968).

9. So far as this Ministry is awarc, the Society has not published the
Dictionary so far.

[Ministry of Education No. F. 11. 9/65-H-1]
No. F. 6-18/66-Acc. 11
GOVERNMENT OF INDIA
MINISTRY OF EDUCATION
(B. & A. DIVISION)
Accounts-11 Section
New Dethi, the 27th November 1968
T Agrahayana 6, 1890(S)
SUBJECT :—Public Accounts Committee—59th Report (Third Lok Sabha)
—Action taken on Recommendations.

‘ Abdit Report (Civil) 1966 included a case of grant to the Hindustani
Culural Society, Allahabad, for preparation of a Standard English-Hindi
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Dictionary. After examination of the case, the Public Accounts Committee
have observed in their report under recommendation No. 5 as follows :—

“The Committee are constrained to observe that while such an im-
portant job for the preparation of a Standard Dictionary was entrusted
to the Hindustani Culture Socicty, Allahabad in September, 1953 on the
understanding that the work was to be completed in two years, no serious
effort was made by the Ministry of Education to find out whether any
progress had been made by the Society till December, 1958 i.e. even after
a lapse of more than 5 years. The Committee are of the view that the
work of the Society should have been periodically reviewed by the
Ministry and further grant should have been stopped if the work of the
Socicty had not been found to be satisfactory. They are unhappy to note
that there is difference of opinion as to the quality of the products, as it
finally emerged and that the Government are not prepared to take the
responsibility of publishing it under their own seal. e Dictionary has
not yet (July, 1966) been published cven though it was to be completed
by September, 1965, The Committee cannot but come to the conclusion
that the whole project was ill<conceived and the expenditure incurred
thereen did not achicve or serve the purpose in view. In this connoction,
the Committec would like to draw the attention of the Ministry to their
eatlicr recommendntion contained in para 4.256 of their 41st Report

(1965-66).

The Commiittee feel that in this case, Soctety gave a deliberately low estimate
in the beginning so that later on pleading helplessness that the work could
not be completed within the grant paid, it would induce the Government to
increase the estimates and make further grants. The Committee feci that
the Ministry should be extra cautious to verify the credentials of Socictics
and Bodics etc. before making any grant in future.

The Committee regret to note the accounts of the Society were not criti-
cally examined by the Ministry before the issuc of the Utilisation Certificates
and the certificates were issued to Audit in a routine way. They desire that
necessary action should be taken against the Officer concerned to prevent
recurrence of such lapses in future.”

2. In the above recommendation the Committee, in particular, have de-
sired that the Ministry should be extra cautious to verify the credential of
Societies and bodies etc. before making any grant in future. The Commitice
have further observed that the accounts submitted by the Society were not
critically examined by the Ministry before the issue of the Utilisation certifi-
cates and that the Utilisation certificates were issued to Audit in a routine
way.

3. All the officers in the Ministry, including those who have the duty of
giving cxpert advice, are, therefore, requested to note the above obscrvations
of the Public Accounts Committee carefully, and to ensure that the types
of irregularities and shortcomings observed in the case under mention do not
recur in future.

4. Thesc instructions may also be brought to the notice of all attached/
subordinate offices by the Administrative Sections concemned.

Sd/- A. M. D'ROZARIO,
Joint Secretary ( Administration)-
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All Officers
Copy to all Sections in the Ministry,

Sd/- U. §. RANA,
Deputy Secretary (B. & A.)

Recommendation

The Committee are surprised to note that the Director of the Central
Food Technological Research Institute acted in disregard of the decision of
the Executive Council of the Institute in this case and thus caused an in-
fructuous expenditure of more than Rs. 7,000. The Committee feel that
CSIR should take due mote of this lapse and also take steps to avoid re-
currenace. They are also unable to understand why large-scale trials with
the plant were continued over a long period when Lgc results of the experi-
ments were not found to be encouraging. The Committee feel that the losses
incurred could have been avoided ii the use of the plant had been disconti-
nued as soon as it was realised that it cfficiency was low and its working
uneconomical,

(Si. No, 7 of 59th Report—Third Lok Sabha)
Action taken

The observations of the PAC have been brought to the notice of the
Heads of the National Laboratories ‘Institutes to avoid recurrence of this
nature i future vide fetter No. 5,1 67-CTE dated 30-5-67 (copy enclosed—
Annexure 1),

As regards working of the plant for a longer period, it is stated that Pilot
Plaat was received as a gift from & West German Firm in January, 1961,
During the period from December, 1961 to April, 1964 the plant was work-
g only on an experimental basis, when the accent was more on achieving
success in the objectives of the cxperiment rather than on the economy of
the processes involved. The oil recovery was not more than 80% and the
capacity of the plant was far less than the capacity rated by the German
Firm. The plant, after its installation, was modified considerably with an
oil extraction cfficiency of more than 90¢. This improved efficiency was
obtaincd by carrying out cach unit operations individually one after another.
The plant was running in small batches of 500 nuts at a time. At this stage
it was decided to collect more essential data and yield that could be expected
from a commercial plant. A number of large scale trials were carried out
10 sce whether the same extraction cfficicncy of oil could be obtained in
continuous operation also, and to find out the various stages at which heavy
losses occurred. But as soon as continuous running was started it was found
that the yicld of oil recovery had fallen for the following reasonms :—

1. The s supplicd by thc German Firm did not function properly
and lﬁ?s estimated oil rccovery in the milk could not be obtained:
the residual oil in the fibre was also very high. A few modifica-
tions were cffected to the cxpeller, including replacement of the
screw, in spite of which the oil recovery could not be increased.

2. The centrifuge supplied by the Firm was not the ideal onc for
recovery of oil, as considerable oil losses occurred during deslud-

ing operation. A higher oil recovery would have been obtaincd.

f the residue from the Krauss Maffeti had been fed into an ordi-
nary ol expelier. All cfforts were therefore directed towards this
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end, since the oil extracted through this process has a much better
value than the oil expressed by an ordinary expeller. Since the oil
recovery was not enough to sustain the cost of the plant, we in-
vestigated the possibility of utilization of the protcin  obtained
during the process.

The protein was utilised for nutrition studies and also for mak-
ing cheese like products.  Since these are for experimental uses,
the Institute have not fixed up any prices of the products. If the
cost of these products is taken into account the losg as indicated
would be greatly reduced.

Large scale trials have been stopped as the oil recovery was not
enough to sustain the cost of the plant and only trials with smaller
batches are being carried out at present. It will thus be seen
that the plant was worked for large scale trials only for a short
perfod and has been used mostly as an cxperimental plant. The
question of loss should not, therefore. arise in this casc.

Recommendation
From the note the Committce find that only 8 cases of patents filed were

based on research sponsored by private industry.
(SI. No. 10 of PAC's 59th Report—Third Lok Sabha)

Action iaken
The above recommendation does not call for any action.

Recommendation

The Committee regret that the refrigeration plant which was to be
iostalled in March, 1960 was installed by the firm only in November,
1963. They are sorry to obscrve that no damages could be recovered
from the firm for the delay of morc than 33 vyears in installing the plant.

They desire that as advised by the Additional Secretary this case may
be referred again to the Ministry of Law for their opinion to recover
damages from the firm for failure to discharge its contractual obligations.

[Sl. No. 29 of Appendix XXIX Paras 2.31 and 2.32 of 59th Report—
3rd Lok Sabha]

Action iaken

The case was referred to the Ministry of Law by the Ministry of
Wcr{ks, Hous'mg and Supplv on 2-8-1967. The Ministry of Law have
advised that it is not possible to claim liquidated damages from the con-
tractor. (Copy of the Ministry of Law U.O. No. 34183/67-Adv.

(WH&S) dated 21-9-1967 (enclosed)—Annexure V.

ANNEXURE V
MINISTRY OF LAW
DEPARTMENT OF LEGAL AFFAIRS

Advice (WH & R) Sec.

" The matter conccrns the recovery of liquidated Damages from th
coatraotor for delay in the supply and installation of a refrigeration plnn:
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The P.A.C, recommended examination of the matter by the Ministry of
Law in their 59th Report. Our Ministry examined this on 8-3-1967 (Se¢
opinion at pp. 2-3/n). The D.G.S. & D now desire a reconsideration of
this matter at the appropriate level.

The President of India cntered into a contract with M/s. Bonbay
Amonia Refrigeration Co. (Pvt.) Ltd., on 13-11-1958 for the supply,
installation and delivery of a refrigeration plant for a sum of Rs. 48,300.
The plant was to be installed and delivered by 31-12-1958. The con-
signee was the Pouitry Development Officer, Delhi Cantt. The D/P.
was extended without L/D to 31-12-1959 (P. 128/c). There was
further extension to 15-3-1960 with a reservation for L/D. The contrac-
tor never agreed to this reservation. The contract was, however, per-
formed finallv on 13-11-1963 (p. 64/c). When the D/P  was  finaliy
fixed as 13-11-1963, no reservation had been made for L/D. The
D.G.S. & D referred this matter to us in March, 1967 for our opinion a-
10 whether any Liquidated Damages could be recovered at that  stage.
Relying on the provisions of section 55 of the Indian Contract Act, 1872.
we rightlv pointed out that as no reservation had been made in favour of
the Government for claiming Liguidated Damages in the letter of exten-
ston, nothing could be claimed at that stage. On a subsequent reference.
this advice was reiterated and it was pointed out that the question whether
any damages could be claimed was purelv hypothetical. We meant that
anv discussion of the question was academical. Now, the matter has come
once again and this time on the question whether on the and circum-
stances the contractor could be held responsible for delay in the installa-
tion of the plant.

3. Therc was a good deal of correspondence exchanged between the
contractor on the one hand and the consignee on the other. It is neces-
wary 1o refer to some of the more important letters.  In January, 1960, the
contractor wrote to the D.G.S. & D/consignee that he had completed most
of the msulation work and that further progress had been arrested because
ta) the foundation work had not been done by the consignee and (b)
no clectrical and water connections had been given (p. 135/¢).  In his
reply (p. 136.¢) the consignee stated that the CP.W.D. had been
approached for certain construction in the Cold Storage Building and for
preparing  estimates in respect of the foundation work for the machine.
In this ictter the consignee had warned that the completion of the founda-
tion would take somc time. Again on 23rd August, 1960, the contractor
reported to the D.G.S. & D that the consignee had not provided electrical
and water connections, adding that the instalation of the plant had been
complcted but that the cold Storage Plant could not be put in  working
order on account of the slackness of the consignee. By his letter dated
K.9.1960 written to the D.G.S. & D, the consignee disputed the state-
ment of the contractor, alleping that the contractor had never taken to his
work ‘serously’. He complained that th;:rch thx;; delay in peT;Ifonnance of
his t the contract, such as fixing of the thermocole. ¢ contrac-
mr.l::lr ﬂ?: otherot:md. by his letter dated 16-12-1960 (159/¢) catalogued
a number of lapscs on the part of the consignee. It appears that the con-
sirnee had actually informed him about his inability to get the foundation
work donc through the CPWD and suggested that the work should be
done by him at his (contractor’s) cost. This letter is important in that
it shows that the consignee could not get things done promptly. In April.
1. 33 LSS/69
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1961, however, the DDI., NI Circle, confirmed the installation of the
Plant and equipment but pointed out that inspection could not be done
for want of ‘specified ambient conditions’. What exactly this expression
‘specified ambient conditions’ means is not clear to us. In January, 1963,
the contractor is reported to have informed the DGS & D (p. 42/n) of
File 6/47/55-H/1 Vol 1 & 11) that the plant had been installed to the
knowledge of the consignee but that inspection could not be carried out
as the voltage was considerably fluctuating. In May, 1963, the DGS&D
suggested that final inspection should be arranged quickly. In July, 1963,
the Inspector wrote saying that the contractor himself wanted postpone-
ment for 14 months. In Septcmber, 1963, however, finally the contractor
informed that the plant had been commissioned. Finally, the inspection
was done towards the end of September, 1963 and the inspection note was
issued on 9-10-1963,

4. It would appear from the above chronology of events that apart
from a Vague allegation by the consignce that the contractor had not
taken to his work seriously, there was nothing to show that therc was any
slackness on the part of the contractor as such. On the other hand, it
appears that it was the contractor who was bringing pressure on the con-
signce to perform his part of the contract so as to enable him to instal the
plant. If at all, the contractor could bc responsible for the delay towards
the middle of 1963 when he desired postponement of the inspection.  We
could possibly hold him responsible for the delay between 29-7-1963 and
4-9.1963, when he had reported that the plant had been commissioned.
There was no reason why the contractor as pointed out by the D.GS. & D
should have delayed the installation of the plant. when he was vet to get
20% of the price of work. Tt appears to us that it is not possible to hold
that the contractor was responsible for the delay, except for the limited
extent mentioned above. We cannot, of course. claim hquidated damages
now, after the D/P had bcen finalised.

Joint Secretary & Legal Adviser (Shri Shah) mav please see.

Sd - P. V. SWARLU.
20-9-67
J. S. & L. A. (Shri Shah)

) I agree with the views set out above. The delav in  completing  the
installation is primarily duc to consignec’s default in getting the founda-
tion ready and making available water and clectric connections in time.
It was for the reason that the delivery period was cxtended upto 13-11-1963
without reservation of right to liquidated damages for delay. It was not
possible to reserve such right as delay was attributed to default of the
consignee in performing his part of the contract, which prevented the con-
tractor from performing his own part. On the facts and circumstance of
this case, therefore. the contractor could not have been held responsible
for delav, except for the short period set out above.

Sd -G. S. SHAH
20-9-67
Min. of Supply

Min. of Law (Deptt. of Legal Affairs),
U.0. No. 34183./67 Adv. (WH&S). Dated 21-9-1967.
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Action taken by the Department of Supply

The case was again referred to the Ministry of Law for advice whether
on the facts and circumstances of the case the contractor would be held
responsible for the dcw in the installation of the plant. After a detailed
study of the case, the Ministry of Law have inter-alia expressed the following
opinion :—

“4. It would appear from the chronology of events that apart from
a vague allegation by the consignee that the contractor had not taken
to his work seriously, there was nothing to show that there was any
slackness on the part of the contractor as such. On the other hand, it
appears that it was the contractor who was bringing pressure on the
consignee to perform his part of the contract so as to cnable him to
instal the plant. If at all, the contractor could be responsible for the
delay towards the middle of 1963 when he desired postponement of
the inspection.  We could possibly hold him responsible for the delay
between 29-7-63 and 4-9-63 when he had reported that the plant had
been commissioned. There was no reason why the contractor, as
pointed out bythe D.G.S. & D., should have delayed the installation of
the plant when he was yet to get 209 of the price of the work. It
appears to us that it is not possible to hold that the contractor was
responsible for the delay, except for the limited extent mentioned above.
We cannot, of course claim liquidated damages now, after the D/P
has been finalised.

Joint Secretary and Legal Adviser (Shri Shah) may please sec.

Sd/- P. V. SWARI U,
Addl. Legal Adviser.
20-9-1967.

“1 agree with the view set out above. The delay in completing the
mnstallation is primarily due to consignee’s default io getting the foun-
dation ready and making available water and electric connections in
time. It was for this reason that the delivery period was extended
upto 13-11-1963 without reservation of right to liquidated damages
for delay. 1t was not possible to rescrve such right as delay was attri-
butable to default of the comsignee in performing his part of the con-
tract, which prevented the comtractor from performing his own part.
On the facts and circumstances of this case. therefore, the contractor
could not have been held responsible for delay. except for the short
period set out above.”

No. PI-13(2)/67
The Yath February, 1968,

Recommendations

The Committee regret that the Delhi Administration took more than 2
years to repair the ceiling of the cold storage room. This slackness on the
part of the Delhi Administration delayed the commissioning of the refrigera-
tion plant. They would like to know the reasons for not taking prompt
action in getting the ceiling re-constructed soon after its collapse when the
cxpenditure on repair was only Rs. 4,000/-. The net result of all this has
been that the cold storage plant, indent for which was placed on 5th Novem-
ber, 1967 was commissioned finally on 4th June, 1966 i.e. after a period of
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over eight years. This showed that the work, which should not normally
have taken more than a year or so took almost a decade.

[S. No. 30 Para 2.38 of 59th Report—3rd Lok Sabhal).

Action taken

Immediately after the collapse of the roof D.G.S. & D. were requested
on 31-3-1964 to inspect the building and take steps to get the repairs made
by the firm. After protracted correspondence and discussions, the D.G.S. & D.
decided in September, 1964 that the contractor was under no obligation to
carry out the repairs and the estimated expenditure of Rs. 2,446.00 on
repairs should be borne by the Department. The case was then referred to
the local Finance on 4-9-1964, who returned the same for fixing the respon-
sibility in the first instance for the falling of the roof. The Finance Depart-
ment gave the expenditure sanction ultimately on 9-3-19685,

The D.G.S. & D. was then approached on 31-3-1965 to direct the firm
to take up the repairs but they desired that the Development Department
should get the work donc directly. When the firm was contacted dircctly,
they asked for additional amount of Rs. 750/- as the cost of the wood. This
was agreed to promptly.

The firm informed in September, 1965 that the work was complete cxcept
the plastering of roof which was not included in their cstimate. The
D.G.S. & D. was requested on 6-10-1965 10 depute their representative  to
examine the work done by the firm but the D.G.S. & D. did not do so on the
ground that the work was given to the firm direct by the Department.

At the request of this Department a meeting was convened on 6-12-65
which was attended by the Poultry Development Ofhicer of the Government
of India, an Officer of the D.G.S. & D. a representative of the finm and a
representative of the Development Department in which the matter regarding
the plastering, inspection of the working of the plant and final completion of
work were decided. But despite this decision the firm compicted the work
only by June, 1966.

Recommendations

The committee are also not happy to find that the Delhi Admn.  has
failed to take the proposed Departmental action against the Poultry Dcve-
lopment Officer till now. They may be appraised of the final action taken
in the matter.

[S. No. 30 of Appendix XXIX. Para 2.39 of S9ih Report of 3rd Lok
Sabhal).

Action taken

An enquiry has since been conducted against the Poultry Dcvelopment
Officer concerned for the alleged supply of sub~quality of wood to u(::) firm
engaged for the construction of the cold storage. The enquiry Officer  has
gesu'ed tll)xcat :}obere lstngﬁgase zavl:rranungf a‘.}t:y departmental action against the
Poultry Development Officer (A co ¢ enquiry rc dat -8-
is enclosed )—Annexure VI, Py nauiry feport daled 25-8-1967
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ANNEXURE—V1
Copy of enquiry report dated 25-8-67.

Public Accounts Committee, in its recommendations in para 2.39 of the
59th report for the year 1966-67 had desired that action should be taken
against the Poultry Development Officer, Government Model Poultry Farm,
tor supply of sub-standard wood to the contractors of the D.G.S. & D. for
construction of the cold storage. Explanation of Dr. N. S. Garewal, the
then Poultry Development Officer, who is now posted on deputation at Indian
Veterinary Research Institute, Izatnagar (U.P.), was called with a view to
instituting proceedings against him under the Central Civil Services (Ciassi-
fication. Control and Appeal) Rules, 1965, vide memorandum No. P.D.L
(5)/58. dated thc 4th January, 1967, Dr. Garewal submitted his explana-
tion dated the 6th February, 1967. The Deputy Director Animal Husbandry
has submitted this file with the remarks that the case appears to be purely
accidental. Dr. Garcwal has pressed the followed points in his explanation.

Tenders were invited through the Press for supply of *A’ class Kail wood
which were opened in the presence of the Development Commissioner who
<anctioned the purchase from M/s. Amir Singh Gupta, a well-known civil
and military contractor. The wood was inspected by Shri Kabul Singh, a
carpenter of 16 years standing who was employed at the Poultry Farm. It
was also inspected and approved by Shri  Yashpal Neb, the then Farm
Manager, who was an Agricultural Graduate. It was also scen by Shri P. N.
KNaul, Storc Keeper of the Poultry Farm. It was also shown to the C.P.W.D.
zuthoritics and was approved by them.

The wood was supplied to the contractors on 4-12-1959. At that time
Shri A. L. Gianchandani, another agricultural graduate, had taken ovcr as
Farm Manager and he had also scen the wood.

He supplied only the wooden planks and the contractors made the batton
Jated 9-10-1963. No mention of sub quality of wood or its caten by white
mien and utilised them in the construction.

The contractors completed the construction and offered the plant for
inspection of the D.G.S. & D. before plastering and the Engincer of the
D.G.S. & D. issued certificates for 20% payment in their final inspection note
Jated 9-10-1963. No mention of sub-quality of wood or its eaten by white
:nts was made therein.

The plant was handed over to the Poultry Development  Ofhcer on
13-11-1963, necarly 4 ycars from the date of supply of the wood to the
contractors,

No objection was raised by the contractors about the sub-quality wood
1 the time of taking delivery and no objection was raised by the inspecting
Engineers of the D.G.S. & D. at any time during their many inspections before
the work was completed.

The thermocole ceiling fell on 31-3-1964 when the cold storage plant
was started. He asserted that the wood was of good quality when it was
handed over to the coatractors. It remained in their possession for 4 years
before the plant was handed over. The white ants might have attacked the
wood on account of bad workmanship in the construction of the ccilinz by
the contractors,
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1 have examined the available records on this subject in the offices of
the Poultry Development Officer, Deputy Director of Animal Husbandry and
Unit IV. ~Papers regarding approval of tenders are not available. 1 have
enquired from Shri A. L. Gianchandani, Block Development Officer, Shri
P. N. Kaul the then Store Keeper, Shri Yashpal Neb, who is not posted as
Assistant Commissioncr Poultry in the Ministry and Shri Kabul Singh, car-
penter, who is no longer in scrvice and has established his own private indus-
try. All of them have stated that the wood was apparently of good quality.

Dr. Garewal has cited 4 persons who have stated that the wood wus of
sound quality, that there is no cvidence that at any stage either the contractor
who reccived the wood or the inspecting Engincers of the D.G.S. & D. who
inspected the plant during the construction and before making final payment
ever mentioned that the wood was of sub quality or it was infested with
white ants, that the wood remained in possession of the contractors for 4
years before the ceiling fell. It will be very difficult to prove at this stage
after a lapse of nearly 8 vears that the wood supplied was of sub standard.
As asserted by Dr. Garewal there can be quite a number of possibilities and
reasons why the thermocole ceiling given way soon after the plant was put
into operation. For instance the contractor may not have taken adequate
precautions for protecting the wood with KOLTAR ctc. before wsing it
There is no way to prove that white-ants cannot attack the standard wood
and there is no method to find out what is the standard of the wood which
is immune to the attack of the white ants.

In view of the above circumstances it will not be possible to prove any-
thing against Dr. N. S. Garewal and therefore no case is made out for charge-
sheeting him under the Central Civil Services (Classification, Controt &
Appeal) Rules, 1965. The proceedings may. therefore, be dropped.

{Mohd. Zubair)
D.C.

Recommendatios

The Committee regret to note that though the Central Council of Gosam-
vardhana was set up about 14 years ago, and though it is financed mainly
by grants of the Central Government, no steps had so far been taken to
evaluate the work done by this institution. The total amount of grant given
to this institution by the Government during the 14 years came to
Rs. 55,76,000. In the absence of any evaluation it is difficult to assess how
far the amount spent was commensurate with the results achieved.  The Com-
mittec are, however, glad to learn that the Government have now decided
to review the work done by the institution, and that a Committee was being
appointed for the purposec. The Committec would like to be informed of
the findings of that Committee in due course.

[S. No. 33 of Appendix No. XXIX to S9th Report (Third Lok Sabha)].
Action taken

An Evaluation Committee to evaluate the work done by the C.C.G. from

1952-53 to 1965-66 has been set up vide Resolution No. 3[7-21/66--!..0.[!1..

dated 28th January, 1967. (copy enclosed). The evaluation Committee

has been asked to give the report within six month . . )
to P.A.C. when received. pe s which will be submitted
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Futher Information

The main recommendations of the Evaluation Committee on the Central
Council of Gosamvardhana which submitted its report on the 21st April,
1968 arc reproduced below and the action taken thercon is also indicated : —

“The Government should consider the desirability of making the
Council a more compact and representative body. Adequate represen-
tation should be given to cattle breeders and farmers.

“The primary function of the Council should be advisory and pro-
motional.  Besides the Council should be entrusted with the coordina-
tion and implementation at the all India level of such schemes when
active cooperation of public institutions and private scctor is necded.”

The attached statement gives the list of Schemes run by the Central Council
of Gosamvardhana und against cach item, the recommendation of the Evalu-
ation Committee as to whether the scheme should be (1) discontinued; (ii)
run by the Central Council of Gosamvardhana, or (iii) run by State Govern-
ments.

Government has aceepted the Evaluation Committee’s recommendations
regarding the schemes to be transferred to the State and the schemes to be
discontinued.  In the opinion of the Commiittee. the following arc the schemes
which should continue to be operated by the Council :—

1. Gaushala Development Scheme.
Milk Yicld Competition Scheme.
Allotment of productive cattle to horufide breeders.

SN

Organisation of all-India Gosamvardhana Seminars and Conven-
tions.

Gosamwvandhena Week celebrations.

Gosamvardhana Journals and other publications.
Organisation of State Councils of Gaosamvardhana.
Specialised survevs in various ficlds of Gosamvardhana.

~3 Q~ '.In

x

With regard to the schemes about which the Evaluation Committee has
advised that these should be continued by the Central Council of Gosam-
vardhana it has been decided that the responsibility for running these schemes
sls0 should be entrusted to Central Government or State Governments.  The
Evaluation Committee, inter-alia recommends that the State  Governments
should be more actively associated to ensure that funds are properly utilised
and accounts rendered, where necessary.  Government is of the view that
administratively it will be better to transfer the responsibility to the State
Directorate of Animal Husbandry.

Government has decided that the  Central Council of  Gosamvardhana
should be replaced by an Advisory Committee which would give advice to
Government on policics and programmes relating to Gosamvardhana (cattle
welfare).  The composition of the Advisory Committee is under considera-
tion and in that connection the views of the Evaluation Committce that ade-
quate representation should be given to cattle breeders and farmers would
be kept in view.

[Depit. of Agriculture No. F. 20-19/68-L.D 111}
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Recommendations of the evaluation Committee in Respect of the Scheme Hardled by
the Central Council of Gosamvardhana

Description of the Scheme Recommedation of the Remarks
Committee

1. Gaushala Dcvcldpment Scheme. TOC %c éontinucd by the

2. Gaushala Manager's Training Do.
Centre.

3. Grant of loans to the Registered Do. The State Govts. should
and recognised  institutions be more actively asso-
including gaushalas. ciated.

4. Milk Yield Competitions Do.

5. Organisation of Gosamvardhana Do. C. C. G. should give
conventions & Seminars. greater  attention  to

folow-up work.

6. Gosamvardhana Journals and Do.

other Publications.
7. Wild and Stray Cattle Catching C.C.G. to maintaim the

Scheme. transit camp at Dethi.
Other work to be trans-
ferred to the States.

8. Model Gosadan Scheme . To be transferred to the
the States.
9. Salvage of Dry Cattle . Do.
10. Formation of State Councils of Do.
Gosamvardhana.
11. Gosamvardhana Week Ccle- Do.

brations.

12. Gosamvardhana  Exhibition To be transferred to the

Units. Dtc. of Extn.

13. Relief measures during natural  Assistance should flow
calamitics. directly from the Centrol
Government.

13. Scheme for supply of cattic to To be dropped.

the Flood affected areas in Jai-
salmer District of Rajasthan.

15, Miscellancous Schemes .. Only survey scheme
should be continued
the C.C.G. Five others
should be dropped.

16. Foder Bank in Madbhya This schemc was sanc-
Pradesh. tioncd in 67-68 after
the Evaluation Com-
mittee  submitted the

Report.

Recommendation

The Committee are surprised to find that the Ministry have given different
facts in their note.  The Committee feel that all these facts should have been
brought to the notice of Audit by the Ministry cven at the time when the
draft Audit para had been sent to them for factual verification. They would
like to know the circumstances under which Audit was not apprised of the
factual position of this case. The Committee arc unhappy to note the delay
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of more than threc years in providing service connection and putting the
building to use. They desirc that suclg; delays should be avoided in future.
The Committee may also be apprised of the progress made in putting the
building to usc.

[S. No. 42 of Appendix XXIX (Para No. 2.121) to the 59th Report
(Thind Lok Sabha)}.

Action taken

The audit observations, “No training classes have becn conducted in the
Rescarch Station since 1956” was interpreted to mean the annual one month
training course which had been conducted prior to 1956 and which was given
up since then.  Therefore the ad-hoc training given to departmental officers
and others from 1957 to 1965 was not mentioned in the reply to audit.

The Service connections were to be installed by C.P.W.D. Electric Sub-
Division, Coimbatore, which has since been done. Due to fluctuations & low
supply voltage of the clectricity, the electric installations are not working.
This matter has been taken up by the Director of the Station with the
appropriate authoritics of the C.P.W.D., who have now assured to do thc
best that can be done in this regard.

Steps have alrecady been initiated to restart the regular training course
and as soon as the difficulty of fluctuation which at times works out to
45% and low supply voltage of the electricity ts overcome the pumpsct
tfor the supply of water to the hostel would start functioning and the regular
traimng would recommence.

[Ne. Fo1-2/6T7.Com. Insus. {1, dated Sth September, 1967].

Recommendations

The Committee regret to note that the need of  constructing the air-
condiioned godown which was felt in 1957 and for which sanction was
given in 1959, could not be completed in full during a period of 7 vears.
They are surprised to learn that the air-conditioning equipment has not
been anstalled so far and the godown has not been put to any use even now.

From the statement (Appendix XVI) showing progress in the construc-
tion of the air-conditioned godown, the Committee find that there has been

delay ot different stages.

The Committee desire that responsibility should be fixed for this in-
ordinate delay.  They also desire that such delays in construction works
should be strictly avoided as they result in heavy losses to exchequer.

1S. No. 46 of Appendix XXIX Para No. 2.136 10 2.138 of the 59th
Report (3rd Lok-Subha) .

Action taken

~As alrcady indicated in the last note submitted to the P.A.C.. the delay
in the comtruction of Air-Conditioned Godown was duc to the delay on the
part of the firm entrusted by the Directorate General of Supplies and Dis-
posals for delivery and installation of the air-conditiong plant.
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Action taken by Ministry of Transport and Shipping :

Under P.L. 480 Agreement 50%¢ of the foodgrains are to be imported
in American flag vessels. The balance 50% available for carriage by non-
U.S, flag vessels cannot be covered completely by Indian bottoms due to
paucity of Indian tonnage. However. to the extent Indian vessels are
available at the rcquired time and position and at competitive rates, they
are invariably utilised. The details of the quantities carried by non-U.S.
flag vessels are as shiown below (—

(Figures in tonnes)

Foreign
Year Indian vessels Non-U.S. Total Percentage
vessels chartered non-Indian of 2 to S
by Indian vessels
Companics
1 2 3 4 5 6
1965 . . .. 42,000 37,10,000 37,52,000 .
1966 . . 2.29.000 1,51.000 51,014,100 54,.81,100 429,
1967 . 6.09.900 .. 28.82,500 34.92.400 17-5%,

tup to 30-9-67)

It will be scen from the above table that the pcrccn(a%c of foodgrains
carried by Indian vessels has increased from 4.29- in 1966 1o 17.5:
during the first 9 months of 1967. Foodgrains (and other similar bulk
cargoes) are mostly carried in tramp ships and not liners. The Indian
tramp vesscls in the overseas trade are employed not only for the carriage
of foodgrains to India but also in international cross trades and on import
of cargocs other than foodgrains to India. The total freight carning during
1966-67 of Indian tramp vessels in these three tvpes of employment are
given below —

Import of food grains to India . . . . . Rs. 354 ¢rores
Import of other cargoes to India . . . . Rs. 3-81crorcs
Incrosstrades i.e. (non Indian tradey . . . . Rs. 1398 crore

Since the availability of foodgrains cargoes to India  under  PL-480
depends upon the issue of purchase authorisations by the U.S. Authorities
which are issucd piecemeal on a month to month basis, the employment
of our bulk carriers (i.e. large tramp ships) in this trade cannot be guarante-
ed on a long-term basis. Since the standing charges of bulk carriers are very
high and keeping such vessels idle even for short periods would adverscly
affect their economics for the whole year, it is advantageous from the point
of view of the shipowners as well ag of the country that such buik carricrs
secure, if possible, guarantced employment by entering into  long-term
charters in cross trades thereby not only ensuring full  emplovment but
also caring substantial foreign exchange for the country. What is intended
to convey is that the non-utilisation of some of the bulk carriers for the
carriage of foodgrains under PL--480 cannot nccessarily be interpreted as
a loss of foreign exchange.

As regards the observation of the Committee regarding tankers, it may
be clarified that at present foreign tankers are carrying foodgrains from
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US.A. to India simply because they would otherwise have to come in
ballast to carry petroleum from the Persian Gulf and Middle East areas.
This does not, however, mean that in order to augment her food-grain
carrying capacity India has to build tankers. The ships normally built for
carrying food grains arc large trampships called bulk carriers. India already
has 19 such bulk carriers aggregatmg 4.33 lakhs GRT. and another &
bulk carriers totalling over 3 lakhs GRT arc firmly on order. Some of

these 8 bulk carriers would also be capable of carrying ore and oil when
necessary.

As cxplained above, no Indian tankers have been built exclusively for
the purposc of carrying food grains. Howcver, since the Committee has

asked for information regarding the tankers, the same is furnished
below (—

India has at present 4 coastal tankers totalling 40,000 GRT and S
overseas tankers of 1.40 lukhs GRT.  All these are chartered out on long
term basis to foreign oil companies or to the Indian Oil Corporation and
are used for carriage of crude petroleum or petrolcum products. In addition,
lal

2 more tankers totalling 1 lakh GRT are firmly on order for being charter-
cd to the public sector refinery at Madras when it starts functioning.

Recommendation

While noting with satisfaction the progress made by the Ministry, the
Committee hope that the present arrcars would be liquidated completely
without any unduc delay and that such heavy arrcars would not be allowed
10 accumulate in future,

[S. Nu. 55 of Appendicx XXIX (Para No. 3.29) of the 59th  Report
T hird Lok Sabhay).

Action taken

The recommendation of the Committee has been noted. The position
of outstanding Sale Documents has been indicated in Para 70(C) of the
Audit Report 1967. The latest position of outstandings in this regard will
be reported to the Public Accounts Committee in response to this Para in
the Jatest Audit Report.

{Ministrv of Food und Agriculture & Community  Development &
Cooperation (Deptt, of Foody U.O. No. 23/66-67/BFC. 1/59th Report
dr. 1st Sepr. 1967).

Recommendation

The Commutiee in para 6.49 of their 41st Report had recommended that
the stocks, transferred to Food Corporation of India should be shown at
the cost price of the Ministry and the subsidy given shown separately. The
Committee regret to note that the Ministry had not yet seen their way to
mplement this recommendation,

The Committee would reiterate their recommendation made in para 6.49
of their 41st Reports (3rd Lok Sabha).

[S. No. 60 of Appendix XXIiX (Para 4.52 and 4.53) of 59th Report
(3rd Lok Sabha).}
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Action taken

The Recommendations of the Public Accounts Committee have been
fully examined and after discussing the matter with the Accountant General
(C.W.&M.) and a representative of Comptroller and Auditor General of
India it has been decided to adopt the following procedure :—

(1) For the stocks of imported foodgrains transferred to the Food
Corporation of India, the Government of India would recover

the cost of foodgrains at the issue prices fixed by them from

time to time. The Food Corporation would also recover the
cost of sales made by them to the recipient State Governments
and other partics to whom the allotments may be made by the
Food Departments at the same issue price. The incidental
charges incurred by the Food Corporation of India on handling,
storage and distribution of foodgrains would be paid by the
Government of India to the Food Corporation of India at a
rate to be mutually agreed upon at the beginning of the Finan-
cial year. with such agreed modifications as may be necessary
from time to time.

(2) In the Explanatory Memorandum on the Budget of the Central
Government under the Grant for the Purchase of Foodgrains,
the economic cost of foodgrains and their issues prices together
with subsidy, if any, expected to be borne by the Government
of India on the distribution of foodgrains during the vear would
be indicated.

(3) In the Proforma Accounts for the Scheme for the Purchase of
Foodgrains, the sales made through the Food Corporation of
India would be shown separately from the sale made by the
Government of India dircct to the recipients.

(4) In the case of procurement of indigenous foodgrains through the
Food Corporation of India, the difference. if any, between the
economic cost of the Food Corporation of India and the issuc
price fixed by the Government would be recovered from the
Food Corporation of India wherever the issue price is higher
than the economi¢ cost.  In cascs where the issue price is Jess
than the cconomic cost, the difference will be paid to the Food
Corporation of India and treated as “reimbursement to the Food
Corporation of India of consumer subsidy initially borne by the
Corporation™ which will be <hown separately in the Budget of
the Central Government.

The decisions at (1) to (4) above arc being implemented with effect from
the 1st April, 1967.

[Ministry of Food, Agriculture, C.D. & C. (Depit. of Food) New Delhi
U.O. No. 23/65-66/BFC.1:59h Repori. Di. the 24th April, 1967]

Recommendation

While the Committee agree that the assessment of the future needs of
storage capacity for foodgrains do rest on variable factors, they feel that
it is not wholly unpredictable and that such a rcasonable assessmeng should
not be so difficult for a Ministry with vears of cxperience. The Committec
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are further surprised to find that Government prefer to pay rent for vacant
Godowns (unnecessarily under the apprehension that once Godowns arc
surrendered these would not be available again) even though they are not
able to fully utilise the storage accommodation available with them. The
Committec also notc the fact that out of the usable capacity for storage in
the hired and Govt. owned Godowns more than 50 per cent of the space
is not being used. They feel that in view of a substantial storage capacity
remairing unutiliscd year after ycar, and of the large expenditure on rent
and maintcnance of hired Godown the whole matter should be examined
afresh in detail so that the Ministry are able to arrive at some norms which
would cnable them to work out their requirements more realistically. The
Ministry should also cxplore possibility of reducing the number of hired
Godowns by making full use of the Government owned Godowns and also
by c¢xpediting construction of Government Godowns.

1S, No. 61 of Appendix XXIX (Para No. 4.67) of S9th Report.]

Action taken

The obscrvations of the Committee are noted in the light of experience
in the past. storage requirements were assessed on the basis of certain broad
principles viz.:

(a) In Port cities. transit storage cquivalent to onc month's imports
through the respective Port should be retained.

{b) Storage space for buffer stock equivalent to six month’s offtake”
issues should be retained.

(c) At the distribution centres. storage space equivalent to  two
month’s offtake/issues should be retained.

(d) In addition to the actual space required for storage of food-
grains, 209 space should be reserved for dead stock articles.
dunnage. weighment, office for staff. damaged grain. gift parcels,
ctc.

It may. however, be mentioned that in spite of retaining storage acco-
mmodation considerably less than what would work out on the basis of
the above principles and the quantum of imports being much higher, there
has occasionally been considerable vacancy in the Godowns as it is not
possible to correctly estimate the likely vanation in offtake which is depen-
dent on vanous natural forces and unforeseen market trends.

-

2. Howcver, as desired by the P.A.C., the whole matter will be examined
afresh in detail with a view to lay down fresh norms. if necessary in the
ligh: of the observations of the P A.C. The results of the review will be
communicated to the Lok Sabha Secretariat as soon as possible,

3. Instructions have been issucd to the Regional Directors (Food) te
the cffect that the port Godowns remaining vacant for more than one month
should not be retained and Godowns having stocks less than 25 of their
capacity should be surrendered. The storage requirements are under con-
tinuous review and hired Godowns are released whenever found surplus
to the Department’s requircments.  Hired accommodation in Calcutta for
35,000 tonnes and in Bihar andy Assam for 2,750 tonnes has already becn
released, orders for release of 50,000 tonnes space in Calcutta have been
issued on 21-1-67 and the question of release of further accommodation
for 10.000 tonnes in Assam is under consideration. In addition, release of
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hired space for 2,225 tonnes in Bihar and about 5,300 tonnes in Assam has
also been approved during the last three months or so. The question of
release of further space in the Eastern Region is also being examined.

4. Fullest use of Government owned Godowns is also being made. The
programme for construction of New Government owned Godowns has, how-
ever, been slowed down duc to paucity of funds. Government have also
appointcd a Storage Committec on 21-5-66 to go into the question of Storage

tequirements for the country as a whole.
[Depti. of Food, U.0, 23 66-68'BFC.1/59th Report, Di. 4-4-1967].

Further Information

The note showing action takcn on the recommendation made at S. No.
61 of Appendix XXIX (Para 4.67) of the above-mentioned Report already
intimated to the Lok Sabha Sccretanat vide this Ministry’s U.O. No. 23
66-67/BFC-1/59th Report dated the 4th April. 1967, In para 2 of the
above-said note it was stated that the whole matter will be examined afresh
in detail with a view to lay down fresh norms. if nccessary in the light of
observations of the P.A.C. and the result of review will be communicated

1o the Lok Sabha Scerctariat.
2. The storage position of the Central Storage Depots in the country is

being reviewed every three months and storage space found 10 be surplus
is being released. As a result of review the following Godowns in Assam

have been released :

' Capacy  Datcol
in M.T. Releuase

Nim: of Czntre

"7 (1) Dibruzach S S 3400 31-5-1967
{2) Graanti S : S 5000 31-1-1968
(3 Tinsukia . . . . . 1.900 31-1-196K
The Godowns in Bihar have been transferred to the Food Corporation
of India with effect from 26-12-1967. The Department has also given on
rent 1,64,025 tonnes storage space in owned ' hired godowns to the Central
Warehousing Corporation, State Government, and others in Assam and Maha-

rashtra, the details of which are as under :—

Nim: of State/Centre Capacity in M.T, To whom Given
— A~
Owned Hired
/{J).’li’" T T
Ganhati . . . : ;2,000 .. CW.C.
L 2,500 .. F.C.1.
Maharashtra
(1) Manmad . . 52,633 .. State Govw
(2) Nuagpur . . . 13,657 .. St;:t: égm::
GyPooma . . . 28,793 4 State Government.
(4 Bonbay City . . . 40,543 10,354 Statc Government.
6,570 . ISMA '
6,975 . Used by CRTC & Engg.
L Unit.
ToraL . . 1,53,671 10,354

*Another 8,000 toan: capacity has been agreed to be given to the CW.C
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3. So far as Jaying down fresh norms is concerned, the matter was examin-
«d in detail in a meeting of the Regional Directors (Food) held on the 6th
March, 1968 and it was felt that as the requirement of storage capacity depead-
ed on a number of variable factors, such as volume of actual imports (depend-
ing on the position of shipment), indigenous production (depending on the
monsoons) internal procurement, availability and price of indigenous food-
grains, offtake of imported foodgrains, availability of wagons, lifting of stocks
by the allottecs, ctc. it would not be possible to lay down fresh norms. In
the circumstances it is considered that the cxisting procedure of reviewing
the storage position every three months broadly on the basis of principles
mentioned in para 1 of the Department U.O. Note No. 23/66-68 /BFC-1-
59th Report, dated 4th April, 1967 may continuc.

4. A Central Storage Committee has been sct up to finalise storage plan
for the country. A team of officers also went  round some of the States
namely. Gujarat, Rajasthan, and Muaharashtra and submitted its report for
finalisation. The Committec has met only recently to take a decision, in
the first mstance, on the emergency construction programme for 1968-69,
based on the recommendations madc by the Team earlier as also the recom-
mendations of the Chairman of the Food Corporation of India in respect
of a number of other States. The Committce could not go ahead with
formulating programmes for other States because of uncertainty about avail-
ability of funds. The long term programme will be considered in due course.
In the meantime. the Planning Commission have appointed a working Group
1o go into the whole question of storage of not only foodgrains but also of
other commodities during the Fourth Plan period. In view of this, the
Central Storage Committee will only be meeting to consider and finalise
proposals made from time to time for putting up additional Storage Godowns.

[Deptt. of Food, UV.O. Note No, 23/66-67/BFC-1/59th Report, dt. the
30th April, 1969]

Recommendation

The Committee are unhappy about the way the Chengail Godown was
surrendered.  Despite the definite knowledge of the difficulty of acquiring
Storage space in port cities and the fact that a change in tenancy was likely
to raise the hire charges. the Department does not seem to have made any
effort to ascertain from the State Government whether they would be requiring
the samc Godown for the fulfilment of their responsibility under the orders
of June, 1965. As a result of this lapse, the Statc Government had to pay
10 per cent more for the rental for the same Godown just after two weeks
when it was hired by them. With a little initiative and imaginative approach
the Ministry could have helped the State Government to save extra expendi-
turc which they had to incur on the rental of the Godown.

fS. No. 62 of Appendix XXIX (Para No. 4.69) of 59th Report]

Action Taken

Noted.

It may, however, be pointed out that the Government of India had catered
nto a Lease Agreement with the owners of the Chengail Godowns in their
own namc and they had no authority to transfer the lease or sublet the
Godowns to any third party without the consent of the owners. 1t was not,
therefore, practicable for the Government of India (o hand over the Godowns

L3MNLSS/69- .6
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to the West Bengal State Warehousing Corporation on the same rent as was
being paid by trl:%m. Instructions are, however, being issued to the Regional
Directors (Food) to bring to the notice of the State Government and the
Food Corporation of India any cases of release of hired storage 1
tion prior to such release. Such instructions have already been issued prior
to the release of some Godowns in the Eastern Region recently.

[Deptt. of Food, U.O. No. 23/66- '6741]3FC-I/59th Report, dt. 4th April,
1967.

Recommendation

Even though the Army Purchase Organisation has been functioning as
an appendage to the Department of Food for a long time, the Committee
find from evidence that there is no special advantage for this ti
being under the Department of Food. In view of this, the mmittee
suggest that the question whether the present arrangement should be allowed
to continue or whether the Army Purchase Organisation should be taken
over by the Ministry of Defence, may be jointly reviewed by the Ministries
of Food & Agriculture and Defence.

[S. No. 63 of Appendix XXIX (Para 4.77) of 59th Report (Third
Lok Sabha)]

Action Taken

1. The question of control and affiliation of the Army Purchase isa-
tion has been examined in consultation with the Ministry of Works, i
and Supply who are controlling the Directorate General of Sug}ies and
Disposals and also the Ministry of Defence. The views of the
of supply are that the responsibility for the purchase of foodstuffs lies with
the Director General of Food under the Ministry of Food & Agriculture.
The Director General of Supplies and Disposals does not handle the procure-~
ment of foodstuffs and forage. He handles procurement of stores which
have been entrusted to him. His organisation is already unwieldy and the
volume of purchases handled very large. In case the control of the Army
Purchase Organisation is transferred to him, he has necessarily to lean on
the Ministries of Food and Defence to tackle the various problems relating
to the procurement of foodstuffs for the Army. The Department of Supply,
therefore, regretted that it would not be possible for the Director General

of Supplies and Disposals to undertake this work in addition to the work
already allotted to him.

2. The views of the Ministry of Defence are that most of the items pur-
chased through Army Purchase Organisation pertain to food supplies for
men and animals. The organisation has been functioning satisfactorily and
there have been no serious problems of shortages as has been the case i
respect of the D.GS. & D. The ent of Food is in the best position
to procure foodstuffs for Defence Forces. Internal procurement is being
increasingly made by the Food Corporation of India which functions under
the Food Ministry. Most of the Food items including sugar are controlled
by the Department of Food and thus that Department is in the best position
to sanction releases and arrange inter-State movements. Considerable fre-
ment of the Defence Forces is met by the imports made by the Food Mi .
The production and development of skimmed milk powder, whole
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powder and tinned milk is also the responsibility of the Ministry of Food
& Agriculture. Similarly, the Food Products Control Order which i
to processed fruits and vegetables is also beinfg administered by the Food

ent. For these reasons, the Ministry of Defence feel that the Army
Purchase Organisation should continve to work under Ministry of Food
& Agriculture,

3. In the light of the comments received from the Ministry of Works,
Housing and Supply and the Ministry of Defence, this question has been
reviewed in the Department of Food. 1t is a fact that for bulk of the purchases
the Ministry of Defence have to lean on the Ministry of Food & Agriculture.
Out of the total annual purthases worth about Rs. 50 Crores, Wheat, Rice
Atta, Sugar and Vanaspati alone account for approx. Rs. 32 crores. All
these items are dealt with and controlled directly or indirectly by the Food
Department. Fish, tinned and milk products, the imports of which have
since been stopped, are now being procured from indigenous sources with
the assistance of the Fisheries Development Adviser and Dairy Developmeat
Adyviser who also function under the Ministry of Food & Agriculture. Simi-
larly, Dals and other grains like barley and gram are also being increasingly
purchased through the Food Corporation of India. This leaves a few pro-
cessed items like tinned Fruits/Vegetables, Rum, Cigarettes and Dry Fruits
ctc. the annual value of which approximately works out to Rs. 6.5 crores
only.

4. In the above circumstances, it would perhaps be in the best interests
of supplies to the Army if the Army Purchase Organisation continues as part
of the Ministry of Food & Agriculture at least until such time as all controls
over foodgrains etc. are completely removed.

[Deptt. of Food, U.O. No. 23/66-67/BFC-1/59th Report, dated 30th
August, 1967.}

Recommendation

Since the cases are before an Arbitrator, the Committee would like to
be informed of their results in due course,

[S. No. 64 of Appendix (Para 4.79 of Chapter 4) of 59th Report
(Third Lok Sabha)]

Action taken

The Arbitrator has since given awards against the Government in all
the 13 cases. He has held that the parties are entitied to re-imbursement
of the full enhancement in excise duty on Vanaspati @ Rs. 1847~ per M.T.
as against our stand that rcimbursement should be limited to Rs. 63.63 per
M.T. only under the Essential Articles Price Control Order. The awards
are, however, being examined in consultation with the Ministry of Law.

[Deptt. of Food., U.O. No. 4711,66-CDN, dt. 19 26-8-67 ]

Further information

In continuation of this Department U.O. No. 4/11/66-CDN dated 19/
26-8-67 10 the Lok Sabha Secretariat, it is stated that the awards given by
the Arbitrator which are against the Government have since been accepted
in consultation with the Ministry of Law. Payments in terms of the awards
are, however, being made only when decrees are passed by the competent
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Court on the basis of the awards. 5 cases out of 13 in which decrees have
beon passed have so far been finalised and ]}:;yment for the remaining 8 cases
will be made when decrees are passde by the Courts.

{Deptt. of Food (APQ), U.O. No. 4/11/66-CDN, dated 21st February, 1968])
Further information

Bxcise duty on Vanaspati was enhanced by Rs. 184/- per Metric Tonnc
with effect from 1-3-1963. The manufacturers who delivered Vanaspati
to the Government after 1-3-1963 in respect of agrecments to scll entered
into before that date claimed rcimbursement of the enhancement in excise
duty in accordance with the provisions of section 64-A of the Sale of Goods
Act. This claim was not admitted by the Government on the advice of
the Law Ministry (Annexure C). The essential Artickes (Price Control) Order
fixing the maximum price of Vanaspati was promulgated with effect from
1-3-1963. Section 3 of the said Order was amended by notification No. GSR
427, dated 6-3-1963 which reads as under :—

No wholesale dealer or retail dealer as the case may be, shall sell any
essential articles to any person at a price which is in excess of the aggregate
of the fcllowing namely :

(a) the past price of such cssential articles, and

{b) the amount specified against that article in the corresponding
entry in column 2 of the aforesaid Schedule.

2. The Past price in relation to any essential articles sold in an arca,
according to that order, means the price at which that articlc was sold by
wholesale dealers or retail dealers, as the case may be in that arca on or before
the first day of February, 1963. Also by that Order the amount of enhance-
ment allowed on the past price in respect of vegetable products was 1.05 p. per
tin containing 16.5 kg. which comes to about Rs. 63.63 per metric tonne.

3. Government paid the contracted pricc which was inclusive of Excise
Dty leviable before 1-3-1963 plus the enhancement of Rs. 63.63 per metric
tonne under the provisions of Essential Articles (Price Control) Order and
rejected sellers’ claim for the balance amount Rs. 120.37 (Rs. 184.00 minus
Rs. 63.63) per metric tonne. The suppliers did not accept this and requested
for referring the dispute to arbitration in terms of the contracts.

4. The arbitrator, however, allowed the supplicrs the full enhancement
in cxcise duty of Rs. 184/- per metric tonne, on the following grounds :—

(a) That the conditions governing the contract in question were rather
abnormal and the commodity contracted to be sold was not onc
which was ordinarily and normally sold in the market, and hence
the provisions of Essential Articles (Price Control) Order arc
inapplicable.

(b) That in these cases the stores covered by the contracts were
manufactured out of duty paid on groundnut oil and in the result
the sellers had to pay excise duty on groundnut oil as well as
the increased excise duty on oil hydrogenated, a situation which
was ncver contemplated by the Price Coatrol Order. (It may,
however. be pointed out here that Government possible to com-
pensate the manufacturers for increase in excise duty on vege-
table oil amounting to Rs. 184 per M.T. on non-cssential ols
such as groundnut oil, etc. used in the manufacture of Vanaspati).
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(c) That the maximum price worked out by adding Rs. 63.63 to
the price of Vanaspati prevailing on or before 1-2-1963 in the
area from where the suppliers were to be made comes to more
than the contract price plus Rs. 184/- per metric tonne. There-
fore, even on the assumption that the price control order applied
to these cases his finding was that there would be no infringe-
ment of the said Order if the scller were paid Rs. 184/- per
M.T. over and above the contract price.

A copy of the award given in one of the cascs is appended as annexure
‘A’. The matter was again referred to the Law Ministry twice for contesting
the award given by the Arbitrator but they did not consider it fit to challenge
thc awards (Annexures D & E).

ANNEXURE ‘A’
BEFORE SHRI A. S. CHAUDHRI

ADDITIONAL LEGAL ADVISER TO THE GOVERNMENT OF
INDIA, MINISTRY OF LAW, NEW DELHI

In the matter of the Arbitration Act, 1940 (X of 1940)
AND
In the matter of Arbitration

between
M/s. Oudh Sugar Mills Lid.,
8. India Exchange Place,
Calcutta-1. .. o . . .. .. Claimants.
and
The Union of India . .. .. .. .. Respondents.

SuB :-——Dnsputes arising out of A1, No. 3/22/115/63-D, dated 19-1-1963
for supply of 175 tonnes of Oil Hydrogenated.

Case No. 26-F/64.
AWARD

MADE this 15th day of June, 1967.

This is one of a batch of 13 cases whercin the points at issuc are prac-
1 identical. The facts in brief are that during the months of January
and February, 1963, thirteen separate contracts were placed by the Union
with the claimants producers on 7-1-1963, 18-1-1963 and 28-2-1963 for
the manufacture and supply of Oil Hydrogenated. The terms and condi-
tions governing the said contracts arc the same except for variation in
quantities, prices and dclivery period.  In the present cases a contract was
concloded with the claimants for supply of 175 M.T. of Oil Hydrogenated
FOR Factory siding Akola at the rate of Rs. 2,230/- per M.T. through Ad-
vance Acccptance Telegram dated 16-1-1963 which was followed by con-
f A.T. date 18-1-1963. In terms of the contract the goods were
lm for inspection before 20-2-1963, but were despatched on or after
11-3-1963.
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- 2. Before the despatches FOR Factory Siding, Akola, were complete, the

Finance Bill, 1963 came into force. Under the provisions of the said Bill,
the excise duty on ground-nut oil, which was leviable at the rate of
Rs. 110.25 per M.T. prior to 1st March, 1963, was abolished, and the
excise duty on Vanaspati oil was increased from Rs. 200.00 per M.T. to
Rs. 384/- per M.T. These provisions came into force with effect from 1st
March, 195 On 1st March, 1963 itself the Ministry of Finance (Depart-
ment of Revenue, Central Excise) under the powers vested in Government
under Sub-rules (2) & (3) of Rule 125 of the Defence of India Rule,
1962, however, issued an Order called the Essential Articles (Price Con-
trol) Order, 1963 (hereinafter called the price control order). Para 8 of
the said order sought to fix the maximum prices of vegetable products with
reference to cases where duty of excise payable under the Finance Bill,
1963 had been paid, and other cases where duty had not been so paid.
"The said para was however, subsequently amended by the Essential Articles
(Price Control) Amendment Order, 1963 issued on 6th March, 1963.
Under the said amendment the reference in para 3 of the Order to the
Finance Bill, 1963 was omitted and it was provided that the maximum
price was not to exceed the aggregate of the past price of Vanaspati and
the amount specified in column 2 of the Schedule to the Order.

3. The enhanced excise duty at the rate of Rs. 184.00 M.T. was initial-
ly paid to the claimants (except in cases No. 20-F/63 and 21-F/64), but
subsequently only an increase of Rs. 63.63 per M.T, was held reimbursablc
to them in terms of the Price Control Order. In cases No. 20-F/63 and
21-F/64 their bills were retrenched and payment was made only at the
rate of Rs. 63.63 per M.T.,, while in other cases the excess amount ie.
difference between Rs. 184.00 and Rs. 63.63 per M.T. was recovered back
from them. The claimants have disputed the correctness, validity and
logality of the action of the Government in paying them only at the rate of
Rs. 63.63 per M.T. extra instead of Rs. 184.00 per M.T., and that is how
these references have arisen.

4. The parties have raised a number of contentions, and though some
of them do not find a place in the pleadings, the parties have joined issue on

5. The first contention raised on behalf of the claimants is that Rulc
125 of the Defence of India Rules, 1962 is analogous to Rule 30 of the
said Rules and in view of the principles laid down in A.LR. 1966 S.C. 742
and ALR. 1967 S.C. 420, the Price Control Order should be held to be
adtra vires. On behalf of the Union reliance is on AIR. 1967
S.C. 243. The case would rather appear to be directly covered by the
decision reported in A.LLR. 1965 S.C. 1967. The contention would, there-
fore, appear to have no substance.

6. The second contention is that in the absence of any date fixed for
the commencement of the Price Control Order, it cannot said to have
<ome mio operation at all. Reliance is in this context placed on A.IR.
1966 Allahabad 526. This contention is sought to be refuted on behalf
of the Union on the basis of the decisions in ALR. 1951 SC.
467; ALR. 1950 M.B. 110; A.LR. 1959 .P. 82 (FB); A.LR. 1965
Punjab 86; ALR. 1966 Punjab 4 (FB) and A.LR. 1965 AP. 7S. Rule
141 of the Defence of India Rules, however, appears to make it clear that
an order passed under any of the said Rules would be effective from the
date it is published. I may here also refer to A.LR. 1953 S.C. 357 wherein
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it was observed by Mahajan, J., that there is no justification for holding

that the principles of construction enunciated in the General Clauses Act

have no application for construing charters granted under statutory powers.

:;;b?zh :diew, therefore, the Order came into force on 1-3-1963 when it was
ished.

7. The third contention is that the words “shall sell” in Para 3 of the
Order indicate that it is only contracts that are entered into after 1-3-1963
that would be governed by the Control Order. I, however, do not agree
with the contention. The word “Sell”, in the context in which it has been
used, would appear to have a reference to the passing of property, and in
that view of the matter if property in the goods passed after the coming
into force of the Price Control Order, the maximum price payable for the
goods would be as provided in para 3, and this would be so irrespective of
the factl ;hg; the contract in respect of the goods had been entered into prior
to 1-3- .

8. The fourth contention is that there is a presumption against implied
repeal, and the Price Control Order cannot be said to have the effect of re-
pealing the provision of Section 64-A of the Sale of Goods Act (vide A.LR.
1963 S.C. 1561). In view of the provisions of S. 43, Defence of India
Act, 1962, the principle of implied repeal would appear to have no applica-
tion in the present case. The only point for consideration would be
whether the provisions of Section 64-A are inconsistent with the Price
Control Order, and if so to what extent. The basic principle of repug-
nancy is that there must be a conflict between the two provisions if they are
to operate at one and the same time. The maximum price payable under
the Price Control Order is the aggregate of the Past Price as defined in the
Order and the sum specified in column 2 of the Schedule to the Order.
The Order prohibits any price above the maximum so fixed, whether by
way of extra excise duty or otherwise.

9. The fifth contention is that the word “Price” in the Price Control
Order should be interpreted in the commonly understood sense and in that
view of the matter excise duty cannot be considered to constitute a part of
the Price’. Tt is urged that Section 64-A of the Sale of Goods, Act also
treats cxcise duty as something different from ‘Price’. The contention,
however, docs not appear to be correct. Section 64-A provides for in-
crease or decrease of purchase price of goods and thus treats excisc duty
as of the pricc. Here I may also refer to the observations of Lord

in Love V. Norman Wright, (1944) 1 All. ER. 372 : “Where an
articlo is taxed, whether by purchase tax, customs duty or excise duty, the
tax becomes of the price which ordinarily the buyer will have to pay”.
Excisc duty thus forms part of the price.

10. The sixth contention is that the sale was complete as soon ac the
agreement for sale was cntered into and in that view of the matter tho
Price Control Order would not be applicable to the case. Reliance is in
this connection placed on the observations in A.LR. 1953 S.C. 274 &
A.LR. 1959 S.C. 378. In my view the observations of their Lordships in
the two cases do not justify this conclusion. An agrecment of salc may
precede a sale but it cannot be cquated with sale. The definition of a con-
tract of sale in Sub-section (1) of Section 4 of the Sale of Goods Act no
doubt covers both an actual sale and an agreement to sell but Sub-section
(3) thercof defincs the differcnce between the two, and Sub-section (4)
makes it clear that an agreement to sell becomes a sale whea the time
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lapses or the conditions are fulfilled subject to which the property in the
goods is to be transferred. It is also contended that in terms of clause
7(b) of the Conditions of Contract the delivery was complete as soon as
the goods were tendered for inspection. But that sub-clause wouid appear
to have a reference to the stipulated date of dclivery in the contract, and
not to the actual passing of property in the goods which in terms of clause

2(2) takes place only on despatch.

11. The seventh contention is that the Order contemplates fixation of a
maximum price for sale by whole-sale or retail dcalqr 10 a person and pot
to Government. It is argued that the word “person’ in para 3 of the Order
cannot be interpreted to mean and include Government. In this context
reliance is placed on A.LR. 1964 Punjab 49, AQ.R. 1966 Punjab 229 and
A.LR. 1960 S.C. 1353. It is also pointed out that the Defence of India
Rules mention Government specifically whercver Government was sought
to be governed by a certain Rule.  On behalf of the respondents this con-
tention is sought to be refuted on the basis of the decisions reported in
A.LR. 1956 Allahabad 383, A.LLR. 1961 Rajasthan 164, A.LR. 196!
Tripura 52, A.LR. 1964 Bombay 195 and A.L.R. 1964 Calcutta 290. None
of the decisions is, however, directly in point.  The question whether  the
word ‘person’ includes Government has to be determined with reference to
the context in which the word occurs. If the Government had entered into
an agreement for purchase of vegetable oil in thc open market with a
wholesale or retail dealer, the dealer could obviously not charge the Gov-
ernment more than the maximum price fixed under the Price Control Order.
In my view, therefore. the word ‘person’ in para 3 of the Price Control
Order includes Government.

12. The eighth contention raised on behalf of the claimants ts that the
amount of excise duty at the rate of Rs. 184/- having been once paid to
the claimants, it could not be recovered back from them. In all the above
cases except 21-F/64 and 20-F/63 the enhanced cxcise duty @ Rs. 184 per
M.T. was reimbursed to the claimants on the basis of a letter addressed 10 the
claimants by Shri S. Swaroop, Director of Purchase.  The said letter is
signed by him for and on behalf of the Presidemt. It is contended on the
basis of the decision reported in ALR. 1959 S.C. 139 that the cxcess
¢xcise duty has been paid on the basis of a contract cntered into between
the parties, and therc can be no question of claiming back its refund on
the ground of any mistake of law committed by the Government. It is
further contended that the evidence of Shri  Swaroop docs not warramt
an inference that there was any mistake in the issue of the said letter of
authorisation. On behalf of the respondents also reliance has been placed
on the same case and it is contended that if the payment has been mado
under a mistake of law the same can be claimed back from the party to
whom payment has been made. The mistake according to the respondents
lay in that the Government was not aware of the legal position at the time
the letter dated 6-4-1963 was written to the claimants. The question in my
opinion does not depend upon whether there was a contract for payment of
cxcess excise duty or not and whether the payment had been made on the
ground of mistake. If the Price Control Order were applicable to the facts
of the case, the position would be that the consideration for the agreement
o pay the extra excise duty would have been unlawful within the meaning
of S. 23 of the Indian Contract Act, and the excess amount of duty that
had been paid would have become refundable under S. 65 read with S. 24
of the Contract Act,
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13. The ninth contention raised on behalf of the claimants is that they
arc not covered by the definition of the expression “dealer” in the Price
Control Ordcr. Para 2(a) defines the expression “dealer” as under :—

“Dealer means a person carrying on the business of selling any
cssential article, whether wholesale or retail and whether in conjunc-
tion with any other business or not, and includes his representative
or agent”,

On the basis of the decision in - A.LLR. 1953 S.C. 626 it is contended that
producers constitute a category different from a dealer. In that case their
Lordships held that under Scction 3(2) of the Essential Commodities Act,
the control of pricc may be at any one of the three stages, namely, ex-
factory, wholesale or rctail sale, and there is no warrant for holding that
under the said Sub-Scction the Government  must not only fix ex-factory
prices but also wholesale and retail prices.  The case has obviously no
bearing on the point at issue for it was decided with reference to the pro-
vistons of a particular statute. It is further contended that producers are
not wholesale dealers for they in their capacity as manufacturers do  not
carry on the business of sclling their products in wholesale or retail. For
thc meaning of the words ‘whole sale’ reference has been invited to 66 1.C.
423 wherein it has been held that the words megn and imply sale in
original packs. 1t i also pointed out that clause 4 of the Order indicates
that it docs not apply to producers for they have no premises where they
carry on the business of selling their products.

14. In reply it is contended on behalf of the Union that the Price Con-
trol Order is a piece of Emergency Legislation, and should be construed
liberally, vide 1942 A.C. 206, A.LR. 1950 Patna 332, 344 and AIR.
1949 Allahabad 345. The apparent intention of the Order, according to
the Union was to fix a ceiling price, and if producers are excluded from
its purview the object of legislation would be defeated. It is urged that
therc is no rcason to give a restricted interpretation to the definition of the
word ‘dealer’ in the Order. The minimum quantity <old by a wholesale
dealer may, according to the Union, vary from dealer to dealer and a
wholc-seller who chooses to sell in bulk, as in the present case, weuld akso
be a dealer within the meaning of the said Order.  As for clause 4 of the
Order it 1s argued that the fact that a producer has not complied with the
said provisions does not lead to the conclusion that he is not bound by the
said provisions.

15. 1 may herc observe that other  Order issued under the Defence of
India Rules, 1962 mention producers/manufacturers as a scparate category
distinet from whole-sellers, for example, Drugs (Display of Prices) Order,
1962; Sugar (Control) Order, 1963. The legislature and the Government
were thus not unaware of the fact that producers constitute a class apart
from wholescllers. The history of legislation on the subject further clarifies
this position. The Vegetable Oil Products Control Order, 1947, No. 2
V.P. (2)/47, dated 9-8-1947 which was issucd under Section 3(1) of the
Essential Supplies (Temporary Powers) Act, 1946, and has continued in
force till today under the provisions of the Essential Commodities Act,
1955, defines a dealer. u producer, and a recognised dealer as under - —

S.2(a) ... e e e



84

(b) 'Dealer’ means a person carrying on business in the purchase, sale or
distribution of any vegetable oil products.

(c) ‘Producer’ means a person carrying on the business and manufacturing
any vegetable oil product.

(d) ‘Recognised dealcr’ means a dealer recognised as such by the Con-
troller for the purposes of this Order.

The position, thereforc, was that at the time the impugned Order was
passed, producers and dealers were two well recognised, distinct and sepa-
rate categories in the trade.

16. The definition of the word ‘dealer’ in the order is no doubt not
identical with the one in the Vegetable Oil Products Control Order, but
the scope and content of the two would appear to be the same. What is
essential under both the definitions is that the person concerned must have
been ‘carrying on the business of selling’ which necessarily means and im-
plies an active trade continuously carried on. Under the Vegetable Oil
Products Control Order the Controller had the power to appoint ‘Recognis-
ed Dealers’, and the Producers could not sell their products to any one
except to or through Recognised Dealers. It, however, appears that at the
relevant time the Price Control Order had defacto ceased to be operative,
and the producers werc selling their products cither through agents who
were receiving a fixed commission from the producers, or selling them out-
right to wholesale dealers who in their turn were selling the same to con-
sumers after adding their commission and sales-tax to the Ex-Mill prices.
1, therefore, hold that the claimants were carrying on the business of selling
their products, and were ‘dealers’ within the meaning of para. 2(a) of the
Price Control Order.

17. The last contention raised on behalf of the claimants is
the basis on which past Price has been worked out is not justificd by
definition of the said expression. ‘Past Price’ is the sine qua non of
maximum price fixed under para. 3 of the Order. It has been dcfined
para. 2(c) of the Order as under . —

that
the
the
in

“Past Price in relation to any essential article sold in any area
means the price at which that article was normally sold by whole-
sale dealers or retail dealers, as the case may be, in that arca om
or before the first day of February, 1963".

According to the contention of the claimants the word “normal” as defined
in Webster's Dictionary means : “according to an established norm, rule or
principle, conforming to a type, standard or regular form™. The rates quoted
by producers on the basis of tenders invited on an All India basis could
not, according to them, be considered to be the normal wholesale market
rates prevailing in any area. It is further pointed out that the oil hydro-
genated contracted to be sold was not one which was normally sold in the
market, but was to be specially manufactured according to particular speci-
fications. The contract was, according to them governed by ial condi-
tions regarding inspection, delivery etc., which were not applicable in the
case of normal sales in the market. The unit of sale, it is pointed out, was
1,000 kgs. which is never so in case of sales in the market. It is further
argued that past pricc could only be the price at which vegetable oil pro-
ducts were being normally sold on or before 1st February, 1963 and in as
much as the property in the goods in question passed after 1-3-1963, the
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coatract price could not be considered to be the past price. It is also point-
ed out on behalf of some of the claimants that the definition of Past Price
was too vague, and that is why the Government subsequently repealed the
Price Control Order and in its place issued Notification dated 21-5-1963

virtue of which zones were fixed and maximum prices which could be
czxrged' by producers, wholesalers and retailers were fixed for cach zome.

18. On behalf of the respondents it is urged in reply that price is always
correlated to the quantity and that is why wholesale prices are lesser than
retail prices, and bulk prices would naturally be lower than the normal
wholesale market prices. According to their contention sales in the cases
under consideration being in bulk, the normal wholesale prices could not be
considered to be the past price so far as the bulk purchases were concern-
ed. According to them the expression “as the case may be” in the defini-
tion of ‘Past Price’ is a sufficient justification for fixing the Past Price with
reference to the bulk prices. It is further argued that market need not be
a specified place where business is being transacted (vide A.LR. 1963 S.C.
90). According to the respondents the local area for purpose of determi-
nation of past price should be comsidered to be Delhi from where orders
for su were placed with the claimants. In short, the contention of the
Union 1s that “Past Price” in the case of each individual contract should
be taken to be the price at which the goods were contracted to be sold in
that case, and thus the maximum price payable in the case of each indivi-
dual comtract would be the aggregate to the contract price plus Rs. 63.63
per M.T. which is the extra payable under column 2 of the schedule to the
Price Control Order.

19. It is difficult to agree with the interpretation sought to be placed by
the respondents on the definition of the expression “Past Price”. On an
analysis of the definition the following would appear to be its essential in-
gredicats (—

(i) Past price in relation to any essential article sold in any area;

(ii) means the price at which that article was normally sold in that
area;

(i1ii) by wholesale dealers or retail dealers, as the case may be;
(iv) on or before the first day of February, 1963.

20. Firstly, the definition contemplates determination of the Past Price
with reference 10 a particular area, and not with reference to a particular
comtract. The determination of Past Price by the Government with refe-
rence !0 cach individual contract on the basis of the price stipulated therein
is, therefore, totally unwarranted.

The contention of the Government that the local area for purposes of
determining the Past Price should be considered to be Delhi also cannot be
sustai on the same ground. All the contracts were F.O.R. station of
despatch and as provided in clause 2(2) of the Conditions governing the
contract the pro| in the goods was to pass on their despatch. The sale
wouald thus be considercd to be completed at the place the goods were put
on the rails. The definition as a matter of fact does not at all contemplate
determination of past price with reference to the place from where the
coatracts were placed.

21. Socondly, Past Price is the price at which the article was no‘rmall_y
sold in that arca. The word “normally” has a special significance in this
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context. The definition contemplates the detcrmination of Past Pricc on
the basis of prices at which the article was being sold in a particular area
in the normal and usual coursc. It eliminates from consideration all sales

.

which might have taken place in a particular arca at an abnormally high
or low rates. If there had been normal sales of vegetable oil in bulk in
the particular area, the bulk prices would certainly have been the criteria
for determining the Past Price for purposes of the contracts under considera-
tion. No such evidence has been adduccd on behalf of the Union  of
India. On the other hand, both the parties are agreed that no purchase or
sale of the article has taken place in such huge quantities in any arca. The
sales in favour of thc Government were thus not normal sales but were
rather abnormal sales. 1 may here rcfer to the observations of their Lord-
ships of the Privy Counsel in Vacuum Qil Co. V. The Secretary of States,
59 LA. 258. The case arose in connection with the interpretation of the
expression “wholesale cash price” in S. 30 of the Sca Customs Act. Their
Lordships held that the expression means the price current for staple
articles, the amount of which if not subject of daily publication in the Press,
is easily asccrtainable in the appropriate trade circles, but a special low
price allowed by the manufacturers in consideration of the importer pur-
chasing a big lot is an exceptional one outside the ordinary channels of
business and cannot represent the true cost at which goods of the like kind
and quality could be delivered in India. (Sec also 68 CW.N. 974).
These observations apply with equal force to the definition of “Past Price”
in the present case. The definition stipulated only the price at which the
commodity was being normally sold in a particular area.

22. The third ingredient of Past Price need not detain us. for T have
already held the producers to be dealers.

23. The fourth ingredient is, however, of importance. The Past Price
is the price at which the article had been normally sold on or before the
first day of February, 1963. With refercnce to dates the contracts are
divisible under three heads: Omne ocontract with Mansingka Industries was
placed on 7-1-1963 (Case No. 20-F/63): 6 other contracts on 18-1-1963
(Cases Nos. 23-F/64, 24-F/64, 26-F/64, 17-F/64, 31-F/64, and 25-F/
64); and the remaining 6 on 28-2-63 (Cascs No. 20-F/64, 19-F/64,
21-F/64, 18-F/64, 22-F/64, 16-F/64). So far as the last category of con-
tracts is concerned it is obvious that they have becn placed after 1st Febru-
ary, 1963, and there can be no justification to take the contract price of
the said six contracts as the “Past Price”. In regard to the contracts fall-
ing under the other two categories also, the position is that the price on
the basis of which the contracts were concluded can hardly be considered
to be the Past Price by anv stretch of imagination.

24. 1t is also worthy of note that under the terms of the comtract
vogetable oil was to be specially manufactured by the claimants in  their
own factory which had been duly inspected and approved by the Q.M.G.
for the manufacture of supplies for Defence Services. The stores were to
be manufactured according to A.S.C. Specification No. 139, which provides
the percentages of moisture and fatty acids, Baudouin test, Discetyl test, etc.
No evidence has been adduced on behalf of the respondents to show that
the Oil Hydrogenated sold in the market is being manufactured according
0 AS.C. Specification No. 139. In the circumstances, I hold that the con-
ditions governing the present contract were rather abnormal and the com-
modity contracted to be sold was not one which was ordinarily and normally
s0ld in the market.
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25. 1t may also be pointed out here that the Government possibly
sought to compensate the dealers for the increase in excise duty on vegetable
oil amounting to Rs. 184/- per M.T. by way of abolishing the excise duty
on Groundnut oil amounting to Rs. 110.25 per M.T., and allowing them to
charge Rs. 63.63 per M.T., extra over the Past Price as defincd in the Price
Contro] Order. "l%cis was perhaps under the contemplation that the industry
should absorb the difference of Rs. 10.12 per M.T. in its profits. Bat, m
this casc the su%plics covered by the contract were admittedly tendered on
or before 20th February, 1963. The stores were thus obviously manufac-
tured out of duty paid Groundnut oil and in the result, the claimants had
to pay excise duty on Groundnut oil as well as the increased excise duty
on Vegetable Qil, a situation which was never contemplated by the Price
Control Order.

26. The claimants have in this case adduced cvidence regarding the
“Part Price™ prevailing in difference areas on or before 1-2-1963. 1 may
here observe that from the evidence it 15 clear that different brands of Vanas-
pati were being <old in the market prior to 1-2-1963 at different rates. It
could not, therefore, be said that there was one market rates for all the
brands of Vanaspati normally sold in the market. In the present case, I
have, therefore, taken into consideration the price at which Vanaspati Oil
manufactured by M/s. Oudh Sugar Mills Ltd. was normally sold in Akola
and adjoining areas. The maximum price worked out by adding Rs. 63.63
per M.T. to the Kricc of Vanaspati Hydrogenated Oil prevailing on 1-2-1963
comes to more than the contract price plus Rs. 184/- per M.T. Thus even
on the assumption that the Price Control Order is applicable to the case,
there would be no infringement of the said order if the claimants are paid
Rs. 184/- per M.T. ¢xtra over and above the contracted price.

27. In view of my findings on the question “Past Price” that bulk pur-
chases by Government are not covered by the definition of “Past Price” and
that thy stores purchascd by the Government were not one which were
ordinarily and normally sold in the market, and in view of the factual posi-
tion regarding normal market price of Vanaspati as explained by me, I am
of the view that the claimants are entitled to the reimbursement of the full
amount of excess excise duty paid by them on Oil Hydrogenated purchas-
od by the Government from the claimants.

Now, therefore, I hereby make and publish my award as follows :—

(1) The Union of India shall pay to the claimants, M/s. QOudh
Sugar Mills Lad., B, India Exchange Place, Calcutta-1, the
difference in the excess excise duty paid by the claimants on
the conmtracted stores (@ Rs. 184/- per M.T. and the rate of
Rs. 63.63 per M.T. at which payment has alreadv been made
to the claimants.

(i) The claim for interest is disallowed.

(iii) The parties <hall bear their respective costs incurred in these
proceedings.

(iv) The stamp duty  charges in respect of this award have been
borne by the cluimants.

IN WITNESS WHEREOF | HAVE SIGNED THIS AWARD
THIS 15TH DAY OF JUNE. 1967,

Sd/- A, S. CHAUDHRI

Sole-Arbitrator



88

ANNEXURE 'B’
Extract taken from file No. 9 2/69-PUR-1V
(28)

Section 2 of the cssential Articles (Price Control) Order, 1963, as
amended reads as under :—

“No wholesale dealer or retail dealer, as the case may be, shall
sell any essential articles to any person at a price which is in
excess of the aggregate of the following namely :

(a) the past price of such essential articles, and

(b) the amount specified against that articles in the correspond-
ing entry in column 2 of the above said schedule”.

The question for consideration in the first place would be as to when
in a particular case the sale can be considered to have been complete, If
the sale had become complete before the coming into force of the said
Order, obviously the prices as stipulated for under the terms and conditions
of the contract would be payable. If, however, the sale can be considered
to have become effective and complete only after the said Price Control
Order had come into force, the prices as stipulated for in the Price Control
Order would alone be payable. In the latter contingency, the wholesale
dealer or retail dealer, as the case may be, cannot charge any price which
is in excess of the aggregate indicated in the section 3 of the said Price

Control Order,

2. Section 19(I) of the Sale of Goods Act provides that where there is 3
contract for the sale of specific or ascertained goods, the property in them
is transferred to the buyer at such ume as the partics to the contract
mntended to be transferred. Sub-clause (2) of said section further provides
that for the purpose of ascertaining the intention of the parties, regard
shall be had to the terms of the contract, the conduct of the parties and
the circumstances of the case. Refercnce may in this context be also
made to section 23(1) of the Sale of Goods Act which provides that where
there is a contract for the sale of unascertained or future goods by descrip-
tion and goods of that description and in a deliverable State are uncondi-
sonally appropriated to the contract, cither by the seller with the assent
of the buyer or by the buyer with the assent of the seller, the property in

the goods thereupon passes to the buyer.

3. It is stated in the referring note that clause 7(b) of the terms and
conditions of the contract providcs that “for purpose of this contract, the
date of delivery for inspection will be deemed as the date of dehvcry for
inspection will be deemed as the date of delivery mentioned in the general
conditions of contract (DGS&D-68)". This clause indicates that the pro-
perty in the goods passed to the purchaser after the stores were tendered for
mspection. The datc on which they were tendered for inspection was in
terms of the contract to be deemed to be the date of delivery, of the stores.
In AIR 1959 Patna 39, there was a contract for salc of muostard oil on
monthly quota basis at controlled price. The seller was appropriating un-
conditionally the monthly quota to the contract with the assent of the buyer’s
agent. Subsequently there was reduction of controlled price before delivery.
Jt was held that property in the goods passed when the plaintiff informed
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the defendant that a certain quality had been filled in containers and was
ready for delivery in accordance with the letter of the defendant and that, in
the circumstances, the plaintiff was entitled to recover the full price at the
old controlled rate. The principles laid down in the said case would appear
to be equally applicable to the present case. If any quantity of the stores
had been tendered for inspection before the Price trol Order came into
force, property, in the said stores would be deemed to have passed in
favour of the purchaser in spite of the fact that physical delivery had been
made aftcr the coming into force of the price control order and the price
as stipulated for under the contract would be payable for the said stores.
This would naturally mean that if at the said date excise duty at enhanced
rates had become payable, the seller would be entitled to reimbursement
of the same under section 64A of the Sale of Goods Act,

4. If any of the stores were tendered for inspection after the Price
Control Order had come into force, property in the said goods would be
deemed to have passed only on the date of inspection and, therefore, the
price thereof would be payable in terms of the price Control Order. In
such a case, the provisions of section 64A of the sale of Goods Act would
not be attracted and the suppliers would not be entitled to reimbursement
of excise duty at the enhanced rate under the said section, for under section
43 of the Defence of India Act, the provisions of the Defence of India Act
or any rule made thereunder or any order made under any such rule shall
have effect notwithstanding anything inconsistent therewith contained in
any enactment.

Sd/- A. S. CHAUDHRI
Dv. Legal Adviser
16-8-1963
Tele. No. 32694

ANNEXURE

MINISTRY OF LAW
(DEPARTMENT OF LEGAL AFFAIRS)

Advice (W.H. & S) Section
(35

I had recorded my note on 16-8-63 on the basis of the facts stated
in the referring note, The legal position enunciated therein so far as it
goes is perfectly correct,

2. 1 had requested for a copy of the contract to be placed in the file.
A copy of the contract has not been made available but only a copy of the
invitation to tender has been placed in the file. I presume that the terms
of the contract do not in any way differ from the conditions of contract
placed in the file. T am recording my opinion on the basis of the Conditions
of Contract placed in the file.
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3. The important question to be considered in the case is as to when
in termg of the contract did the property in the goods pass in favour of the
purchaser. In the referring note, reference was made to clause 7(b) of the
terms and conditions which reads :—

“For purposes of this contract, the datc of tendering for inspection
will be deemed as the datc of delivery mentioned in the General
conditions of contract. (DGS & D-68)".

On going through the terms and conditions of the tender, 1, however,
find that clause 2(a)(ii)(2) spcciﬁc:l;g’ provides that the property in the goods
will not be deemed to have passed to the purchaser until their despatch.
This makes all the differcnce in the position. In view of the specific provi-
sion in the above said clause with regard to the transfer of property, the
question of lability to pay enhanced Excise duty becomes quite simplified.
What would have to be seen is whether there was an increase in the rate of
Excise duty on the contracted stores between the placing of the A/Ts, and
their date of despatch. If there has been no increase in the Excise duty
during the said period, the firm would be entitled to payment of the price
at the contracted rates only. If, however, there has been an increase
between the date of the contract and the date on which the stores arc
despatched, the cnhanced Excise Duty which was payable on the datc of
despatch would under scction 64A of the Sale of Goods Act be payablc
to the firm. In the letter case. the date on which the goods were tendered
for inspection would not be material. Only the datc on which the goods

were despatched would be material.

4. It is stated that the cnhanced Excise duty became payable with effect
from 1-3-63. The lecgal position, thercfore, is that in respect of goods
which were despatched after 1-3-63, though tendered for inspection before
the said date, the enhanced Excise duty would be attracted in view of
section 64A of the Sale of Goods Act. But in view of the coming into
force of the Essential Articles (Price Control) Order, 1963, Excise duty
at the rate of Rs. 63.63 only would be payable idstead of Rs. 184/- on all
stores despatched on or after 1-3-63,
Sd/- A, S. CHAUDHR!

Dy. Legal Adviser
23-9-1963
Tele. No. 32694

Ministry of Food & Agri. (Deptt. of Food) APO.
Min. of Law U.O. No. 32948 /63-Advice (WH&R) dt. 24-9.63.

ANNEXURE ‘D
MINISTRY OF LAW
DEPTT. of LEGAL AFFAIRS
Advice (W.H. & R.) Section

I have carefully gone through the award of the arbitrator and the opinion
of the Govt. Counsel at Flag ‘E’. Out of the ten questions raised before the
arbitrator, 1 have bcen decided against the contractors and the award in
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their favour proceeds on the basis of the opinion as regards ‘P‘ st Price’
defined in the price Control Order, 1963. v B ’ *

2. It is well settled that the award of the arbitrator cannot be challenged
except on the grounds mentioned in S-30 of the Indian Arbitration Act,
1940, which reads as follows :—

“An award shall not be sct aside except on one or more of the
following grounds, namely :—

(a) that an arbitrator or umpire has misconducted himself or the
proceeding;
(o) that an award has becn made after the issue of an orderwl:l

the court superseding the arbitration or after arbitration proc
ings have become invalid under section 35;

© thatl an award has been improperly procured or is otherwise in-
valid.

In this context grounds (a) and (b) above are totally irrelevant, There
is no question of improper procurcment of the award either under first
part of ‘ground (c) above. An award may be ‘otherwise invalid’ if the same
1s without jurisdiction or procceds on an error of law apparent on its face or
some such ground.

3. It is well settled that the arbitrator is always the final judge of law
and facts before him and the court before whom the award is filed does not
sit in appeal against the decision of the arbitrator. So the court will pot
interfere with the award even if it may be said that the court deciding the
matter itself might have taken a contrary view. There is no lack of jurnisdic-
tion on the face of the award. So I am of the opinion that it is not possible
to challenge the present award on the aforesaid grounds.

4. The contention of the Govt. counsel that the words “as the case may
be™ occurring in the definition of past Price envisage even categories of
sale other than those of Whole-sale and retail is not correct and it is not
possible to say that the case reported at 59 I-A, 258 is distinguishable on

facts,

S. The fact that another arbitrator had given a different award in two
other cases in similar matters, and the same were made the rule of the
court despitc the objections having been filed against the same, does mot
change the position of law as stated above, and does not in any way stren-
gthen our case for challenging the present award in court.

Sd/- N. C. GUPTA.
Asstt. Legal Advisor
Tele. 33319 — 36573
13-7-1967

Deptt. of Food.
Mhmtry of Law (Advice) U.O. No. 33322/67, dated 17-7-67.

L33L8S/69-.7
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ANNEXURE ‘F’
MINISTRY OF LAW

(Deptt. of Legal Affairs)
Advice (W.H. & R.) Section
(94)

1 have considered the matter and have also discussed the same with
Shri Moorjani of the Deptt. of Food.

2. The position in law is that an award of an arbitrator can be set aside
only on the grounds specified in section 30 of the Arbitration Act as already
indicated in our carlier note. In this case, the arbitrator has considerced
the interpretation to be placed on the expression ‘Past Price’ and on the
basis of the evidence adduced has given a finding that the contract price is
not ‘Past Price’ within the meaning of the definition of the term. e view
taken by the arbitrator appears to be perfectly correct. Even assuminsethat
a different interpretation were possible the award cannot be sct aside on
that ground alone. In the absence of any other evidence to prove ‘Past
Price’ the view taken by the arbitrator appears to be correct. 1 am not,
therefore, in a position to advise any action challenging the award.

3. Since we are not in a position to have the award set aside, the award
has to be accepted and the sums awarded to the claimants paid. If the
claimants accept the award in full and final settlement of all claims arising
out of the contract, there is no legal objection in making payment without
waiting for the party to make the award the rule of the court.

Sd/- K. S. PANDALALI
IS & LA
18-8-67.

Deptt. of Food.

U.0, No. 33931 Advice (W.H. & R.) dated 18-8-67.

Recommendation

The Committee regret to note that Government had to sustain a loss
of Rs. 58,000 for their inability to cnforce the provision of risk purchase
against a firm which failed to supply stores of the acceptable quality, The
legal opinion in this case which prevented Government from recovering the
extra cost was that the period of six months prescribed for repurchase for
the purposc of recovery of cxtra cost involved should be counted from
the date of expiry of the delivery period as originally prescribed in the
contract and not from the date on which the consignment was finally rejected
in appeal despite the fact that the contractor appealed for re-sample which
was accepted by the Department.

The Committee observed that while on the one hand the contractor
appealed to re-sample the stores after the expiry of the original defivery
period was accepted, Government on the other hand jeopanfiwd its vight
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to enforce recovery of extra cost. They, therefore, feel that there is a
lacuna n the procedure by which the firms get away without payment of
the risk purchase amount due to the time required in deciding the appeal
on rejection of samples. The Committee are also of the view that the
legal opinion in this case, if it was necessary, should have been obtained
well in time, and re-purchase should have been effected within the period

g:fesc?;bed in the contract, in order to avoid Government claim going by
aust,

{Sl. No. 66 of Appendix XXIX (Pura 4.88 of Chapter IV) 59th Report
(Third Lok Sabha)).

Action Taken

As desired by the Public Accounts Committee during their meeting on
18-7-1966, the case was again referred to the Ministry of Law for re-
cxamination at the highest level.  Ministry of Law, after re-
examination of the case, have since confirmed that, according to the terms
aad conditions governing the contract, the period of six months prescribed
for repurchase for the purpose of recovery of extra cost involved should be
counted from the date of expiry of the delivery period as originally pres-
cribed in the contract and not from the date on which the consignment was
finally rejected in appeal despite the fact that the contrator made an appeal
for re-sampling which was accepted by the Government. The relevant notes
recorded in the Law Ministry are reproduced at Appendix ‘A’,

2. Ordinarily the appeal would have been disposed of on 23-7-64 but
further dclay was caused because of the decision to re-sample the consign-
ment and also by the irregular method of submission of appeal by the
Contractor for which he was also issued a warning. However, to avoid
recurrence of such instances of Government not being able to make risk-
purchase within the prescribed period, the terms and conditions of our
contracts have since been suitably amended, in consultation with the Minis-
try of Law and the Government's Solicitor, providing that the period of
six months stipulated for risk-purchasc of stores at the risk and cost of a
Contractor shall commence from the date of the order of the Appellate
Authority instcad of from the datc fixed for the delivery in the Contract.
A of the instructions issued in this behalf vide Administrative Order
Nof:o{g:t dated 3-7-67 is attached. The Appellatc authority is also being
requested to expedite disposal of appeals.

3. The question of obtaining lcgal opinion in time in this case would
not appear to arisc as it was known at the time that risk purchase could
not be cflected after the six months’ limitation period which had expired
duc to the delay in the disposal of the appeal. Even if legal advice had
been obtained, it would not have made any diffcrence as Law Ministry
has even subsequently rc-affirmed that risk repurchase cannot be effected
after the expiry of six months’ period.

[Deptt. of Food U.O. No. 4/11/66-CDN, dated 19-8-67)

—————
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APPENDIX A
MINISTRY OF LAW
(Deptt. of Legal Affairs)

Two_contracts for the sugfly of 115 metric tonnes of Dal Moong and
69 metric tonnes of Whole Moong were entered into by the President of
India with M/s. Jawarilal Tejmal, Secunderabad. Thc contracts were
concluded by the issue of telegraphic acceptance dated 18th February, 1964
and 19th February, 1964. The delivery periods stipulated were 17th
March, 1964 and 18th March, 1964 respectively.

2. The terms and conditions governing the contracts are those contained
in Memo. No. C/900 dated 24-2-49 as amended from time to time. Part
B of Memo. No. C/900 provides that the contract will be governed by
the General conditions of Conuract [Form DGS&D 69 (Revisc)] except
clauses 11(iv)(a) and 21 thercof. These exceptions are not material to the
question under consideration.

3. The sellers tendered supplies within the stipulated delivery period
but the stores were rejected early in April, 1964 as not conforming to
AS.C. Specifications by the Inspecting Officer. The seliers submitted an
appeal to the Director of Supplies and Transport (ST-7) before 8/4,/1964
as envisaged in clause 8(a) of part B of Memo. No. C/900. The appeals
were rejected on 26/9/64, The contracts were then cancelled by the Gov-
ernment at the risk and cost of the sellers on 5/10/64. No risk purchases
were made presumably due to the fact that a period of morc than six
months from the date of default had already expired.

4. Commenting on the failure to make risk purchase in those two
cases the Audit has observed that the Department of Food did not recover
the extra cost of Rs. 59,000 incurred in purchasing stores *“‘on the ground
that due to delay at the appeal stage, the quantities cannot be repurchased
within six months of the delivery dates stipulated in the contracts. This
resulted in loss of Rs. 58,000 to Government. . . .. The waiver of
on this ground lacks justification as the firm’s default which necessitated
repurchase was actually established after the final rejection of the stores
in appeal in September, 1964”.

5. The above Audit objections were examined in this Ministry’s notes of
16-2-1965 and 7-2-1966. The view expressed by this Ministry was that
17-3-64 and 18-3-64 would be the dates of failure on the part of the
contractor and the risk purchase A/Ts. could be placed within six months
of these dates. ltwasfuﬂherpointedomthalgcwﬂdunagesmhe
recovered on the basis of the difference between the contract price and the
market price as prevailing on 17-3-64 and 18-3-64.

6. The Audit Objection was discussed at the Public Accounts Com-
mittee mecting held on 18-7-1966. The Chairman, P.A.C., concurring
with the views of Audit has desired that this matter may be re-examined
by the Law Ministry at the highest level, and, if necessary, the advice of
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the Attorney-General or Solicitor-General should be obtained and the same
communicated to the P.A.C.

7. The question for consideration is whether for the purpose of cal-
culating the six months period for effecting the risk hase the dates of
failure in these cases are the dates of delivery stipulated in the contract,
namely, 17-3-64 and 18-3-64 or whether it is the date on which the
appeal was rejected, namely 26th Sept. 1964. It has been observed that
the conduct of the parties in considering the appeal, the request of the
contractor to take samples and the Government’s taking samples for the
purpose of the appeal would amount to extension of period of delivery
and that the date of failurc to deliver the stores would be the date of
rejection of the appeal.

8. Clausc 6 of part B of Memo. No. C/900 provides as follows :w—
*6. Completion of delivery.

(a) The timc for and the date of delivery of the supplies stipulated
in the Acceptance of Tender shall be deemed to be the essence
of the contract and supplies may be tendered by the dates
specified. Delivery will, however, be deemed to be completed
only after the supplies have been inspected, found of accept-
able, weighed and taken over by the Officer Commanding,
Military Grain Depot, Lucknow.

(b) If any supplies arc not found of acceptable quality, and as a
result thereof supplies have to be retendered after removal of
defects or fresh supplies have to be tendered, the period bet-
ween the first and the subsequent tendering of the supplies
shall be reckoned as delay on the part of the suppliers to
tender the supplics.”

Clause 7(iil) of part B of Memo. No. C/900 provides for the repurchase
of the cancelicd stores. This sub-clause provides that in the event of a
supplier failing to tender the supplies etc. the Chief Director, Purchase,. .
....may cancel the outstanding quantity under the contract and recover in
respect thercof from the sellers the difference between the price at which
the quantity may be repurchased or the market rates at the time of can-
cellation of the contract and the price payable under the contract. The
period within which the risk purchase is to be made is laid down in clause
14(D (iii) of DGS&D 68 (Revised). Clause 7(iii) of part B of Memo No.
C/900 and clause 14(7)ii) & (iii) of DGS&D 68 (Revised) have to be read
together. The effect of these two provisions is that the risk purchase must
be made within six months of the date of failure to delivery the stores within
the period fixed for such delivery,

9. The cxpression “date of failure” connotes the dates of breach.
Breach occurs when a party repudiates or fails 1o perform one or more
of the obligations imposed upon him by the contract. It may take any
one of the three forms.

(1). and this is the normal form; it occurs when a party fails to
perform his obligation upon the date fixed for performance by the contract.
as for example, whm:oscllcrdocsnotdchverthegoodsonﬂ\eappomted
day. ..
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{Cheshire, Law of Contracts, 5th Edition, p. 487). The term “deli-
very” hag been defined by section 33 of the Sale of Goods Act, 1930 as
follows :—

“Delivery of goods sold may be made by doing anything which the
parties agree shall be treated as delivery or which has the effect of
putting the goods in the possession of the buyer or of any person
authorised to hold them on his behalf”,

10. It is clear that in the instant contract, the parties had agreed as per
clause 6 of Memo. No. C/900 that delivery would be deemed to be com-
plete only after the supplies have been inspected, found of acmablc
quality, weighed and taken over by the Officer Commanding, Military
Grain Depot, Lucknow. Since the firm fajled to delivery the stores of
acceptable quality/Specification within the delivery period stipulated in the
Acceptance of Tender, they would be deemed to have committed breach
of the contract and the dates of breach would be 17th March, 1964  and
18th March, 1964.

11. The next question for consideration is whether the originally sti-
pulated dates for delivery can be said to have been extended by the merc
fact of the purchaser’s entertaining an appeal against the rejection of the
stores tendered by the firm. Section 63 of the Contract Act, 1872 dealing
with the extension of time for performance of the promise provides
that :—

“Every promisee may dispensc with or remit, wholly or in part, the
performance of the promise made to him, or may extend the timc
for such performance, or may accept instead of 1t any satisfaction
which he thinks fit.”

1t would appear from the above that the time for performance can be
extended only by agreement between the parties. In Anand Ram Mangti
Ram and s v. Bhola Ram Taru Mal (AIR 1946 Bom. 1). it was held
that the time fixed for performance of the contract can be cxtended only by
agreement between the parties to the contract. At page 5 of the above
report the court observed :

“Under section 63, Contract Act, the Promisece may make certain
concession to the Promisor which arc advantageous to the Promisor,
and one of them is that he may extend the ume for such perform-
ance. But it is clear again that such an extension of time cannot be
a unilateral extension on the part of the Promisee. It is only at
the request of the Promisor that the Promisce may agree to extend
the time of performance and thereby bring about an ment for
extension of time. Therefore, it is only as a result of operation
of section 63, Contract Act, that the ume for the ormance of
the contract can be extended and that time can only be extended by
an agreement arrived at between the Promisor and the Promisee.”

12. In Keshav Lal Lalubhai Patel and others v. Lal Bhai Trikum Lal
Mills Ltd. (AIR 1958 SC 512), the Supreme Court observed :—

“The true legal position in regard to the extension of time for the
performance of a contract is quite ‘clear under Sec. 63 of the Indian
Contract Act. Every promisee, as the section provides, may extend
time for the performance of the contract. The question as to how
extension of time may be agreed upon by the parties has been the
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‘subject matter of some argument at the Bar in the present appeal.
There can be, no doubt, we think, that both the buyer the
seller must agree to extend time for the delivery of goods. It would
not be open to the promise by his uniteral act to extend the time
for performance of his own accord for his own benefit, It is true
that the agreement to cxtend time need not necessarily be reduced
to writing, It may be proved by oral evidence in some cases it may
proved by cvidence of conduct. For bearance on the part of the
buyer to make a demand for the delivery of goods on the due date
as fixed in the original contract may conceivably be relevant on
the question of the intention of the buyer to accept the seller’s
proposal to extend time. It would be difficult to lay down any
hard and fast rule about the requirements of proof of such agree-
ment. It would naturally be a question of fact in each case to be
determined in the light of cvidence adduced by the parties.”

13. Two principles can be deduced from the aforesaid authorities, namz-
ly. that the time for performance of the contractual obligation can be
extended only by the mutual consent of the parties and (ii) that such an
agreement need not necessarily be reduced to writing but can be proved
by evidence of conduct.  Applying these tests to the present case, it may
be stated that there s no agreement in writing indicating that the parties
had mutually agreed to extend the delivery period.  So far as the conduct
of the parties is concerned. the only conduct of the purchaser s that of
cntertaining the appeal, which he was bound to do in terms of the contract,
and confirming the factum of rejection of stores. The firms’ conduct in
prefering an appeal against the rejection of the stores tendered by them and
their request for taking samples cannot be construed as a request for exten-
sion of delivery period. This can be construed only as an exercise of a
right conferred upon him by the contract and by this he merely indicated
that he did not accept the gccision of the Inspecting Officer that the stores
tecndered by him within the period of delivery was not of the specified
quality. Nor can the entertaining of such an appeal be taken as indicating
an intention on the part of the purchaser to cxtend the time of delivery
in as much as this act of the purchaser was one done in pursuance of
clause 8 of the terms and Conditions contained in part B of Form No. C/
900. The submission of the appeal, the entertaining of the appeal and the
drawing of fresh samples, if necessary, are all part of the procedure pres-
cribed by the contract. By going through this appellatc procedure 1t can-
not be said that the parties intended to or impliedly agreed to the extension
of time for delivery, If the Appellate Authority rejects the appeal (as was
donc in this case) the decision is merely a confirmation of the rejection
order of the Inspecting Officer that delivery of stores of specified quantity
was not made within the period stipulated for delivery. If. on the other
hand, the appeal is accepted then it is a decision that the stores supplied by
the contractor within the stipulated period of delivery is of the specified
quality and the conscquence is that he has dclivered the goods within the
period of delivery. In either case there is no scope for extension of time
for delivery: none is intended nor cxpressly or impliedly agreed to.

14, In view of the above the vicws expressed by this Ministry carlier
in our notes dated 16-12-65 and 7-2-66 appear to be correct. The dates of
failure to deliver the goods of agrecd quality in accordance with the con-
tract would be 17-3-64 and 18-3-64 and the risk purchase should have been
made only within six months of these dates.



15. Secretary may please see.

Sd/- K. S. PANDALAI,

Joint Secretary & Legal Adviser
5-8-66

Tel. No. 32987

Secretary

I agree with conclusions drawn in the preceding note in respect of the
both the issues dealt within therein. It is not nccessary to trouble the
Attorney General or the Solicitor General in the matter. As the matter
has been referred back to us at the instance of the P.A.C.,, L. M. may see
before the file is returned to the Deptt. of Food.

Sd/- R. S. GAE
1/3-10-66.
L M.

Secretary L.A. to discuss.
Sd/- G. S. PATHAK
18-10-66.

MINISTRY OF LAW
(Deptt. of Legal Affairs)

The Minister desired that this case should be further examined with
reference to the following aspects :—

(i) Provisions of the Sale of Goods Act, 1930 applicable to rejec-
tion of goods;

(ii) Provisions in the contract (i.e. D.G.S. & D-68 and Memo. No.
C/900) regarding rejection of goods;

(iii) even if there are no provisions for automatic extension of time,
in the event of an appeal being filed, can automatic extension
of time be implied;

(iv) is there any provision express or implied for extension of time,
where an appeal has been filed against the order of rejection
of time be implied;

(v) P.AC’s objection is that not etfecting risk purchase in this
case is not justified ie. the period of six months should be
available from the date of decision of the appeal. It is true
that having regard to the provisions of the contract no risk
purchase could be effected before the appeal is decided. But
we have not supgested any solution to the anomaly, that is to
say, if no automatic extension of time can bec relied on ecither
on the basis of an express provision or implied provision then,
what remedy is available to Government in future cases.
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2. The above points are examined below :—
Provisions of the Sale of Goods Act, 1930 applicable to rejection of goods.

fSulgrsection (2) of section 12 of the Sale of Goods Act, 1930 provides as
OoHowsSs |

“A condition is a stipulation essential to thc majin purpose of the
contract the breach of which gives rise to a right to treat the contract
as repudiated.”

fSt;})—section (3) of section 12 of the Sale of Goods Act, 1930 provides as
ollows :

“A warranty is a stipulation collateral to the main purpose of the
contract the breach of which gives rise to a claim for damages but
ngt to a right to reject the goods and treat the contract as repudiat-
ed.”

The implied conditions in a contract of sale of goods are specified in
sections 14 to 17 of the Act. These implicd conditrons are with reference
to title, description of goods, quality of fitness of goods for the specific
purpose intended and as to sale by sample.

“By virtue of the provisions of sub-section (2) of section 12 of
the Act, if any of the impliecd conditions are broken, the buyer
can repudiate the contract and reject the goods.”

Section 41 of the sales of Goods Act gives the buyer a right of examining
the goods in cases where he had not previously examined the goods, The
seller is bound to afford the buyer a reasonable opportunity of examining
the goods for the purposc of ascertaining whether they are in conformity
with the contract. If such a right if not given to the buyer, he can reject
the goods.  (Sale of Goods Act by Agearwal p. 539 to 541 may please be
seen).

Buier's right to refuse the goods offered :

“After the property in the poods has passed to the buyer it may’
happen that he discovers them to be different in quality from that
which he had a right to expect according to the agreement. If the goods
do not conform to their description, or if any condition, express or

implied, of quality be broken, the will not have passed, and
the buyer will, as already explained, have a right to refuse to accept
them.”

(Banjamin on Sale 8th Ed. p. 983).

Buyer's right to reject the goods :

“That the buyer, where the property has not passed to him, may
reject the goods if they do not correspond in quality, fitness or des-
cription with the contract is the necessary result of the principles
cstablished in the ters on Delivery and Acceptance. The buyer's
obligation to accept depends on the compliance by the Seller with
his obligation to deliver. In an executory agrecment, or, as it Is
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talled in the Act “an agrecment to sell”, with a stipulation as to
quality, it is part of the Seller’s promise to furnish goods conforming
to the contract; example, in a contract for sale by sample, to furnish
a bulk equal in quality to the sample; and this is a condition prece-
dent” (Renjamin on Sale 8th Ed. p. 985 & 986).

3. The right of rejection of goods under the statutory provisions are
only as stated above. However where the contract expressly provides for
the conditions subject to which the Buyer may reject the goods those con-
ditions will operate in addition to the grounds available under the statute.
‘Section 62 of the Sale of Goods Act provides that “where any right, duty
‘or liability would arise under a contract of sale by implication by law, 1t
may be negatived or varied by express agreement or by the course of deal-
ing between the parties, or by usage, if the usage is such as to bind both
parties to the contract”™. This section is merely an application of the gene-
ral maxim “expressum facit cessare lacitum and modus et conventionvincunt
legem™. A sale is a conscnsual contract and the partiecs may alter at
will the obligation which the law implies from the general nature of the
contract. As observed by Lord Blackburn in Calenutia v. De Muttos
(1863 32 L.J.Q.B. 322).

“therc is no rule of Law to prevent the parties from making any
bargain thev please”.

what is meant by saying that the parties can made any bargain they please
is that they can impose any conditions they like and thereby exclude the
application of any terms or conditions which the law attaches to such
‘contract generally.

4. Point No. 2 :

Provisions in the contracr regarding rejection of goods :

In the present case the contract betwcen the parties provides for a
right of rejection of goods under certain circumstances. The following
clauses contained in Part B of Memo No. C/900 may please be seen.

Clause 2 packing - !

“After providing for the packing in which the stores should be
packed, this clause lays down that if the supplies are tendered in bags
other than specified in this clause, the Chief Director of Purchase or
any other person authorised to act on his behalf shall in his sole dis-
cretion have the option to reject the consignment.”

Clause 7-—Failure to tender supplies in time

“in the event of a supplier failing to teader the whole or part of
the local supplies by the due date or to submit the railway reccipts in
respect of the whole or part of the quantity to be despatched rail
within 10 days of the date stipulated in the coatract, the Chief Direc-

tor of Purchase or any person authorised to act on his behalf may at
his sole discretion,

(a) cancel the outstanding quantity under the contract; or
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(b) cancel the outstanding quantity under the contract and recover
in respect thereof from the seller the difference between the
price at which the quantity may be repurchased or the market
rates, at the time of cancellation of the contract and the price
payable under the contract.”

Clause 9—Supplies not conforming 10 ASC Specification

“If the quality of any consignment of grains and dals (as to which the
«ecision of the Inspecting Officer at the Depot or in the event of an appeal
by the Supplier to the Dircctor of Supplies and Transport (ST-7), QMG'’s
Branch, Army Headquarters, Old Secretariat Building, Delhi, shall be
final and binding) is found not to be of the current season’s crop or not
to conform to the relevant ASC Specification given in Annexure I, the
Chief Dircctor of Purchase or any person authorised to act on his bchalf
<hall have the sole discretion.

(i) to reject the consignment and call upon the Suppiier to replace
it locally within a specified time with supplies of acceptablc
quality the Chief Director of Purchase may at his option levy
2% hquidated damages p.m. or a part of the month for the
penod supplies are delayed after the original due date. The
rejected consignment will be allowed to be removed only after
it has been replaced by an acceptable supply™.

Clause 4(2) of Form DGS&D /68 (revised) reads as under :—
Consignee’s right of rejection . —

“Notwithstanding any approval which the Inspector may have
given in respect of the stores or any materialg or other particulars or
the work or workmanship involved in the performance of the contract
(whether with or without any test carried out by the contractor or the
Inspector or under the direction of the Inspector) and notwithstanding
delivery of the stores where so provided to the interim consignee, it
shall be lawful for the consignee, on behalf of the purchaser, to
rcject the stores or any part, portion or consignment thereof within
a rcasonable time after actual delivery thereof to him at the place
or destination specified in the schedule if such stores or part, portion
or consignment thercof is not in all respects in conformity with the
terms and conditions of the contract whether on account of any loss.
deterioration or damage before despatch or delivey or during transit
or otherwise however, provided that where, under the terms of the con-
tract, the stores are required to be delivered to an interim consignee for
the purpose of despatch to the consignee, the stores shall be at the pur-
chaser’s risk after their delivery to the interim consignee; but nevertheless
it shall be Jawful for the consignec on behalf of the purchaser to reject
the stores or any part, portion or consignment thercof upon their actual

i to hisn at the destination if they are not in all respects in con-
formity with the terms and conditions of contract except where they
have been damaged or have deteriorated in the course of transit or
otherwise after their delivery to the interim consignee.”
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Clause 14(7) (iii) of DGS&D-68 lays down that

*if the contractor fails to deliver the stores or any instalment
thereof within the period fixed for the such delivery in the schedule
or at any time rcpudiates the contract before the expiry of the period,
the purchaser has also got the right to cancel the contract or a por-

tion thereof.”

Clause 17(7) confers the power on the Inspector :

“(ii) to reject any stores submitted as not being in accordance
with the particulars;

“(iii) to reject the whole of the instalment tendered for inspec-
tion, if after inspection of such portion thereof as he may in his
discretion think fit, he is satisfied that the same is unsatisfactory.”

Sub-clause(9) of clause 17 makes the decision of the Inspector, as
regards the rejection final and binding on the contractor.

5. Point 3 :—Even if there is no provision for automatic extension of
time, can we imply automatic extension if an appeal is
filed.

The relevant provisions in the contract have been referred to above.
In the present case the stores were rejected by the Inspecting Officer
carly in April, 1964 as not conforming to ASC Specification. Thc Seller
submitted an appeal to the Director of Supplies and Transport (ST-7)
before 8-4-1964. within the time contemplated in clause 8(a) of part B of
Memo. C. 900, The appeals were rejected on 26/9/64. The contracts
were cancelled on 5/10/64. No risk purchase was effected as six months
from the date of default had expired by the time the appeal was rejected
and the contract cancelled.

There is no provision in the contract to the effect that when an appeal
is filed under clause 8(a) of Memo. No. C/900 the date of default will
be extended automatically or otherwise or that the period of six months
within whieh risk purchase can be made will be extended. We cannot
also rely on any provisions of the sale of goods Act for the proposition that
where an appeal is submitted as provided in clause 8(a) of Memo
No. C/900 the date of default is extended automatically tilf the decision
in appeal. There is no express provisions to this effect in the contract
and no such provision can be implied. There are no such implied condi-
tions in the sale of goods Act also. Paras 11 to 13 of our earlicr note
may kindy be seen.

6. Point 4&—Is there any provision express or implied for extension
of time.

There are no express or implied provisions to the effect that when
Wm_ﬁledthedatcofdeﬁvery ill be extended or that the date of

ult wifl be the date on which the a is decided or that the period
of six months within which risk purchasc may be made will commence
from the date of decision in appeal.
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7. Point 5 : General

The objectior of the PAC have been fully considered in our earlier note.

What is the remedy for a situation like this where due to delay of the
Appellate Authority in deciding the appeal, risk purchase could not be effected
within the permissible period of six months from the date of default.

It i:aﬁossible, for future cases, to amend the conditions of contract so as to
specifi é provide that where an appeal is filed as provided in clause 8(a)
of Form C.900 to the Appellate Authority against the decision of the Inspect-
ing Authority, the period of six months stipulated in clause 14(7) (iit) of
DGS&D-68 for effecting risk purchase shall be decmed to commence from the
date of rejection of appeal (or alternatively the date of cancellation of con-
tract) the only objection to such an amendment is that the Appellate Autho-
rity may take such unreasonable and unconscionable time for deciding the
appcal and a party may not be willing to enter into the contract on such dis-
advantageous terms.

Alternatively a provision may be made in clause 8 of Form C.900 that
the Appellate Authority shall decide the appeal within a specified period,
say 2 months or 3 months of the date of filing the appeal so that in the case
of rejection of the appeal the buyer will be able to effect risk purchase within
the stipulated period of six months. The objection to this proposal is that if
the Appeilate Authority does not decidc the appeal within the prescribed
Kcriod, but delays it till the six months period clapsed, the Government will

ave no remedy.

A third method is to provide for a longer period, say i2 months withm
which risk purchasc may be effected; here again, theoretically, the Appellate
Authority may still delay matters.

The proper solution to the problem appears to be to give instructions to
the Appellate Authorities (who are Government Officers) that the appeal
must be decided as cxpeditiously as possible, and in no case beyond two
months or so of filing the appeal; in that case there will be sufficient time left
for cflecting risk purchase within the stipulated period of six moanths.

8. The Buyer has, of course under the existing terms of the contract,
in a situation like this, the remedy of forefeiting the security deposit and
also of recovering gencral damages for breach of contract.

9. If approved we might ask the Department of Food to consider the
above suggestions.

Sd/- K. S. PANDALAL
26-10-66

Secretary

In the circumstances the course suggested at “X’ above comments itself
in the present case. The appeal should be disposced of expeditiously and in
such a manner that even after its disposal sufficient time is left to the autho-
rities concerned to make (in the event of the failure of the contractor to
deliver the stores within the period fixed for such delivery) the purchase with-
in six months from the date of such failure. Conditions of contract may be
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accordingly amended in consultation with the Solicitor if this course is found
appropriate by the Department of Food.

Sd/- R. S. GAE
27-10-66

LM.
If this matter is urgent, it may be disposed of by M.M.L.; otherwisc it
may be examined by him and discussed with me on my return.

Sd/- G. S. PATHAK
30/10:

MM.L.
This can wait for L.M.s return,

LM.

Sd/- C. R. PATTABHI RAMAN,
31-10-

This was briefly discussed by LM. with M.M.L. today. As directed by
L.M.,, the file is being sent to M.M.L. for disposal, as L.M. will be away
from Dethi for four days.

Sd/- K. C. S. ACHARYA
24-11-66

MM.L.
Much depends on the expeditious disposal of appeals. 1 agree with
Secretary. Solicitor may revise Conditions of Contract.

Sd/- C. R. PATTABH{ RAMAN
26~1 1-66

Secy. (L.A.)

Government Solicitor may see and do the needful in the matter in con-
sultation with the Department of Food—with special reference to the minute
of MM.L. as above. That Departmeat’s views will have to be catled for
regarding the points raised by our Department before the Conditions of
Contract be amended for the purposc.

Govt. Solicitor (Shri A. P. Roy)

Sd/- R. S. GAE

The Administrative Ministry indicate their views and fix upon appoint-
ment for discussion.

Sd./ A. P. ROY,
26-11-66
Tele. No. 34082

‘Advice W.H.S.
Food/(A.P.O.)
M/Law U.0. No. 33106/66-ADV/WHS, dt. 29/11/66.
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No. 3/12/67-CDN.
GOVERNMENT OF INDIA

MINISTRY OF FOOD & AGRICULTURE
DEPARTMENT OF FooOD
(ARMY PURCHASE ORGANISATION)

New Delhi-1, the 3rd July, 1967
ADMINISTRATIVE ORDER NO. 224,
SuBJECT :—LCounting of period of 6 months for risk purchases.

A case has come to notice in which risk purchase could not be com-
pleted within the Limited period of 6 months resuiting in loss to Govern~
ment because of delay in deciding the appeal preferred by a firm against
the rejection of their supplies. The audit observed in that case that the
risk purchase could have bacn made within 6 months of the date of rejection
of stores in appeal and the Public Accounts Committee also observed that
there was some lacuna in the purchase procedunc as a result of which the
firm could get away without payment of the risk purchase amount due to
the ume taken in deciding the appeal.

2. To safeguard against the recurrence of similar instances in futurc,
the question of amending our Terms and Conditions of contract so as to
rectify this lacuna has been examined at length in consultation with the
Ministry of Law and it has been decided to insert, under the relevant sub-
clzuse and clause of the terms and conditions of contract relating to appeal
ageinst rejection. the following new sub-clause 1 —

“wherc an appeal is preferred. the period of six months provided:
in clausc 14(7) of Gencral Condition of Contract (DGS&D-68-Re-
vised). for purchasc of the stores at the risk and cost of the contractor,
shall commence from the datc of the order of the appellate authority
instcad of from the date fixed for delivery in the contract.”

3. It has also been decided to amend the sub-clausc relating to appeal
against rejection suitably so as to provide for appeals against acceptance ‘with
allowance’ also. For example, the last sentence of clause 8(a) of
C’9 will stand amended to read as follow (—

In case of rejection or acceptance subject to allowance as provided
in clause 9, the supplier will be at liberty to forward his sample (No. 2)
ete.. ... "

4. All Purchase Officers and Sections should implement the above deci-.
sions with immediate effect and incorporate the above mentioned changes
under the relevant sub-clause and clausc of their terms and conditions. Para
2(4) of Chapter VIII of the Manual of Purchase Procedurz should also bte
amended accordingly.

BRIG. (A. S. BHUJWALA),
Chief Director of Purchase

1. All Purchase Officers and Scctions in the Army Purchase Organi-.
sation.

The Pay & Accounts Officer, Ministry of Food & Agriculture.
New Delhi—3 copies.

3. Ministry of Finance (Food Division)—4 copics.

&)
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4. The Accountant General, Commerce, Works & Misc., New..Declhi
—10 copies.

Recommendation

The Committee hope that the Department will also be able to coilect
the outstanding amount without much delay,
[S. No. 71(Para No. 535) of Appendix XXIX of the 59th Report
{Third Lok Sabha)).
Action taken

The arrears were reduced by the 1.S.1. to Rs. 12,000 in November, 1966.
Efforts arc being made by the 1.5.1. to realise the arrears, but a part may
have to be written off.

Recommendation

The Committee would like the Ministry to see that Schemes becomes

self supporting as originally envisaged.

[S. No. 72(Para 5.39) of Appendix XXIX of the 59th Report
(1hird Lok Sabha)}.

Action taken

The income of LSI. from certification marking is Rs. 1.39 million this
year against an estimated cxpenditure of Rs. 1.45 million leaving a dehcit
of Rs 60,000 only. The above income does not take into account a sum
Rs. 2,10,000 which is duc from the Ministry of Commerce on account of
the compulsory export certification of Jute goods, carried out by the 1.3.1.
The L.S.I. certification marks is not obligatory for the export of certain types
of jute goods. The Ministry of Commerce agrasd to reimburse 1.S.1. ex-
penses in this connexion to thé extent of 75% due and the institution have
since received Rs. 1.21 lakhs from the Ministry of Commerce on account of
compulsory export certification of Jute goods in respect of the period 1966-
7.



CHAPTER IV

RBOOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH HAVE
NOT BEEN ACCEPTED BY THE COMMITTEE WHICH REQUIRE
REITERATION

Recommendation

The Committee regret to note that the CSIR which has been in existence
for over two decades did not think of introducing a system of costing for
tho processes developed by them. The Committee feel this should have
been done much carlier. The Committee note that the work relating to the
costing of scientific and industrial processes developed for commercial
cxploitation has been introduced from last year in 7 or 8 of the laboratories
only by the Coun_ cil. They desire that as a result of this experiment the
system of costing should be further extended to all other laboretories. With
the introduction of a system of costing processes, the Committee hope that
the Council would be able to have an idea of the total expenditure incurred
by it on the developmment of various processes.

(Sl. No. 9 of 59th Report—Third Lok Sabha).

Action taken

The question of planning of research and cost analysis was one of the
items considered at the 16th Directors’ Conference of the Heads of National
Laboratories and Research Associations held on July 4-5, 1966 at Bangalore.
The conference reiterated the view that detailed cost analysis should be
carmied out onl{lein respect of large pilot plant projects since costing is
neither practicable nor economical in the case of small projects.

It was ultimately decided that costing pattern may be evolved in some
of the laboratories on an experimental basis and results studied to evolvs a
goneral pattern for being introduced in all the Laboratories.

Further Information

At present, costing of projects/processes is done by some of the National

Laboratories by different methods which are tabulated below :—

Name of the Laboratory/Institute Method of cost ana_:ym of processes.
l -

1. Ceniral Salt and Marine Chemicals Cosnnga“' s amedf ou:n:ly Chm@f my oa:d
Rescarch Instit Bhavnagar. jowances of personpel, ma a r
- e a costs included in the laboratory overhead
mc prorata in relation to number of
3 workers. Depreciation charges
are also included in the casc of ecquipment
used.

2. Natwnal Chemical Laboratory, Costing analysis includes details regardicg the
Poonu. economics, market, cost picture of the
product/process and the proposed terms for
its release. The latter are arrived at after
considering the profitability of the process

and the research inputs.
i i tory. Cositng is done after taking into accoust very
. &’;:?:LA“M“W“' Laboratory det:?ed study of the overheads of various
) Divisions, cost of materials, cost of labour
etc. and any other development charges that

incidental.

may be
L3IL88/69—8 | 107
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1 2
4. National Physical Laboratory, All the basic requirement for controlling cost-
New Delhi ve! ’ Record of Material control, Labour contyol

and overheads are properly maintained and
differemt items of cost are systematically
and scientifically analysed to control cost and
roduce wastages.
5. Indian lInstitute of Petroleum, The total man-hours, both officers and assis-
Dehra Dun. tances for cach project are computed from the
time a project is started to the time it is
started to the time is ready for commercial
exploitation. The Scientific staff is required
to fill in weekly time cards showing the dis-
position of their time during each week on the
different projects on which they are engaged.
From the total man-hours spent on the
project, the cost of the project is computed.
In making computation, rates have been
derived @ Rs 12/- per officer-hour and
Rs. 9/- per assistapt-hour. These rates arc
inclusive of the overheads that have to be
charged to the project, such as cost of library,
Workshop, Stationery, tours etc. To the
figures 80 arrived, a certain amount is added
as premium for determining the royalty to
be paid to the Institute by any party wanting
to exploit the know-how developed.
6. Central Electronics  Engincering  Pilot plant  products and Institutes products
Research Institute, Pilani. fabricated in Batch Production and proto-
type models which are sold 10 institutions
private parties and individuals for study apd
development purpos: s are subjected to cost-
ing based on the “principles of Direct costing
system.”

In view of the divergent methods being followed by the Natiopal Labo-
ratories/Institutes, it is desirable that the matter may be discussed at o
Conference of the Heads of all the National Laboratories/Institutes so that
a consensus may be evolved and broad guidelines laid down.

As regards information on point as to “how in the absence of costing of
all the processes, the charges to be recovered at the time commercial expioi-
tation of a process can be determined,” it is stated that exploitation of pro-
cesses/now-how developed in the national laboratorics/institutes is mainly
done by the National Research Devclopment Corporation (N.R.D.C.).
The NR.D.C. has intimated that expenditure/inputs on a process/patent
have no direct relationship to the returns from a process which are govern-
ed by other parameters, such as, the market potential, improvement in eco-
nomics by the process, existing production and available capacity for futher
manufacture, competitive position of indigcnous and foreign know-how etc.
Returns are also to be related to the stage to which the process has been
developed viz. whether the data is only available at the laboratory stage,
pilot plant, semi-commercial stage or even at a commercial stage. pro-
cesses which have been worked out to the latter stages have a better chance
of giving substantial returns.

In the absence of data on costing of projects, NR.D.C, usually does
Dot take into consideration the ipputs. It advertises the process/patent and
depending on the availability of definitive know-how, technical information
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and other factors enunciated above, it tries to get the most favourable terms
from technically competent parties. #

[Ministry of Education and Youth Services (CSIR) Note No. 3/10/66-
Pu-PtI. dt. 10-6-1968]

Recommendations

From this Statement the Committec find that as many as eighteen
schemes involving foreign collaboration were approved during 1964-65,
against the advice of the CSIR. The Committee would like to know the
justification for ignoring thc advice of CSIR in these cases.

(SI. No. 12 of 59th Report—Third Lok Sabha).
Action taken

A statement giving reasons for foreign collaboration against the advice
of CSIR in respect of 18 cases as furnished by the Ministries of Industrial
Development & Company Aflairs, Petroleum and Chemicals and Steel,
Mines & Metals is enclosed (Annexure 1V).  The advice given by the
CSIR in respect of cach of these cases has also been incorporated in the
above Statement as desired by A.G.C.R. vide D.O, letter No. RR5-2/67-
68/460 dated 23-8-1967.

Further Information

S. No. 12

The Ministry of Petroleum & Chemicals have ¢leared the following
technical collaboration terms in respect of manufacture of Erthromycin
and Kanamcin by M/s. Alembic Chemicals Works, Baroda :—

(1) Erthromycin (3.000 Kg./annum) :
Payment of $1,00,000.00 o M/ Eli Eily S.A. Geneva,
Switzerland for latest know-how. Imports in 1967-68 and
1968-69 were as follows :(—

1967-68
1,525 Kgs—Rs. 16 lakhs.

1968-69
436.7 Kgs.—Rs. 4.73 lakhs.

(ii) Kanamycin (1,000 Kg./annum):

Payment of royalty at the rate of $42 per kg. to M/s. Meiji
Seika-Kaisha Ltd., Tokyo in the bulk production for a period
of five years from the date of commencement of production
of Kanamycin. Imports during 1967-68 and 1968-69 were

as follows :—
1967-68
10 Kgs.—Rs. 33.750.

37 Kgs.—Rs. 1,25,726.

Hindustan Antibioties Ltd.. Pimpri are to take up production of Syne-
thetic penicillins as a diversification programme.  To start with they are
negotiating terms of technical collaboration with foreign firms for the manu-
facture of Ampicillin,
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Case No. 4 :

The Mnistry of Petroleum and Chemicals have intimated that M/s.
Bayar India Ltd. were granted industrial licence for the manufacture of
the formulation as no import of equipment or additional foreign exchange
was involved. As the firm are manufacturing many basic bulk drugs and
insecticides, it will not be possible to estimate the outgo of foreign exchange
on account of these formulations. It will not be feasible for Government
to adopt in this regard different standards to purely Indian firms and
Indian firms having foreign investment.

Case No 5 :

The Ministry of Petroleum and Chemicals have reported that M/s.
Boots Pure Drug Co. have since discontinued the manufacture of the cough
mixture and the item has been deleted from their industrial licence.
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M/s. A. E. Sta-
ley Manufactur-
ing Co. of Dcca-

The scheme of M/s. Maize
Products for the manufac-
ture of enzymes used in
various industries including
the enzymes for conversion
of glucose for production of
dextrose was approved for
the following reasons :—

1. Thereis great scope for
the use of enzymes in
various industrics.

2. The manufacture of en-
zymes was based on
the world patent rights
which M/s. Staley of the
U.S.A. hold.

3. There is considerable
scopc of cxports of
enzymes to markets
contiguous to India.

po additiona! payment will
be m%dc to the collabote-
tors for supplying tech-
nical know-how for the
mamfacture  of all thess
Enzymes.

Since no drain of foreign
exchange is involved either
by way of know-how fees
or imported equipment,
CSIR agreed to withdraw
the objcc':;on. p Now it
appears that a foreign ex-
change of Rs. 5 lakhs is
involved in this case.

Rs. 5 M/s. Maize Products, Ahmedabad :

This case is similar to the
case of M/s. Anil  Starch
Products Ltd. as explained in
ttem No. 1. This firm already
had an approved collabora-
tion agreement with My/s.
A. E. Stanley Mfg. Co.,
U.S.A. for the manufacture
of enzymes and their use
in the manufacture of dea-
trose by enzymatic_ hydrau-
lytic  process. The colla-
borator had agreed to give
them the know-how for
all the enzymes including
bacterial enzymes and bac-
terial protease without any
additional payment. It is
alfso s}atled thati no impwpixilt
of capital equipment
be allowed. It is not clear
how the foreign exchange of
Rs. § lakhsis now involved
in this case.

€11
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tics factory of Rishikesh”.

The Health Ministry's (1.
A. Drugs) comments are :—

“As the drug is being
imported at present and as
it is indicated in certain
cases when penicillin does
not work, there should be
no objection to issuing the
letter of intent.”

The DGTD who were again
consulted was of the view as
below ;-

“Erythromycn is  mamly
indicated in the treatment
of cases wherein the casual
micro-organism has become
resistant (o Penicillin and
is therefore insensitive to
its action. The number of
cases not responding to
penicillin thereof as a re-
sult of devielopment of
penicillin  resistant  strains
1s on the increase.”

It was decided in consulta-
tion with Planning Commis-
sion that a target of 40
tonnes of ‘New Antibiotics
should be fixed for the Fourth
Plan. Out of this it was
also decided to reserve 10
tonaes for the private sector.

In view of the recommenda-
tions of the Health Ministry

1741



ANNEXURE 1V Contd.

1 2 3 4

5

942" 64—(Contd.)

4. 991/64 M;s. Bayer (I) M/s. Fardan- Edinol  Gresu-
Lid. Nagin fabricen Bayer tion  Bayer's
Mahal, 6th A.G. Germany. tonic DI Taben
Floor 82, Veer Dotigon tab-
Nariman Roead tets,  Detigon

Bombay. Lantun,
5. 655,64 M;/s. Boots Pure Formula &
India Pv1. Cough Mixture

Lid. Borobay-1.

and D,G.T.D. and taking
into account the target for
the Fourth Plan, Govern-
ment issued the industrial
licence to the firm for the
manufacture of 3000 kgs. per
anmum of Erythromycin and
its formulations,

The Directoraie General  of

Technical Developiment re-
commended the grant of in-
dustrial licence subject to
the condition that no addi-
tional foreign exchange shall
be given to the firm speci-
fically for the impaort of rav
materials, The Licensing
Committee recommended the
grant of industrial  heence
on the condition indicated
by the D.G.T.D. An indus-
trial  licence was therefore
granted subject to the con-
ditions and also providing
further that there shall be
ne import  of  equipment,
payment of royalty, techni-
cal fee etc. for this acti-
vity,

The Directorate Qeneral of

Technical Development re-
commended the grant of

Mjs. Bayer (India) Ltd.,
Bombay :

The firm in this case intends

to carry out only formula-
tions partly from imported
products and partly from
products purchased in the
local market. A number
of products similar to
Edinol, Bayer's Tonic and
Betegen are already avail-
able in the market and
there seems to be no justi-
fication to licence similar
products by a foreign
subsidiary company. The
foreign holding in Bayer’s
is 56% . The CSIR did
not find any justification
for forcign firms to go
in for the manufacture of
these common types of
formulations in  competi-
tion with Indian manu-
facturers.

AMjs. Boot's Pure Drug Co,,
In this cate firm wad pet-

91t



6. 18/5/(54)
66-L.

7.

56665

M.s. Hindustan Associate of
Levers, Bombay. M/s. Unilever

of UK

M/s. Pharmed M/s, Scientific
Pvt. Ltd,, Rope Pharmacals
Walu  Lane, Ltd., London,
Bombay.

Infant Milk
Food.

Kerodex 50
Kerodex 71
Kerocleanse 32

Heence for increasing the ca-
pacity 1o the manufacture
of cough syrup subject to
the condition that no foreign
cxchange shall be made avail-
able for the activity. An
fudustrial Licence was ac-
cordingly  issued with the
approval of Licensing Com-
mittee  subjeet to the condi-
ton that no foreign ex-
change shall be madc avail-
able and that therc shall be
no payment of royaity, tech-
nical fee etc. or import of
cquipment.

This is an Indian company

though an associate of the
U.K. Co.

This  firm was granted In-

dustrial Licence for the ma-
nufacture of Kerodex and
Keroceleanse on behalf of

mitted to increase  their
cipacity of production of
“Formula 44 cough mix-
ture” from 27,000 litres
to 1,44,000 litres—a five
fold expansion.  Boots
Purc Drug Co. (I) Pvt,
Ltd. are 100% subsidy
of  M/s. Boots, England
and they repatriate the
cntire profits to England,
Cough  mixtures do not
require either any foreign
know-how or extra-ordi-
nary ingenuity for their
manufacture amd permis-
sion of this type of ex-
pansion was considered by
CSIR  to be detrimental
to the interests of Indian
Pharmaceuticals and drugs
industry,

M/s. Hindustan Livers Lid.,
Bombay :

This is a case in which
the know-how developed
in the country is being
commercially utilised and
there appeared to be no
justification  for  further
licence for a consumer
industry to a  British
firm with 903 foreign
equity,

M's. Pharmed Pvt. Lid.,
Bombay :
This case was referred to

the Central Drug Re-

L1t
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566/65—(Contd.)

5

7

M/s. Patel Brothers, Bom-
bay. The proposai of M/s.
Patel Brothers to  enter
into technical collabora-
tion with M/s. Kerodex
Ltd. and M/s. Scientific Phar-
macals Ltd. both of Lon-
don was approved for the fol-
lowing reasons :--

(1) The products are used
by Industrial Workers
to protect their hands
against the  action
of oil, coal tar com-

pounds, petroleum,
pitch and other sub-
stances, resins and

adhesives etc.

(2) With the introduction
of sophicticated manu-
facturing programmein
the country all types
of new compositions
have to be introduced
for the protection of
workers against Der-
matitis and other possi-
ble skin diseases.

(3) The Indian company
have  exclusive

right to export their
products to Pakistan,

search Institute, Lucknow,
The Institute was  of
opinion that this formu-
lation was not a very essen-
tial item from the point of
view of drugs and their
production involved & heavy
component of imported ma-
terials. It can be regarded
essent::l‘jgasa‘Cosnﬂicmd
nota icinal preparstion.
For this reason, CSIR did
not support this collabora-
tion.

811



8. S/tjol 1965 Mjs,  Jagayit Mjs. A, Wander

FAC.

Distilling and  Ltd., London,
Allied Indus-

tries Lid..

New Delhi.

Malted Milk
Food.

Burma, Nepal, Bhutan,
Afghanistan, Ceylon,
Thailland, Indone:ia,
Egypt.

Ovaltine is a popular item

of invalid and dietry food
used extensively. No capital
participation by collaborator
is contemplated. No foreign
exchange for import of equip-
ment/raw materials is in-
volved. Royalty payment
only through export earn-
ings.

Mis. Jagatjit Distilling and
Allied Industries Ltd,, New
Delhi—Malted Milk Food.

The know-how for this

process had been develop-
ed in the Central Food
Technological ResearchIns-
titute, Mysore and was
released to M/s. Jagatjit

istilling and  Allied In-

dustries Ltd., for commer-
cial exploitation. The firm
never expressed any diffi-
culty being faced bythem
in working this process ot
about the unworkability
of this process. Bvidently
the party was marhng tlme
and trying to get f
collaboration  before

ing any serious step for
the implementation of the
indigenous know-how.

fact was brought to the
notice of the Foreign
Agreements Comnmittee,
The recommendations of
the Committee  were
as follows :—

“It was pointed out that
the fim has taken
know-how from the
Council of Scientific
and Industrial Research

611



ANNEXURE IV—Contd.

1

5

5/1/of 1965
'AC.—(Contd)

about eight months
ago for manufacture
of malied milk food.
The committee sugges-
ted that the firm may
be asked to indicate
what action they have
1aken regarding  this
know-how. The firm
may also be asked to
indicate the amount
of payment likely to
be involved in the 5%
royalty which is pro-
posed to be paid to
the foreign collabora-~
tors. After these parti-
culars are obtained,
the case should be put

up to the Foreign Invest-

ment  Committee  for
consideration.”

Later on it was observed
that the collaboration of
the firm with M/s. A.
Wander Ltd.,, London
had been approved by the
Government of India
during July-September, 1965.

It may be stated in this
context that M. Cocoa
Maliine Industry Lid., a

74|



9.

156/65

M:s. Indian Dyes M/s. Sumitomo Carbon

Stuff Industries
Ltd., Bombay.

Shoji  Kaisha
Ltd., Japan.

Chloride with
by-products.

Tetra The appfication dated 23-1-65

was for the manufacture of
3000 tonnes per annum of
carbon tetrachloride bascd
on the reaction of chlorine
with methane. When car-
bon tetrachloride was inciud-
ed in the programme of
National nic Chemical
Industries Ltd,, Bombay and
later when part of the in-
organic chemicals was trans-
ferred to  Indlan  Dyestufl
Industries, NOCIL indicated
that they were examining as
to who should manufacture
carbon tetrachloride pending
which the item could be in-
cluded in the licence for
NOCIL. Later they decided
to put up the causuc soda-
chlorine plany in IDI and
applied for carbon tetra-
chloride in IDI's name.

Directorate General of Tech-
nical Development found
that IDI would have an
additional capacity of 4,800

mo / Indian Unit are pro-

simiar pro&ts
mth thcxr own know-how
and have in est-
ablishing an expanding
foreign market.

Mis. Indian Dyestuff Indus-
tries Ltd., Bombay

The firm applied to the
Ministry of Industry for
the grant of an industrial
licence for the manufacture
of 3,000 tonnes,yr. of Car-
bon Tetrachloride in 1965.
The project was to be im-
plemented with forcign
technical know-how. In
view of the work done
by NCL on the chlorina-
tion of scwage methane
with a 25 kg/hr. of me-
thane, CSIR opposed this
collaboration. Owing to
restriction  on installing
the chlorination plant near
the Sewage Wells in Bom-
bay and owing to diffi-
culty in transporting me-
thane, NCL could not
perfect the know-how by
the installation of 25 kg./hr.
plant. CSIR opposition
was later withdrawn, The
party has been issued a
fetter of intent,

IZi
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ANNEXURE 1V-—Contd.

L 2 3 4 5 6 7
o The ﬁrm- ‘have not yet sub- T
mitted any firm proposals
to enable  Govt, to consider
the issuc  of  Industrial
Licence.
It 1of 66 M. Food Ms. Afico of Instant  tca, M,s. Afico render technical  Rs. 200 Food Specialities, Ltd., New
FAC. Specialities Ltd., Switzerland. Instant coffec. sevice in the manufacture of lakhs Delhi :
New Delhi., other process-  instant tea and coffee. It s

ed foods.

anticipated that the forcign
exchange that will be carned
by export of instant tea would
be of the order of Re |
crore per annum. They
will manufacture instant tea
by a specialised process ex-
clusive to AFICO is that the
instant tea is made from the

green feaves direct  But for
the fact that the expenses
on  rescarch and  tech-

nical development of AFICO
are distributed amongst the
various international organi-
sations, the foreign exchange
drawn on the Indian Co.
would have been consider-
able.

The proposal of the firm
was opposed in the Foreign
Agreements Committee
mecting held on 4th Ja-
nuary, 1966 in view of
the availability of know-
how at the adequate level
in CFTRI, Mysore, The
decision of the Committee
was as follows :

“The Commitice re-
commended that it is
not necessary to grant
extension of the technical
assistance agreement for
the manufacture of Ins-
ant Tea. The Commit-
tee  desired that the
casc may be resubmitted

with full details of the
existing terms of colla-
boration and the pro-
posed terms and after
consultation with  the
Council of Scientific &
Industrial Research who

have some know-how in
the matter,”

bel



12, 2170 64 Hindustan
Lever Ltd.,
L.ever House,
165-66,

Rombav.

Canned {ruits,
Vegetables &
Other process-
cd  foads.

This  scheme did not envisage

any foreign collaboration and
no foreign exchiange appears
to have boen sanctioned spe-
cifically, except that dividends
carncd  on the foreign cquity

It again came up for com-
sideration of the Foreign
Agreements Committee on
10th February, 1966 and
was again opposed on the
same ground. The com-
mittec, however, recommend-
cd this case on the ground
that the product s pri-
marily meant for export
and 1s expected to earn
about Rs, 1-5 crores in
foreign exchange. . Mere
statement of an imterested
party about the possibility
cxporl  earning is not suf-
ficient  ground to agree to
a foreign collaboration, un-
less it is backed by some
sort  of a  guarantec for
the non-fulfilment of which,
a penalty clause should be
imposed.  So far as CSIR
is aware. such penalty clau-
s¢ is not incorporated in
any of the cases with ex-
port bias,

The foreign cxchange out-
lay in this case will be
Rs. 2 lakhs per year, plus
the actual expenses delegat-
¢d tothe firm for Rescarch
& Development.

Hindustan Lever Lid., Bombay

CSIR  brought to the notice
ofthe Licensing  Committee
of the Ministry of Industrial
Development and Company

STl



ANNEXURE IV—Contd.

5

=

holding in the company are
repatriable in  the normal
course like ail other cases of
companies having _foreign
holdings in the equity capi-
tal. Besides, the audit report
relates to the year 1964-65
whereas the industrial licence
wits issued in this casc in
June, 1966, The party has
also categorically stated in
their application for indus-
trial licence that no royalty
payments are envisaged and
that no foreign collaboration
or investment was involved.

Incidentally it may be men-
tioned that, a copy of the
application for industrial li-
cence submitted by the party
was forwarded 10 C.S.LR.
also for there comments,
and so far as we are aware
no comments were made by
the C.S.LR. nor had the

C.S.1.R. representative who
normally attends the meet-
ing of the Licensing Commi-
ttee raised any objection to
the grant of a hcencc to the
party i this

Affairs, that know-how
for food products was
available within the country

and opposed the granting
of licence to Mfs, Hindustan
Lever Ltd, since this would
cffect adversely a large
number of small scale manu-
facturers, It was however
informed that the case was
being considered on the
basis of negotiation with
M/s. Hindustan Lever Ltd,,
in regard to lowenn. of

their proporuon equity
and increasing

participation
of the Indian capital. The
licence was given on finan-
cial grounds and not on
technical considerations,

74

13, 1689765 M/is. Atic M/is LC.L Reaclive M/s. Chemicals and Fibres of Atic Industries, Bulsar. :
Industries London, dyes, Vat India Ltd., Bombay, a
Lid., Atul, dyes, public limited  company The indigenous knowshow



Disperse
dyes.

to

with 60%; foreign invests
ment were granted in 1960
and 1962 an Industrial
licence for the manufacture
of Alcians and a letter of
intent for the manufacture
of Procion (reactive) dye-
stuffs respectively. The firm
did not implement the licence
of the letter of intent but in
applied to Govern-
ment  for approval to the
transfer of the licence and
the letter of intent to Mj/s.
Atic Industries Ltd., a com-
pany manufactured Vat dycs
and owned in equal propor-
tion by M's, ICI Ltd. of UK.
and M/s. Atul products Ltd.,
Atul, Gujarat State.

. This proposal was  consi-

dered in an Inter Ministerial
meeting and later by the
Licensing Committec. With
the approval of the Licens-
ing Committee, a fresh
industrial licence and letter
of intent were issued to M/s.
Atic  Industries Ltd., for
the manufacture of Alcian and
Procion dyestuffs.

.The Council of Scientific

and Industrial Rescarch be-
fore the meeting of the Licens-
ing Comunittee  addressed
the Ministry of Industry,
Ministry of Petroleum and
Chemicals etc,, st

with the proposed transfer

was available for reactive
dyes since a firm has spon-
soted work on reactive
dyes in the National Che-
mical Laboratory, Poona.
It was in the Inter
e Mo A Inde
pro of M/s. us-
tries for annual transfer
of their licence to ICI
would result in a substantial
amount of saving in sterling
capital expenditure and the
amount of money to
remitted 1o U.K. as dividend.
Since the consideration was
financially favourable the
CSIR oppusition was  not
pressed.

LT



14, 15165 Ms S F.
Products,
Calcutta,

APPENDIX IV—Contd.

AL B Mewdiorg- Consulianey

Consult,
Sweden,

Engmecring
Firm in
Muotallurgy.,

. As suggested

5

M’s, Chenicitls and  Fibres
of India Lud., Mis. Atic
Industries Ltd., would emer-
ge into a dominant posi-
tion in the field of dye-
stuffs manufacture and also
that the National Chemical
Laboratory have the neces-
sary technical information on
the manufacture of reactive
dyes and in fact are assisting
an Indian firm inthis field,
The C. S. 1. R, also suggested
consideration in a smaller
inter ministerial meeting in-
cluding themselves so that the
technical and financial im-
plications could be carefully
comnsidered,

by C.5.LR..
the proposal was considercd
in an interministenal  meet-
ing before the approval of
the  Licensing  Committee
was given.

The Proposal of M.s. S, F, Pro-

ducts, Caleutta, for forcign
collaboration with A, B.
Metallurg-Consult, Sweden.
for setting up a Consultancy
Engineering firm in India in
the field of Metallurgy was
considered by the  Forcign
Agreement Committee at the
mecting held on the 7th Sep-

6

of the dyestuffs licences from

S.

It

F. Products Lid., Caleutta :

is noted that this case
has been agreed to in prin-
ciple and the terms of col-
laboration are yet to be
finalised. M/s, Wolfe
Barry and Partners of UK.
and M/s. Lurgi Gesells-
chaften of West Germany

8Z1



15 1'65 ~(conrd)

teniber, 1965, The CSIR
had uot recommended -
duction of foreign consul-
tants in the ficld of Metal-
lurgy particularly  when
two other firms  viz, M's,
Wolfa  Barry & Part-
ners of UKL and M. Lurg
Gesellschafien of West Ger-
many had alrcady been al-
lowed to operate in India,
The views of the CS.LR.
were  brought out i the
Summary of the proposal
submitted  for  considera-
tion of the Foreign Agree-
ments Committee,

The recommendations of the
F.A.C, were as below :—

“It  was noted that
many of the consultancy
proposals carlier approv-
¢d had not matenalised.
Having regard to this
and the fact that a joint
venture  organisation in
the consultancy ficld will
result in foreign exchange
outgo only to the extent
they are able to securc
work in competition with
others, the Committee
recommended acceptamce
of the proposal, subject
to the usual terms.”

On the basis of the reccommen-
dations ofthe Foreign Agree-
ments Committee the proposal

are aiready operating in
this country. In addition
M. N. Dastor & Co. and
M/s. Kuljian Co. are also
in this field. The need for
permitting further foreign
collaboration is not appre-
ciated by CSIR,

(141



APPENDIX IV—Contd.

1 2 3 4 5 2
of the party was a ved, in
p;_'inc:n&h, on;:é.wd lﬁ: details
of t pro cou}vany
Le. its structure, capital for-
mation, terms o l'oreigi
collaboration with M/s. A.B.
Metallurg-Consult  etc, arc
yet to be approved by the
Government.
15, 989/64 Dr. Ing. Motilal M/s. itter  PIG Iron- On 31st December, 1965, a Dr. Ing. Motilal Saha,
Sthawl"lnt No. Industriebau, Foundry letter of intent was granted ".
301, Wellesley ~ Gmbh of West  grade. to Dr. Ing. Motilal Saha for Know-how for the manu-
Mansion 44A,  Germany. the manufacture of pig iron facture of Pig Iron by low
Rafi Ahmed, by setting up of a new indus- shaft furnace is availa
Kidwai Road, trial undertaking at Durgapur inN.M.L. Besides HE.C
Cakutta. for_an annual capacity of have the necessary designs

50,000 tonnes per annum.
One of the conditions of
the letter of intent was as
follows :

“The terms of foreign
collaboration,  arrange-
ment for import of ma-
chinery and issue of ca-
pital etc. should be settl-
ed to the satisfaction of
the Govt.”

During April/ , 1966 Dr.
Sghnimiml:edhtdo%omm
his intention to have colla-
boration with Messre. Salzgit-
ter Industriebau, Gmbh of

ocl



West Germany who offered
some terms which
will cover the forei ex-
change requirement
importation of the planl and
machipery sparc parts etc.
The collaboratmn also offer-
ed to arrange supply of the
plant and mac tech-
mml drawings, dmgns and
know-how including those
data required for the manu-
facture and procurement of
equipment and machinery in
India, their supervision and
crection. In June, 1966, Dr.
Saha was informed that the
broad terms proposed were
all at very preliminary stage
and that the Government
would be in a position to
consider only a complete and
composite proposal. As re-
gards Dr. Saha’s proposal
to import plant and equip-
ment, he was advised that
indigenous soumcs——HEC/
HE hould be tapped. It
was also cxplained that since
plant and equipment shouid
be procurcd indigenously,
the question of colluboration
with forcign partics should
not  therefore arise. The
general question of import-
Ing pig iron plant and equip-
ment was considered sub-
sequently and it was decided
that the bigger pig iron
plants would have to accept
the standardised sized of

to relgn Collaborarion bas

1€l
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When price

of Indian No, 2
Foundry Pig

The manufacture of grey iron

and alloy casting does not
require any forcign collabo-
ration cxcept in cases of
precision castings,  Govt.
do not usually approve col-
laboration for manufacture of
such castings,

The manufacture of S, G.

Iron  castings has not been
developed 1o any great ex-
tent in the coutntry so far.
The standard process for ma-
nutacture  of  such  castings
15 according to the patent
of M s. International Nickel
Ltd., of U, K. and Govt
have approved in the past
the standard agreement of the
foreign company for manu-
facturc  of such castings.
These involve payment of
rovalty  at the  following
rates -

Royvalty perton

per on of black  castings

of magnesium
treated cust tron

Iron s i
o Before From
26-2-63 26-2-63
o
| | 31-12:66
1 3

Below £12

10.8 Shillings

£12 below £ 20 10 .. 1314 ,

known and can be stan-
dardised in any foundry
by a few preliminary trials.
However since the

was subject to a foreign
patent, Licence for know-
how was necessary. The
patent of Mond-nickel pro-
cess for the manufacture of
S. G. Iron castings expired
on 31-12-1966 and since uti-
lisation of this process now
does not involve any pay-
ment of royalty or know-how
fees CSIR  agreed  to
withdraw their objection.

gEl
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1

2 3

£ 20 to below
£28
£ 28 or above

48 Sh, 16 8h.

10% 3-1,3%
of price

A minisum royalty is payable as noted below:

Where annual  Minimum royal-
output of iron ty (£ per annum)

& steel cast.

ings of ali Upto
compositions, 22-3-63 22 3 63

including mag-

nesium treated 3141 2-66
cast iron,

made by the

licencees is ©

Upto 1999 tons 70  23-6-8
2000—3999 tons 140 46-13-4
4000--5999 tons 210 70-0-0
6000—7000 tons 280 93-6-8
8000 or more 350 116-13-4

An apphcauon from M/s. Alloy
and Abbrasive Pvt, Ltd,,

Bangalore for a
manufacture of S

hcenee for
Iron

Castings under the lndustrm
Act was received in April,
1965. This firm had propas-

1



ed collaboration with a
Japanese firm inthis connec-
tion. The Council of Scien-
tific & Industrial Research
to whom application had
been referred had stated that
the National Metallurgical
Laboratory, Jamshedpur had
pointed out (on 9-6-65) that
no foreign collaboration was
required for 8. G. iron and
high duty cast iron castings
unless any specialised castings
or equipment for castings and
melting are contemplated.

The D.G. T. D. who were
also consulted agreed that no
foreign collaboration was
necessary but the process of
Mi/s.  International  Nickel
1.1d., could be utilised with
advantage, for which
remuneration is payable.

M/s. Microtec Castings Ltd.,
had applied for a licence un-
der the Industries Act for
manufacture  of S. G.
iron castings. They intended
to utilize the process of Inter-
national Nickel Ltd., on pay-
ment of standard remunera-
tion, The scheme was
approved after placing it _be-
fore the Licensing Committee
on 9-3-66, The proposal for
collaboration was not consi-
dered and the firm had
stated that they have not en-
tered into any such collabo-
ration.

SEl



17. 2048 65

Alhali & Che- M. Impenial
mical Corp. of Chemical In-
India Lud .,

Calcutta London.

dustries Lid.,

Accelerators
Retarders,

5

M/ s. International Nickel Ltd.,
have now stated that they are
prepared  to  allow  Indian
parties to utilise their process
without payment of any re-
muncration from st January,
1967, The CSIR was consul-
ted as to whether this arrange-
ment was pecessary,  They
have stated that they have no
ohjection.

A statement showing the expen-

diture incurred by vartous
manufacturers of S, G, Iron
Castings  for  payment  of
rovalty as preseribed in o the
standard agreement is enclos-
cd (Appendix),

The party were issued a licence
for manufacturing Rubbey
licence for a capacity of 2250
tonnes per annum, on  pay-
ment of royalty at 2} % to

M. 1L C. L. London,  They

came up for cexpansion of
capacity to 2750 :ennes p.m.
on payment of royalty at the
same rate viz. 2% .. As
the implementation of the
cxpansion  proposal would
result in an estimated saving
of Rs. 20 lakhs p. a. on the
import of Rubber Chemicals,

M 5. Alkali & Chemicaly Corpo-

ration of India 11d.. Calcutia:

M s. Afkali & Chemicals Cor-

poration of India Ltd. (a sub-
sidy of I. C. 1) has been per-
mitted to expand their capa-
city of 2.250 tonnes of rub-
ber chemicals (accelleraters
anti oxidents, retarders) to
2.770 tonnes per annvm sub-
ject to the conditien that no
import of capital equipment
will be allcwed. The fim
was permittd a 1¢yally  ¢f
247, on the expanded
capacity, Since no new kncw—
how is being imported for the

9¢l
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In their comments, D. G. T. D.
stated that the revised scheme
covered items of a very speci-
fied nature and were mainly
intended to cater to the needs
of Defence and other Govt.
Departments and undertakings
Comments of C.S.1 R. were
not received on this applica-
tion also, Representations
were received from smail manu-
facturers who apprehended a
<et back to their efforts in case
Dunlops were to enter their
field. D, G. T, D. again sta-
ted that there would be no
overlapping in the items be-
ing preduced by the existing
manufacturers., and those pro-
posed to be taken up by Dun-
lops which were required
by the Defence and other
Govt. Departments  like
Heay Vchicle Factory, Avadi
who were pressing for com-
mencement of production  of
the sophisticated items  re-
quired in the assembly of
tanks. Thus only afteritwas
cnsured that the Dunlops
scheme would not hamper the
interest of small scale sector
that the party has been issued
a letter of intent No. 30(36)/
65-L.Tnd. 11 dated 3.9-1966,

4]
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APPENDIX TO ANNEXURE IV
- MANUFACTURE OF $.G. IRON CASTINGS

Statement of expenditure incurred by various manufacturers of S.G. Iron
Castings for payment of royalty as prescribed in the standard agreement
with M/s. International Nickel Lid., U.K. during the past four years
ending in 1966, year-wise

1. M/s. Kirlosker Brothers Ltd., Sangli (Maharashtra):

Gross Taxes Actual Remarks
Royalty paid remittances
Rs. Rs. Rs.
1962-63 . . 2,804 -86 1,667 -06 1.037-80 For onec calerder year
1963-64 . . 1,349 -85 850 -40 499 -45 from st January to
1964-65 . . 934 -95 607 -72 32723 31st  December  ie.
1965-66 . . 1,246 -58 810-28 436 -30 royalty dut for the
(upto 31-7-66) calender year 1962 is
paid in the account-
ing 1962-63.

ToraL . 6,336 24 4,035 -46 2300 78

2. M/s. Indian Standard Metal Co. Lid., Bombay.

Gross Taxes Net amount Remarks
Rovalty deducted remiticd
Rs. Rs. Rs.
1963 . . 885 -99 43415 451 -84 The remittence in res-
1964 . . 887 -82 266 -35 621 -47 peet of the year ending
1965 . . 1,875-22 618 82 1.256 -40 31-12-66 is yet to be
1966 . . 1,250 92 412 -80 83812 made, which will be

done after the pro~
duction figures etc.
will be certified by the
firm's  auditors.

3_ M /.s-.w_”‘go';ﬂ’zern A 110_\' Foundries Pvt. le Madras.

Royalty claimed in sterling by Actual amount in sterling I.T.
Ms. International Nickic Co. paid by the firm after
Liud., UK. deducting
1963 £ 42-11-6 £ 15-15-7
1964 . . 33139 11-6-3
1965 . R 54-13.2 19-2-7
1965 . 41-3-9 12-7-1

4. 1\7!/: Spﬁcror‘dal Castings Ltd., Madras.

Minimum rov ity for Royalty bascdon Remarks
period from 4-5-5510  tonnage of produc-
31-12-1965 tion for ycar 1966. 7 o .
—;l 15:9-;”* - ~«; 60-10-9 It is stated that arrangement for payment

of royalties is being made and Bankers
hav; been approached for necessary
Exchange.

Total £76- 0-2
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14. M/s. Begraj Gupta & Co., Bombay

The firm have informed that they have not so far paid any royalty to
the foreign firm during the past 4 years ending 1966. paic ay royEy

15. M/s. Microtec Castings Pvi. Ltd., Madras

The firm have informed that they have no collaboration arrangements
or agreements with the foreign firm.

16. M/s. Bhagwati & Girdharlul Foundries Pvt. Lid., Ahmedabad

The firm have informed that they have not so far paid any royalty to
the forcign firm during the past 4 years ending 1966.

17. M/s. Sen & Pandit Indusiries 1id., Calcutta

The firm have informed that ihey have no collaboration arrangements
or agreement with the foreign firm.

18. M/s. Jyour Lonited, Barodu

Yecar Gross Tax Net Remarks
amount Jeducted amount
remitted
1963 . . 367 -00 179 -83 18717 it is stated that
1964 . . 339 -0 101 -70 237-30 the figures for the
1965 . 490 -00 t6l -70 32830 1966 are still subj.ct
1966 . . 499 -S0 162 -85 330-65 to audit and hence
the amount has not
buen remitted.

19. M/s. Westinghouse Serby Farmer Pyve. Lid, Calcutta

The firm have informed that they have not so far paid any royalty to
the foreign firm during the past four yecars ending 1966.

20. M/s. Texviool Co. Ltd.. Coimbarore

The firm have informed that there is o Lability of royalty payment as
prescribed in the standard agreement with the foreign firm during the past.
I'be rovalty sums due for the period J8-K-1964 to 31-i2-1905 & £ 94-2-0.
The royaity for the year 1906 hus not been known vet from the foreren
lirm.

ANNEXURE V
D.O. No. RRS-2/67-68/460

I B. SRIVASTAVA,
Asstt. Accounts Othicer(R)

OFFICT OF Tii ACCOUNTANT GENERAL,
CryTr\ REVENUES

New Delhi. e 23rd August, 1967

Dear Shri Ramanathan, e
i et N U dated 14-8-
Kindly refer to your DG, letter No. 3/10/66—P :
1orwnrdin'iz therewith ytwn wpare copies of the draft note proposed by the

nistry Education ’ dation/
M ion (C.S.IL.R.) pursuam to P.AC’s recommen
concluswnfa scnal No.(6 to 14 of their 59th Report (Third Lok Sabha).
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2. The draft note has been examined and the following remarks are
offered :—

(i) Serial Nos. 6, 13 and 14 :—

In this connection please refer para 3 of my d.o. letter No. RR5-2/
67-68/385 dated 3-8-67.

(ii) Serial No. 12 :

Reply to the recommendation is in the form of a statement (covering
all the 13 cases) which contains the reasons on account of which foreign
collaboration was allowed against the advice of CSIR. The above state-
ment does not indicate in every case, the advice given by the CSIR against
foreign collaboration. It is therefore, requested that this information may
also please be furnished in the statement appended to the ‘note’.

3. The draft note is returned herewith. The same may please be sub-
mitted to the Lok Sabha Secretariat after its revision on the lines suggested
above.

Yours sincerely,
Sd/- R. B. SRIVASTAVA
Shri L.. Ramanathan,
Under Secretary,
Government of India,
Ministry of Education.
CSIR., Rafi Marg,
New Delhi.
ATTESTED
(L. Ramanathuan)
Under Secreiary

D.O. No. RR5-2/67-68/38S

R. B. SRIVASTAVA,
Asstt. Accounts Officer(RR).

OFFICE OF THE ACCOUNTANT GENERAL,
CeNTRAL REVENUES

New Delhi, the 3rd August, 1967
Dear Shri Ramanathan,
Kindly refer to Mmistry of Education (CSIR) O.M. No. 3/10/66-PU

dated 29-6-67 regarding 59th Report of the Public Accounts Committee
(Third Lok Sabha).

2. As per para 9 of section 1 of the Procedure for dealing with and
co-ordination of action on the reports of the P.A.C. and the Estimates
Committee contained in standing Guard File published by the Ministry
of Finauce, all Ministrics/Departments are required to send two sparc
copies of the draft note alongwith the supporting files while send'ng the
draft notc to the Accountant General, Central Revenues for use in the
andit office. As the Council sent only one copy of the draft no'e a
quest for sending two spare copies of the same was made in this
vo, No. RR5-2/67-68/238 dated 24-6-67. But inspite of this
roguest oaly onc copy of the notc has been sent to this office.

£

th
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vetting of the note has been held up for want of spare copies, I again
Tequest you to send immediately two spare copies of the draft mote pro-

goscd by the Ministry pursuant to serial Nos. 6 to 14 of P.A.C"
eport—Third Lok Sabg - ° s 3

3. As the vettin ,of the Ministry’s note in respect of serial Nos. 6, 13
and 14 of the P.A.C’s report referred to above is to be done by the
Director of Commercial Audit; the same may please be sent (alongwith

spare copics and other relevant records) to that Audit office for final vetting
at this end. )

4. 1 shall be thankful for an early action in the matter.

Yours sincerely,
Sd/- R. B. SRIVASTAVA
Shri L. Ramanathan,
Under Secretary (P),
Govt. of India, Ministry of Education,
(C.S.I.R.), Rafi Marg,
New Dcthi.

ATTESTED
(L. Ramanathan)

Under Secretary
Recommendation

The Committee regret to note that none of the 156 processes patented
in foreign countrics between April, 1945 to October, 1965 could be re-
leased to industry in foreign countrics. They feel that the reasons for
which there was no demand for the processes in foreign countries should
be looked into. The N.R.D.C. should also investigate why the agents

inted by them to scll these patents in foreign countries had failed in
domng their job.

The Committce hope that cfforts would be made to ensurc the com-
mercial cxploitation of the processes patented abroad.

(Sl. No. 13 of the PAC's 59th Report—Third Lok Sabha).

Action taken

NR.D.C. has been farefully looking into possible reasons because of
which processes developed in India could not be licensed in foreign coun-
tries. The organisations with whom the NRDC have got reciprocal
arrangements for the commercial exploitation of the Indian Patents in
their respective countries, are well reputed organisations and there is
absolutely no doubt their integrity and bonafide. The N.R.D.C. has been
in correspondence with its counterparts in forvign countries for arranging
commercial utilisation of processes in those countries. ‘The technology
in foreign countrics is at a higher Icvel than technology in this country
and the reasons generally given by these bodies for non-licensing of Indian
know-how is that there is no scope for exploitation of the particular pro-
cesses in their countrics. Under the circumstances, the question of investi-
gation of pom-implementation of Indian processes by foreign entrcpreneurs
docs not arise. .
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Forther Information

The position regarding the progress made by National Research Deve-
lopment Corporation for arranging commercial exploitations of processes
patented abroad almost remains the same.

Recommendation

The Committee are unhappy at the inordinate dclay in the commence-
ment of production on the part of the firm concerned, with resultant
loss of rcvalty to the Councii. They are surprised that the Council en-
tered into the agreement with the firm on the basis of fixed percchtage
as royalty on production. While it had no control over production. Tt
was stated in cvidence that the firm hoped to go into production in a few
month’s time. The Committec would like to be informed of the latest
position.

The Committee suggested that thc various processes developed by the
Council should be taken back from the partics in case they fail to develop
the samc in one or two ycars. In such cases. the processes shouid be
given to other parties who could develop the same quickly. Release of
processes on an all exclusive basis be avoided. as far as possible. The
Committec also desircd that a review of all the processes so far developed
should be conducted kecping in view of the above observations,

(SI. No. 14 of 59th Report—Third Lok Sabha).
Action taken

M,s. Chemaux Privatc Limited, Bombay have alrcady got the plant
crected and necessary cquipment has been installed. The firm in their
letter dated 8-3-1967 have stated that they have already into production
but the stock of raw materials held by them are not adequate for their
purpose and if not replenished. would lead to the closure of plant for want
of imported chemicals.

The present policy of the Corporation is to issue non-exclusive licences.
Where, however, sufficient development work is needed by the party and
the demand of the product is very small, exclusive licences are considared.
Even in such cases, a clause has been incorporated in the licence agree-
ment that i the party does not go into preduction within a <tipulated
period f.e. 1 to 2 years, the licence s automatically converted into non-
cxclusive. In many cases, the Corporation has converted exclusive licences
into non-cxclusive under the said clause and has thus been able to give the
process to other suitable partics also. The Committec’s obscrvations arc
being implemented and followed while grantine licences  for commercial
exploitation of the processes.

As regards conducting a review of all the processes <o far devcloped
kecping in view the recommendation of the P.A.C., it may be stated that
the partics always keep the N.R.D.C. informed about the progress they arc
making in regard to utilisation of the processes. According to the agree-
ment, if the bottlenecks arc beyond the control of the Licensees, NR.D.C.
cannot terminate the licensc and when N.R.D.C. is convinced that the
licensee is intentionally not making progress, it cancels their licence and
offers it to others.
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Further Information
M/s. Chemaux Private Limited, Bombay have decided to go in for

foreign collaboration as they contend that they are facing difficulty in work-
ing the process devclopcd_at National Chemical Laboratory and licensed
to them. However to avoid the controversy on the issue of NCL’ know-
how being not workable the Board decided as under to which the firm has
agreed.

. Refund of premium of Rs. 75.000/- paid by the firm.

. Reduction of Royalty from 61% to 3%.

. Other terms of the agreement remain unaltered.

[ESI S Bl

Recommendation

The financial accountability docs not any way clash with the
academic frcedom of the Central Universities.” Further, Audit Reports
of the Central Universities are placed in the Library of Parliament end
as such are already available to the Members of Parliament. The Public
Accounts Committee has been laying emphasis on the presentation to
Parliament of the Audit Reports of the Central Universities from the year
1952-53 onwards. The Committee therefore would like to reiterate their
observations contained in para 2.7 of their 52nd Report (1965-66) and
suggest that the Audit Reports of the Central Universities should be pre-
wented to Partiament in future.

It was also deposed before the Committee by the witness that it was
decided to wait for the Report of the Education Commission before taking
a final decision in the matter. He further added that the report of the
Education Commission had been received and was under consideration of
the Government. and that he would place the whole matter before the
tducation Minister for a final decision. The Committee suggest that if
necessary the matter mav even be placed before the Cabinet. In this
connection the Committee would like to draw the attention of the Ministry
of Education to para 2.52 of their S2nd Report (1965-66) wherein the
Committee have observed that if there is anyv difficulty in implementing
the rccommendation reiterated by the Committee, the matter <hou'd be
.ubmitted to the Cabinet and its decision communicated to the Committee.

(Serial No. 16 of Appendix XXIX to 59th report. 3rd Lok Sabha)

Action taken

As desired by the Public Accounts Committee, the matter was submit-
ted to the Cabinet for decision.  The Cabinct has decided that the present
practice of not placing the audit reports on the accounts of the Central
Univemitics before Parliament should be continued.

2. In <o far as the Committee's obscrvation that Audit Reports are
available in Parliament Library is concerned. the position s that Annual
Reports of Central Universities containing infer alia an account of rzvenue
and expenditure are <upplicd to Parliament Librury.

(Minisirv of Education Memo No. F.12-29765-U2 dated the
March 14, 1968).

Recommendation

 The Committec regret to note the delay in finalising the decision regard-
ing the pending cases of rent-free accommodation.  As the realisation of a
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substantial amount as rent, water and electricity charges etc. ;dpendmg,
the Committee desire that the action in this case should be expedited. They
would like to be informed of the results of the action taken in this case.
They would also like to be informed of the action taken in four cases of
unauthorised occupations.

[SL. No. 83 of Appendix XXIX to the 591t Report—Third Lok Sabha)

Action taken

Qut of 4 cases of alleged unauthorised occupation, two cases relating to
a Head Clerk and a case worker were, on further examination, found to be
not actually cases of unauthorised occupation. Rent is being recovercd
from both of them at 10% of cmoluments under F.R. 40-A. In one case,
relating to the former Superintendent of Children’s Home, the Directorate
has decided to recover rent at 10% of the emoluments as the occupation in
this case was also held to be not unauthorised. The 4th case of the former
Principal, Government Lady Noyce School has been rejected by the Admi-
mistration. The then Principal. Government Lady Noyce School, Delhi
has been asked on 23-10-1968 for the pavment of a sum of R«. 13,283.85P
due from him as arrears of House rent.



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
GOVERNMENT HAVE FURNISHED INTERIM REPLIES

Recommendation

The Committee do not find any justification for the Department of
Archacology to draw advances agreegating to Rs. 6.21 lakhs when a sum
of Rs. 2.65 lakhs only had been sanctioncd by Government for meeting
expenditure on centenary celebrations. If cxpenditure was likely to exceed
tho amount sanctioned for the purposc, the Department should have
obtained revised sanction of the Government. It is also beyond the com-
prehension of the Committce why the items of expenditure on centenary
celebrations were clubbed together with other times (viz. normal contingen-
cies of the Department) for which no sanction of the Ministry was required.
The Committee are not convinced with the argument that all advances were
drawn under the samc head because of pressure of work. On the other
hand, the Committec cannot discount the possibility that this method of
booking expenditure might have been resorted 10 to meet excess expenditure
on centenary celebrations as distinct from normal contingencies.  They
are also of the view that the interval of about 5 months between the date
of sanction (August 1961) of the expenditure on celebrations and the
actual celebrations (December 1961) was quite sufficient to have enabled
the Department to follow the regular procedure. This clearly indicates
that the Department was not careful enough to follow the regular pro-
cedure even when there was sufficient time at their disposal. The Com-
mittee would therefore urge that the matter should be thoroughly investi-
gated and responsibility fixed for not following the regular procedure so that
such things may not occur in future.

{S. No. 1 Appendix XXIX, Para 1.18 of S9th Report (Third Lok Sabha)]

Action taken

It was a mistake to have drawn the amount ‘o the extent of Rs. 6.21
lakhs when the sanctioned amount under the head was Rs. 2.65 lakhs only.
The Central Bureau of Investigation have already investigated into the
matter and submitted a report which is under examination. Necessary
action to fix responsibility in the observance of prescribed procedures will
be taken as desired by the Committee after decisions are taken on the basis
of the C.B.I's findings and the P.A.C. will bc informed of the final position
as carly as possible.

{Ministry of Education O.M. No. F. 16/1/66-CAI(1), dated the 22nd
November, 1968]

Recommendation

The Committee regret to note that cven though centenary celebrations
were held in December, 1961, it had not been possible for the Department
to segregate the expenditure till March, 1963, when vouchers were taken
away by Special Polico Establishment. The Committec feel that there was
hcko(properaooounﬁngohheexpendnurebytheDepamnat

149
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in this case. The Committee desire that the Department should segregate
the expenditurc on Centenary celebration immediatcly.

[S. No. 2 Appendix XXIX. Para 1.31 of 59th Report (Third Lok Sabha)]
Action taken

The vouchers and other documents are still with thc Special Police
Establishment. As soon as the papers are released, the expenditure on cen-
tenary celcbrations will be segregated and the Public Accounts Committec
will be informed of the final position in due coursc.

[Ministrv of Education OM. No. F. 16/1/66-CAI(1). dated the 22nd
November, 1968]

Recommendation

The Committee are not convinced that the expenditure in excess of
Rs. 2.65 lakh. was under the permissible head and did not require special
<anction. From the evidence before the Committee it is quite clear that
the entirc amount was spent on exhibition or centenary celebrations one way
or the other.  In the opinion of the Committec the full amount of Rs. 6.21
lakhs should have been properiv sanctioned before spending it.

[S. No. 2 Appendix XXIX. Para 1.32 of 59th Report (Third Lok Sabha)]

Action taken

As already explained in Appendix I to the 59th Report of the Public
Accounts Commitiee, a portion of the sum of Rs. 2.08 lakhs under the
head ‘normal contingencies’ was clearly spent on non-centenary itcms.
Further, the total amount of Rs. 6.21 lakhs drawn as advances also included
cxpenditure incurred on the meeting of the Central Advisory Board of
Archaeology, convocation of the Survey's School of Archaeology, partici-
pation in Republic Dav programme and International confcrence on Asian
Archaeology. Besides thesc items. there were other items of miscellaneous
character. expenditure on which wue not related to the cemtenary celebra-
tions. Although, in the abscnee of vouchers. it has not been possible to
segregate the amount spent on centenary celebrations from other items of
contingencics, it is abunduntlv ciear that the cntire amount of Rs. 6.21
lakhs cannet bz treate? o< hivine been spent op cexhibftion or centenary
celebrations in one way or the other.  As stated in reply to para 1.31 of the
Public Accounts Committee’s report. the amount will be sepregated after
the vouchers have been released by the Specit! Police Establishment. The
Public Accounts Comumitier it be informed of the final position in due
course.

{Ministry of Fducation OM_Ne, F. 1671 /66-CAI(1), dated the 22md
November, 1968]

Recommendation

The Comnutice are of the view that the Department’s failure to observe
the prescribed rules and reculations regarding the crant of sanctions and
the drawal of advances, has led to various serious irrcgularitics in this
case. This, coupled with lack of proper supervision and control on the part
of the supervisory staff and inadequate accounting arrangements has given
rise to a suspicion that there was large-scale misutilisation/misa i
of funds. A glaring example of lack of supervision on the part of the
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authorities is the handling of the contract for hiring of electrical goods, It
is unbelievable that an amount of Rs. 1.61 lakhs could be spent on hiring
ol the electrical goods the total value of which was only Rs. 52,000/-.
What is more surprising are the facts that no open tenders were invited,
and the work of receiving quotations was entrusted to a non-gazetted official.
Further no effort was made to verify the correctness of the quotations at
any time, nor any written record had been maintained regarding the accep-
tance of the contract, nor written approval of any officer competent te

sanction the contract was obtained. The Committee take a serious view
of these lapses.

[S. No. 3 Appendix XXIX. Para 1.42 of 59th Report (Third Lok Sabha)]
Action taken

The observations of the Committec have been noted. Necessary steps
are beine taken to rectify the defects in the system of making purchases

and the Public Accounts Committee will be informed of the final position
in due course.

[Ministry of Education OM. No F. 1671/66-CAI(1). dated the 22nd
November, 1968)

Recommendation

It was stated during evidence that malpraenices and irregularities were
suspected to have been going on since 1957. The Committee are surprised
to learn how in a Government Department such malpractices etc. could go
on unnoticed tit 1965 ie., for more than 8 years. Thev are, therefore.
of the opinion that this case also shows lack of proper supervision and
control on the part of the higher authoritics.

[S. No. 4 Appendix XXI1X, Para 1.52 of 39th Report (Third Lok Sabha)]
Action taken

According to investications made by the Central Bureau of Investiga-

tion mimpriaﬁon of Government moncys in Madras Circle, took place

i , 1963 to January, 1965. The report of the Central Bureau

of Investigation which was received on the 2nd May, 1967. Acting on the

CBL report, an Assistant Superintendent, two Conservation Assistants

and onc Accountant-cum-Cashier have been prosecuted on charges of mis-

of public funds, and the cases are now pending in courts.

Departmental action, where necessary can be taken only after the court

judpgemcm is received. Public Accounts Committee will be informed of
the final position as carly as possible.

(Audit could not verify the factual position on account of non-availabi-
lity of records).

{Ministrv of Education O.M. No. F. 16/1/66-CAI(1), dated the 22nd
November, 1968]
Recommendation

The Committee would like to be informed of the outcome of the case
filed by the Special Police Establishment against the Cashier-cum-Accoun-
tant, tgb Supcrintendent of the Archacological Survey of India and the
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Assistant Superintendent-in-charge. The Committee would also like to be
informed whether the case was investigated departmentally and if so, with
what results.

[S. No. 4 Appendix XXIX, Para 1.54 of 59th Report (Third Lok Sabha)}
Action taken

After making thorough investigations in the case the Central Burean
of Investigation have come to the conclusion on the 2nd May, 1967 that
the allegations against thc Assistant Superintendent, Cashier-cum-Accoun-
tant and two Concernation Assistants of the Madras Circle for dishonestly
and fraudulently misappropriating Government moneys are sufficiently
proved to prosccute them in a court of law. The officials have since been
prosecuted and the cases arc pending in Court. Such dcpartmental action
as may be nccessary against the officers will be initiated after the Court’s
judgement becomes available.

The audit could not verify the factual position on account of non-
availability of records.
" [Ministry of Education O.M. No. F. 16/1/66-CAI(1). dated the 22nd
November, 1968]

MINISTRY OF EDUCATION
COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH

SUBJECT :—Public Accounts Committee-—1966-67,  Fiftv-ninth  Report
(Third Lok Sabha).

Recommendation

As admitted by the C.S.IL.R.. during the course of evidence, the Com-
mittee regard this contract as a very unfortunate one. The Council and the
N.R.D.C. with the help of their experts. should have carefully judged the
ability of the party in question to carry out the job beforc awarding the
contract. The failure of the NPL and the NRDC to carry out their obli-
gations to supply them with the plant in time and in a working condition
1s also regrettable.

The Committec note from cvidence that a new party has been sclected
to undertake the work and that production is expected to commence .
They would like to be informed of the date on which production
commences and the date from which the import of the cincma Projector
Carbons is stopped.

[Sl. No. 6 of 59th Report—Third Lok Sabha)

Action taken

When negotiations with M/s. B. S. Gupta & Sons of Calcutta proved
infructuous, it was decided to invite other Industries by circulating the
ocess on 15th November, 1965. In response to the circular, three offers
or undertaking the commercial development of the process have been
received and are under the consideration of the N.R.D.C. At the present
stage, it would not be possible to forecast when exactly the production will
be established. The question of stopping the imports will also arise only
when adequate indigenous production is established.
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Further Information

The various offers received so far for undertaking the commercial deve-
jopment of _thc know-how on Cinema Projector Carbons were considered

the National Research Development Corporation and it was decided
that in addition to cinema Projector Carbons the other products like (i)
Photo Process Carbons and (ii) Scarch Light Carbons should be licensed
together on the following terms and conditions to M/s. Alpha (Impex)
Corporation, Delhi ;

Lumpsum Premium : Rs. 10,000/-.
Recurring Royalty : 2% on sale of all the products.
Nature of licence : Non-cxclusive.
Pcriod of Licence: 14 years,
No other licence will be issued during the first three years.

The firm has conveyed its acceptance to the above terms, however, the
remittance of Rs. 10,000/- is awaited.

Recommendation

It is not clear 1o the Committee why the amount of Rs. 1.05 lakhs was
deposited by the Council at their own initiative with the State Government
without any demand from them. The Committec feel that the Council's
decision to makce advance payment for the land was premature and was
taken without having full knowledge of the financial implications of the
transaction,  The Committee are only left with the impression that the
officer concerned deposited this amount of Rs. 1.05 lakhs at the end of
March. 1962 with a view to avoid lapse of funds. Thev hope that such
instances would be avoided in future.

It s also learnt from the note furnished by the Ministry (Appendix
111) that the acquisition proccedings have not vet been finalised. The
Committee regret to note the delay of over 4 years which has taken place
for the acquisition of land in this case. They desire that the Council should
take up the matter with the Statc Government to cxpedite the acquisition
to be approximately Rs. 750/~ per acre  plus  statutory allowance and
cstabishment charges in March, 1962, was now being  indicated at
Re. 1,750 - per acre.

{SI. No. R of 59th Report—Third Lok Sabha)

Action taken

s observations made the Committee have been brought to the
nmig;mofumnggégtorsl?wagz of the National Laboratorics/Institutes for
their guidance vide letter No. 3/10/66-PU, dated 15th June, 1967.h I;opy
enclosed (Anncxure II). The Central Food Technological RescarcG0 st::
tute, Mysore has been asked to take up the matler with the State ‘;/iern
ment with a view to expediting the finalisation of the acquisition proceedings.
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Further Information
S. No. 8 :

The Director, Central Food Technological Research Institute, Mysore
is actively pursuing with the City Improvement Trust Board, Mysore for
acquisition of the land for the Institute.

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
No. 3/10,66-PU.
Rafi Marg.
New Delhi, 15th June, 1967
From
The Secretary,
Council of Scientific and Industrial Research.
To
The Directors, ' Heads of the National Laboratorics Institutes/Co-
operative Rescarch Associations.
SUBJECT :—Premature puvments—59th Repert of the Puhlic  Accounts
Committee (Third Lok Sabha).
Sir.

The Public Accounts Committec in its 59th Report has referred to a
case in which a national laboratory made advance payment towards acquisi-
tion of land without any demand from the State Government and without
having full knowledge of the financial implications of the transaction. The

Public Accounts Committee has observed that the amount was deposited
at the end of the financial year with a view to avoiding lapse of funds.

The obscrvations of the Committee may kindly be noted for future
wuidance so as to ensure that such instances do not recur.
Yours taithfully,
Sd/- L. RAMANATHAN,
Under Secretary
Copy 1o : Budget & Accounts Officer, CSIR.
2. Engineering Section.
3. Purchase Section.
4. D. S. (W).

5. Committee Section.
Under Secretary

Recommendation

Rs ’I&cOOOComm itt!hec g:c a serious view of the embezziement of about
. 96,000 in the partment of Animal Husbandry, Delhi which k
place during June, 1962 to September, 1964. This embezzlement amc
tl:'mnarily out of non-observance of the rules prescribed in the Ceatral

reasury Rules regarding the maintenance of the Cash Books by Drawing
& Disbursing Officers.  The fact that this embezziement could not be
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S P B e 8 D st b sy
. o :
mmtwouldu;ﬂyhavebecndctecwdifmtavoi%edln

to the action taken against the Drawing & Disbursing

Officers in this case for their negligence. They would also like to be appris-

od of the results of prosecution launched against the Cashier.

[S. No. 27 Para No. 2.15—Fifty Ninth Report—Third Lok Sabha of P.A.C.
1966-67]

Action taken

The Deputy Warden of Fisheries, was the Drawing & Disbursing Offi-
cer for the pelt-:yod covered by the embezzlement except for one month. He
was charge-shected in consultation with Central Vigilance Commission. An
inquiry was held by the Commissioner for Departmental Enquiries of the
Qentral ng:}ance mmission, and the punishment of with-holding of one
increment with commulative effect was imposed on him vide Chief Secre-
tary, Delbi Administration’s order dated 7-9-1967 Annexure 1 (Copy
enclosed). The Deputy Warden of Fisheries filed an appeal against those
orders and subsequently the punishment was reduced to “Censure” by the
Lt Governor vide his order No. F. 13/2/68-SA, dated 23-4-68 (Copy
eaclosed) —Annexure I1.

The other Officer who acted as Drawing & Disbursing Officer for one
month during the period covered by the embezzlement was the Rinderpest
Officer. He was on deputation from the Government of Punjab and has
since been reverted to his parent State. Charges have also been framed
against him and forwarded to the Punjab Government for further necessary
action.

The criminal case against the cashier was lodged in the court and has
been decided on 21-3-1968.

In Chalian No. 41 the Cashier was sentenced under Section 409 LP.C.
to ri imprisonment for 5 years and a fine of Rs. 45,000 and in
dofault of payment of fine he was to undergo rigorous imprisonment for
1% years and under Section 5(2) of the Prevention of Corruption Act he
was fuarther sentenced to S years rigorous imprisonment and under Section
£77(A) LP.C. he was sentenced to 2% years. All these three substantive
sentences were to run concurrently.

In Challan No. 42 the Cashier was sentenced under Section 409 I.P.C.
to rigorous imprisonment for 5 years and a fine of Rs. 36,000 and in
default of payment of fine he would undergo further imprisonment for
1} years mdyr:xlndcr Section 5(2) of the Prevention of Corruption Act he
wag semtenc:i to 5 years rigorous imprisonment and under Sec. 477(A)
LP.C. ho was sentenced to 2} years rigorous imprisonment. All the three
weusiae 1y sentences of this case and of Challan No. 41 were to rmun
concurrently.

A copy of the judgement is still awaited. It will be sent to the P.A.C.
roceived. 'l%m result of the Departmental proceedings against the
Rinder-pest Officer will also the communicated to the P.A.C. whea received
from e Punjab Government.
LIILEOR 69—
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ANNEXURE--1
DELHI ADMINISTRATION, DELHI

No. F. 13(2)/68-SA.
Dated the April, 68.

Shri R. B. Raizada, Deputy Warden of Fisheries, Dclhi has come in
appeal inst the order of Secretary Delhi Administration, Delhi
dated the 7th Sept., 67 imposing on him the penalty of wnh-boldmg one
annual increment with cumulative cffect on the charges as given in
annexure (I).

2. The appcal has been preferred on the grounds that he was technical
officer and could not be required to perform the duties of a drawing and
disbursing officer unless he had been fully trained in accounts by the Gowt.

3. 1 have given due consideration to the grounds of appeal. It is
clear that there has been no malafide intention or misconduct on the
of Shri Raizada. He has boen only accused of carelessness for whi
pemlty of withholding of an annual increment with cumulative effect ha.s

been imposed on him. While imposing the penalty, the fact that Shri

Raizada was a technical Officer having no specxahsed knowled e of accounts
and that he had not been given any training in accounts
himm with functions and duties of drawing and disbursing oﬁioer, had not
been considered. Since the duties were to be performed by a technical
officer pot much conversent with the nature of the work involved in the
mamtenance of accounts with a heavy turnover, the Head of Department
should have ensured that necessary assistance and guidance and also trained
staff were provided to Shri Raizada.

4. Although Government has been made to suffer on this accoumt, I
am of the opimnion that Shri Raizada should have been trecated more
leniently in view of the circumstances in which he performed his duties as
drawing and disbursing Officer. I, therefore, allow the appeal and reduce
the punishment imposed on Shri Raizada to that of censure.

Sd/- A. N. JHA,
Lt. Governor, Dethi
No. F. 13/2/68-SA.

Dated the 23rd April, 68.

Copy also forwarded for information & n/a to:—

1. Shri C. M. Narayanan, Deputy Secretary, Central Vigilance
Commission, New Delhi.

. Secretary (Development), Delhi Admmn.

. Development Commissioner, Delhi.

Deputy Secretary (Services), Delhi Admn., Delhi.

. AGCR,, New Declhi.

. Treasury Officer, Delhi, in continuation of this Administration
order No. F. 7(9)/66-V, dated the 7th September, 1967.

Sd/" A~ N.‘m,
Lt. Governor, Delhi

- SV, R NV
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Recommendation

The Committee are sorry to observe that only 6 days before the arrival
of the goods a request for the supply of the power crane of 10 ton capacity
to unload the wagons was made to the Railways. This shows that either.
the necessity of the power-crane was not fcht or the concerned officer was
complacent and did not care to apply for its early supply. It is also sur-
prising that the concerned officer remained unaware of the revised rules
of demurrage which had come into operation about six weeks earlier.
The Committee cannot understand why the goods were not cleared with
the hand operated crane as after all the weight of each pipe was only .03
tons. They regret that duc to thig failure the Ministry had to suffer a loss
of Rs. 52.5000 by way of demurrage paid to the Railways.

The Committee would like to be apprised of the action taken against the
officer concerned.

[S. No. 32 of Appendix XXI1X of 59th Report (3rd Lok Sabha)}
Action taken
The explanation furnished by the Officer concerned is under considera-
tion, The Committee will be informed of the final decision in due course.

Recommendation

The Committee are not happy to notc that at the end of August, 1965,
audit and utilisation certificates covering Rs. 1.93 lakbs were outstanding
in respect of 17 cases of grant-in-aid pad from 1956-57 to 1962-63. The
subsequent progress in obtaining these certificates is also not satisfactory.
The Committee would like that vigorous efforts may be made to obtain
these outstanding certificates and to avoid such arrears accumulating again.

{S. No. 40 of Appendix XXIX (Para 2.103) to the S9th Report
(Third Lok Sabha)]

Action taken

Out of 17 cases of audit and utilisation certificates pending at the end
of August, 1965, in respect of grants-in-aid paid by the erstwhile Indian
Central Arecanut Committee, from 1956-57 to 1962-63 audit and utilisa-
tion certificate have since been received in respect of 13 cases. Only four
audit and utilisation certificates in respect of grants paid for the period
1960-61 to 1962-63 arc pending covering an amount of Rs. 49,341.00.
Of thesc, three certificates are duc from the Accountant General, Orissa,
Bhubaneswar (for Rs. 29,041) and one from the Accountant General,
Maharashtra (for Rs. 20,300), but which werc outst:m_dmg fpr want of
details from the State Governments. Regarding audit certificates from
Accountant General, Orissa, the matter is under correspondence between
the Accountant General, Orissa and the State departmental authorities. The
authorities concerned are being reminded regularly.  As regards that from
Maharashtra, the State departmcntal authoritics have furnished details to
Accountant General, Mabarashtra for issuing audit certificate covering
Rs. 20,300. It is expected that Accountant General, Mabharashtra would

Issue the same carly.
Date : 4th May, 1967.
[No. 3—10/67 Com. Instt. I}



Recommendations
The Committee regret to note that while the supply of seed coconuts
rotthtawsochst &Asslmmmd October, 1959 the erst-

i.e., after a period of 24 years of the inception of the Scheme to furnish the
particulars of the sale of seedlings effected by them & to arrange credit to
the Coconut Committee of its share of the sale proceeds. They also repat
to observe that the State Governments of West Bengal & Assam

respond to the repeated reminders and D.O. lettersofmeCoconmCommim

for years together.

From the note the Committee are surprised to find that the State Govern-
meats of West Bengal & Assam have failed to furnish statements showing
the Seedlings raised and sold and the receipts realised till date.

The Committee are also surprised to learn that although the share of the
Coconut Committee out of the sale proceeds of seedlings was about Ra. 5
lakhs up to July, 1965 nothing has been credited to the accounts of the
erstwhile Coconut Committee 6l this date.

[S. No. 41 of Appendix XXIX (Paras 2.108, 2.110 N 2.111) o the 59th
Repory (Third Lok Sabha)].

Action taken

It takes time to raise seedlings from seed nuts and it was a laborious
process to distribute them to growers and hence allowance had to be made
before the details of supply could be asked for from the State Governments
concermed by the defunct Committee.

The West Bengal Government, has furnished a list of seed nuts received,
seedlings raised, distributed, amount realised and Committees share of
receipts. They have stated that the Committee’s share of receipts amount-
ing to Rs. 2,06,614.92 has been remitted into the treasury. There is some
dncrepancybctwecnﬂwbmtorongncuhchcsthngalﬁgnmnd
that of the Accountant General. The Committees’ share of receipts are
iikely to be realised on reconciliation of the figures.

The Assam Government has been reminded on 26th July, 1967 to
expedite information about Seednut Scheme.

{No. F. 1-2/67-Com. Instt. Il./deted 5th September, 1967.]

The Committee are of the view that in cases where money is be
rea!uedandthcothcrpamcsdonotrespondmspncofmpeawdmindus
for years some drastic steps should be taken against them to realise the
money.

m(hmmmoedesxrethntthmmmermybewgommlypumduﬂw

iate level t0 obtain the share of the erstwhile Coconut Commitiee
mmybcappmedofﬂwremhswhkwdinthhdm
S. No. 41 of Appendix XXIX (Paras 2.112 & 2.113) lodleﬁmm
: . (Third Lok Sablw)].



159

Action taken

Vigorous steps have been taken to expedite the refund of the amounts
due to the defunct Committee, and the State Government have been addressed
in this connection, which will be followed up. A separate cell has been
specially created for this p > in the Council and the Committee will be
apprised of the results achieved in this respect.

Dated : Sth September, 1967.

[No. F. 1-2/67-Com. Insu. I, dated 5th September 1967].
Supplementary note

_ The Officer-in-Charge of the separate cell specially created in the Coun-
cil visited West Bengal and Assam States during December, 1968 and
returned to headquarters on the 22nd night. The latest position as a result
of his visit to these states is given below :—

WEST BENGAL :

After personal contacts with the Deputy Secretary, Agriculture and
Community Development Department, the Coconut Development Officer,
the Potato Developmcnt Officer, and the A.G., West Bengal it was ascer-
tamned that the vertfication of the credits of the sum of Rs. 4,73,100.50 paise
dwo to the Council is presenting a lot of difficulty as in most cases these
receipts were credited in the sub-treasuries. The A.G. has booked the con-
solidated figures treasury-wise and not sub-treasury-wise., Before he could
vedify the credit of these amounts in his books, he wanted particulars of the
figures treasury-wise. From the challans of credits available with the
Department, it has been possible so far for the A.G. to verify the credits to
tho extent of Rs. 1,53,166.40 as 50 per cent share of receipts from the sale
of Coconut seedlinﬁ payable to the Council. Letter No, BS.I/LF.II/471,
dated 11ith December, 1968 was obtained from the A.G., West Bengal
addressed to the Deputy Secretary to the Govt. of West Bengal, Agriculture
& C. D. Department, enclosing a statement showing year-wise amounts of
the deposits as appear in the books of the A.G. The A.G. has requested
the State Government to issue necessary orders and take steps with regard
to the payment of the amount of Rs. 1,53,166.40 paise verified by him, to
the Council at an carly date. This letter has been delivered to the Deputy
Secretary and Government orders for the refund of this amount to the Council
are awaited shortly.

As regards the verification of the balance due to the Committee, the
State Government has issued orders to the District Collectors to instruct the
district Treasury Officers to fumnish the particulars of the challans of the
credits to the Coconut Development Officer who is being deputed specially

for the to collect the information to enable the A.G. to verify the
credits of the balance amount.
A -

The of the sale of the coconut seedlings up to the year 1963-64

hag ised only. According to the statement prepared by the Horticul-
“’m the Assam %ovcmmcn%, 1,70,557 seedlings raised from the seed
coconuts supplied by the defunct Coconut Committee, had been sold and
share of receipts at SO paise per scedling due to the Council, works out to
Rs. 85,278.50 paise. This, however, does not include the figures for Uhlbén
and six other nurserics. The figures have been got verified from the A.G., -
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Assam & Nagaland, Shillong and proposals for the remittance of the said
amount to the Council bave been submitted by the Director of Agriculture
in his letter No. RES/61/Pt., dated the 20th December, 1968. Orders
regarding this remittance are expected in the next few weeks. .

As regards the figures of the amounts due to the Council for the years
subsequent to 1963-64, the information is awaited by the Director of
Agriculture from a few Officers and further expeditious action has been
promised.

Further Information

The discrepancies noticed in the statement furnished by the West Bengal
Government were pointed out to the Secretary to the Government of West
Bengal, Agriculture Department, demi-officially on 5th September, 1967
explaining the urgency of the case and seeking his personal intervention in
the matter to expedite the amounts due from them. It was followed up
by D.O. letter, dated the 8th November 1967. The Statc Government
advised the A.G., West Bengal in their letter, dated the 18th November, 1967,
to arrange remittance of the amounts due to the Council without any further
delay. e A.G. in reply on 29th November, 1967 requested the Govern-
ment to furnish month and treasury-wise statement from 1961-62 to 1965-66
of the receipts realised to enable him to locate the discrepancies and make
necessary adjustments up to 1965-66. The State Government were again
requested demi-officially on the 30th December, 1967 to intimate the correct
position of the sced nuts supplied and the number of seedlings raised and dis-
tributed etc. to the Council, in case the cxamination promised by them with

to the discrepancies pointed out by us, had been completed. They
were also advised to furnish the month and treasury-wisc statement of the
recoverics, to the A.G. to cnable him to remit the amount to the Council.
They were again reminded demi-officially on the 23rd March, 1968. The
Secretary, I.C.A.R. personally took up the matter with the State Government
in April, 1968, in order to expedite the recovery of the dues. As a result
thereof, the State Government issued instructions to the District Treasury
Officers for helping their Officers who were detailed for the purpose to furnish
District Treasury Challan Nos. against the credits made in the sub-treasuries.
Whatcver statement of the treasury challan Nos. were available with the
State Government, were forwarded to the A.G. for crediting the amount in
favour of the Committee. The State Government promised to send the
remaining challan Nos. to the A.G., a5 s00n as collected.

The State Government furnished the final statement showin t?;’dyw-
wise details of the seed nuts supplied from 1959-60 to 1964-6§. lings
raised, distribution thereof, sale proceeds recovered and the Committee’s share
thereof with their lctter, dated the 4th May, 1968. They also intimated that
all possible efforts are being made to overcome the difficulties and to finalisc
the matter by remitting the amount duc to the Council through the A.G., West
Bengal, as early as possible. According to this final statement, 50 per cent
share out of the sale proceeds of the Coconut seedlings to be paid to the
Committee by the State Government works out to Rs. 4,73,100.50 paisc.
The State Government, has demi-officially, been requested on 19th August.
1968 to complete the formalities and to remit the amount due to the Council
on top priority basis. The Statc Government were telegraphically reminded
on 27th September, 1968 to expedite the amount due. They have again been
demi-officially reminded on the 3rd October, 1968.



161

As the State Government of Assam did not respond to the D.O. letters
addressed on the 17th June and 26th July, 1967, the matter was taken up
with the Secretary to the Government of Assam, Agriculture Department,
demi-officially on the 15th September, 1967. He was telegraphically
reminded on the 6th October 1967, to expedite the information. This was
followed up by D.O. letters, dated the 10th October and 23rd November,
1967. One of the Officers visited Assam and discussed the matter in
February, 1968, with the Secretary to the Government, Agriculture Depart-
ment. He was informed that the information had to be collected from a large
number of nurseries all over the State which is taking time, and that his
Office will give priority to this case. As the information was not received
within the stipulated period, he was demi-officially reminded on the 6th May
1968, 7th August, 1968 and 24th September, 1968. This was followed up
by a telegram on the 27th September, 1968, and a D.O. letter on the 9th
October, 1968. The State Government has now furnished the information
regarding the sale proceeds of the seedlings during the year 1964-65 only,

to which the Council’s share for that year works out to
Rs. 36,838.82. paise. The matter has been taken up with the State Gov-
emment to furnish information for all the years since the inception of the
scheme in 1959-60 up to 1967-68 and expedite remittance of the amount
due to the Council.

The Officer, in charge of the separate cell specially created in the Council
to finalise the schemes accounts of the defunct Commodity Committees was
to visit West Bengal and Assam specially for expediting the dues from the
two State Governments under this scheme in October, 1968. As the State
Governments were busy with the relief measures in connection with the un-
precedented floods in the Eastern region, his visit has been postponed till
conditions return to normal. A final report in the matter will be submitted
in due course after his visit to these states.

[No. F. 1(32)]68-Com. A/Cs.].

Recommendation

The Committee trust that outstanding audit certificates would be received
soon.
[SI. No. 43 (Para 2.125) of Appendix XXIX of 59th Report
(Third Lok Sabha)].
Action taken

The net balance for which Audit Certificates in respect of the period
up to 1963-64 are now outstanding is Rs. 17,43,092. After the abolition
of the Indian Central Oilsceds Committee, with effect from 1st April, 1966
a special cell has been constituted in the ICAR which is the successor body
of the Committee. Efforts are being made to obtain the outstanding Audit
Certificates.

No. 8-46/65Com. Instt./C, dated 3-3-1967.]
Further Information

Strenuous cfforts have all along been made by the special cell constituted
in the LC.A.R. for the finalization of the Scheme accounts of the Commodity
Committees. The net balance for which audit certificates in respect of the
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' to 1963-64 are now outstanding is Rs. 4,65,840.78 paise. Efforts
e heing matl. 1o obain the remaming sudit certificates by taking up the
matter demi-officially as well as by personal contacts with the State Govern-
ments/Accountants General, concerned.

[F. 1(32)/68-Com. A/CS dt. 7-11-1968
Rz 4o ’

The Committee are surprised to find that Rs. 2.51 lakhs remsei~<. un-
utilised with the State Governments out of the grants paid to them during
1955-56 to 1963-64. The Committee would like the Ministry to ensure that
the unutilised portions of grants are promptly refunded by the State Govern-
ments concerned. The Committee would like to be informed of the position
of recovery of the balance of Rs. 1,29,000.

{SL. No. 44 (Para 2.127) of Appendix XXIX of 59th Report
(Third Lok Sabha)].

Action takem

The special cell, alrcady constituted under the LC.AR. is taking steps
to recover the outstanding amount of Rs. 1,29,000. Periodical reminders
are being issued to the concerned State Governments.

[No. 8-46/65-Com. Insttl., dated 3rd March, 1967].

Foarther ¥ %10

A sum of Rs. 27,548.07 has since been recovered. Orders have been
passed by the State Governmeats for the refund of Rs. 33,393.08 and the
amount is expected shortly from the ive Accountants Genegal.
Vigorous efforts are being made to recover balance of Rs. 68,058.85 by

taking up the matter demi-officially at the appropriate level and by personal
contacts.

[No. F. 1(32)/68-Com. A/Cs., dated November 7, 1968).
Recx ——*.:z

The Committee regret to note from the list showing the amounts paid to
the C.P.W.D. for construction of works, adjustment made and the balances
to be accounted for as furnished by the Ministry that Rs. 17,81,774 are still
to be adjusted. They are also surprised to find that although had
bemasivmcpdﬁotth.P.W.D.bythcaﬂwhilc Indian Central T
Committee, in one case work was still pending completion since 1955-56 and
in another case since 1957-58.

The Committee would like the Mini to enquire into the reasons for
the delay in completion of work by the CP.W.D. and to ascertsin  what
eﬁomt,e&f any, wcremmadecomastwhﬂe Tobacco Committee to ﬁ them
executed in time. ittee desire that i should be fixed
for this long delay and suitable remedial msnmsmmzvoidw-
rence of such ys in future.

[SL No. 45 of Appendix XXIX (Para 2.132) to the 59tk Report
(Third Lok Sabha)).
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Action taken

_ For the doposits paid to the various Central Public Works
Divisions up to the end of 1964-65, that department has to render accounts
for a total amount of Rs. 5.50 lakhs up to 1966-67 as shown below :—

1. Catral Tobacoo Rescarch Institute, Rajahmundry R

(s) Clvil Works . . . . . . . . . . 3,66,902

(5) Electrical . . . . . . . . . . 43,764

2. Weappor & Hookah Tobacco Research Station, Dinhata . . . 6,717
3. Tobacco Research Station, Pusa . . . . . . . 96,399
4. Cigar & Choroot Tobacco Research Station, Vedasandur . . . 15,556
5. Tobacco Rescarch Station, Hunsur . . . . . . . 21,018
Torar . . . . . 5,50,256

The works were being continuously carried on at the Central Tobacco
Rescarch lnstitute, Rajahmundry. The delay in rendering the accounts by
Central Public Works artment and audit in respect of the amounts shown
against Central Tobacco Research Institute, Rajahmundry is mainly due to
the closurc/amalgamation and bifurcation of the Central Public Works
Department Divisions,

The position is that the concerned Divisions of the Central Public
Works ent are in the process of getting their figures of expenditure
reconciled with those of the Accountant General, Madras and the exact
position regarding the actual amount to be refunded can be known only when
the figares of all the divisions are got reconciled with those of the Accountant
General, Madras. The Madras Central Division (South) has already got
the expenditure for 39 works reconciled with those of the Accountant General
and has submitted expenditure statement for another 14 works to the
Accountant General, Madras for reconciliation.

The Exccutive Engincer, Central Electrical Division, Central Public Works
Department, Madras has furnished a statement of account for Rs. 40,386
stating that the refund of the unspent balance could not be made as the
cxpenditare could not be fully reconciled with the Audit so far.

The Exccutive Engineer, Central Public Works Department, Gangtok has
intunated that an expenditure of Rs. 10,228/43 has been incurred up to
December, 1967 for the works at the Wrapper & Hookah Tobacco Research
Station, Dinhata and hence there is only a minus balance with him. The
figare is under verification.

As regards the Tobacco Rescarch Station, Pusa accounts have been
rendered up to 31st March, 1968. The Executive Engineer, Central Pubtic
Works nt, Dhanbad has rendered accounts to the tune of
Rs. 8,199/32 duly verified, during 1967-68 leaving a balance of Rs. 88,140
10 be accounted for. Some works are still in progress. Action to get the
balance refunded will be taken as soon as the works at the Station are
completed.

Expenditure incurred ing 1967-68 in respect of the works at the
Cigar & Cheroot Tobwoodli(n;%arch Station, Vedasandur is awaited from
the concernod Executive Engineer.
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The Exccutive Engineer, K. R. Nagar Division, K. R. Nagar has furnished
the statement of expenditure incurred in respect of the deposits made for the
comstruction works at the Tobacco Research Station, Hunsur up to September,
1967 to the Accountant General, Mysore for reconciliation and issus of
Audit Certificates and completion reports. The matter is in active corres-
poadence between the Accountant General, Mysore and the Executive Engi-
neer, K. R. Nagar Division, K. R. Nagar,

The construction of a Glass Housc and the installation of Automatic
Chlorination equipment at Central Tobacco Research Institute, Ra
have been unduly delayed. As regards the construction of Glass House for
which amount was paid in 1957-58 it may be mentioned that this is a very
specialised itcm of work and could not be taken up by the Central Public
Works Department for want of experienced contractors for this type of work,
This necessitated evolving of a suitable design after examining the plans of
Glass Houses constructed at Indian Agricultural Research Institute etc., in
consupitation with the Central Public Works Department. This too contri-
buted to the delay in construction. The latest position is that the comstruc-
tion of the Glass House was started in November, 1967 and is in progress.

For the second itcm of work viz. installation of Automatic Chlorination
equipment the amount was deposited in 1955-56. This work also could not
be completed owing to the (i) late supply of thc equipment; (ii) rejection
of tenders and later on no response to the invitation of tenders a number of
times for providing housing for keeping the equipment and (iii) licated
nature of the work. The work has since been completed in May, 1 and
the plant taken over. The Superintending Engineer has however been asked
gydaﬂxc Chicf Engineer (Nagpur) to investigate and fi responsibility for the

y.

It will thus be seen that the above two items of work were unduly delayed
mainly owing to their specialised nature and dearth of experienced contractors.

The amount for which the accounts are to be submitted by the Cenatral
Public Works Department now comes to only Rs. 5.35 lakhs as on 31st
March, 1968. There are threc deposits amounting to Rs. 1,85,238 made
during the year 1965-66 as referred to in Appendix XV of the 59th Report.
These relate to (i) construction of Culverts, Farm Stead Buildings Rs. 1,587,
(ii) Repairs to damaged portions of Central Tobacco Rescarch Institute,
building Rajahmundry Rs. 2,265 and (iii) Construction of bnﬂdi!zg at Cigar
and Cheroot Tobacco Rescarch Station, Vedasandur Rs. 1,81,386. AR
three works have becn completed. For the last item Accounts have been
rendered up to April, 1968 and there is a balance of Rs. 32,945 for which
account has to be received. Accounts are still awaited in respect of the
other two items. The concerned Executive Engineers are being regularly
addressed for rendering the accounts.

{No. F. 5-11/67-Com. Ins1t. 11, dated 15-7-1968).
Further Information

For the deposits made with the various Central Public Works Dopart-
ment Division up to the end of 1964-65, that Department hag to
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acoounts for a total amount of Rs. 5.50 lakhs up to 1966-67 as under ;—

Rs.
1. Ceatral Tobacco Rescarch Institute, Rajahmundry.
(a) Civil Works 3,66,902
(b) Electrical 43,764
2. Wrapper & Hookah Tobacco Research Station,
Dinhata 6,677
3. Tobacco Rescarch Station, Pusa 96.339
4. Cigar & Cheroot Tobacco Research Station,
Vedasandur 15,556
5. Tobacco Rescarch Station, Hunsur 21,018

TOTAL 5,50,256

The expenditure on items 2 and 3 above has been completely reconci-
led. The Exccutive Engineer, C.P.W.D. Gangtok has intimated that he has
incurred an additional cxpenditure of Rs. 21,726/- during 1967-68 for
the works at the Wrapper & Hookah Tobacco Research Station, Dinhata,
Against thc sum of Rs. 6.677/- which the CP.W.D. had to accoun: for,
the C.T.R.0. has now to pay Rs. 15,048/- 1o thc C.P.W.D. Hence the
advance of Rs. 6,677/- to C.P.W.D. has been fully accounted for.

3. Regarding the Tobacco Research Station, Pusa, accounts have been
rendered by the CP.W.D. to show that the deposits paid up to the end
of 1964-65 have been fully utilised. Thus the balance of Rs. 88,140/-
which was to be accounted for has been fully settled,

ltem 1(a) Civil Works

The A.G. Madras has stated that expenditure in respect of 14 works
(mentioned in the previous note of July, 1968 to P A.C.) in Madras
Central (South) have beca verified and reconciled completely. The Exe-
cutive Enginecr, North Madras has been addressed by him regarding other
works. The cxpenditure statement when reccived from the A.G. will
indicate the position about accounting of the sums advanced in this con-
nection,
ltem (b) Electrical Works

The matter was taken up with the S.E. Electrical Circle and he wrote
a personal letter to the Exccutive Engineer on 5-9-1968. The Executive
Engineer (Electrical) requested for copies of approved estimates in his
letter dated Sth October, 1968. Full details of transactions and copies
of previous correspondence were furnished on 10th October, 1968 by the
Institute. The Executive Engincer, Central Eelectrical Division, Madras,
was last reminded on 6th December, 1968 for reconcilation of thc' figures
and for accounting the outstanding amount advanced. as the works have
been complcted.

. . it is mainly duc

The delay in rendering accounts by C.P.W.D. and audit is mainly cuc

to closurc/azmlganmlkm/bifurcation of the CP.W.D. Divisions and oond
soquent transfer of charge of the works from one Division to another an

the attendant dislocation,
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ltem 4

The construction works at Vadasandur have been completcd and the
Executive Engincer has been requested to refund the balance amount of
Rs. 15,556/~ to the Institute.

Itemm 5

Against the amount of Rs. 21,018/- shown in the previous report, to
be accounted for the Tobacco Research Station, Hunsur, an amount of
Rs. 19,817/- is till to be accounted for.

Glass House

The construction of the glasshouse was taken up in November, 1967.
After the work came to the foundation level, there was no progress as the
coantractor could not procure the specialised materials. The Executive
Engincer was contacted and he came to Rajahmamdry in November, 1968
o remove the bottlenecks. The work is now jn progress and the pillars
mmmbecnemmd. The construction has now come up to the wmdow
!

Thus the present position of accounting the advances made to the
CP.WLD. till 1964-65 is as indicated below :—

Rs.
1. C.T.R.I. Rajahmundry.
(a) Civil Works 3,66,902
(b) Electrical 43764
2. Cigar and Cheroot Tobacco Research Station,
Vedasandur 15,556
3. Tobacco Research Station, Hunsur. 19,817

TorAL 4,46,039

Regarding items referred to in Appendix XV of the 59th Report, ali
the works have been completed and the acoounts have been rendered in
respect of the works at Cigar and Cheroot Tobacco Research Station.
Vedasandur. The balance available for the Institute is Rs. 32,945/-. The
acoounts arc awaited for the construction of culverts, Farmstead buildings
(Rs. 1,587/-) and repairs for damaged portion of Central Tobacco Re-
search Institute (Rs. 2,265/-).

Summing up, it may be stated that except for thé construction of glass-
house under progress and somc minor works, all the works have been
physically completed; only formal adjustment of the advances has to be done
on receipt of the accounts from the C.P.W.D. after they reconcile the figures
expenditure with the A.G.’s figures. This matter will be vigorously pursued
and the balance left over for adjustment will be clearod expeditiously.

[File No. 5-11/68-Com. Instt. 11, dated 24th December, 1968].

Reope—-—*"5 -/

The Committee are unhappy to learn that since the inception of the
scheme in 1961-62, no assessment had been made of the actual impact of



out the actual demand of the people, their uscfulness to the workers in
their day to day work and how far scheme was working to their
advantagc.

. The Committee suggest that an evaluation of the scheme may be done
by the Programme Evaluation Organisation of the Planning Commission or a
similar agency. 4 il

[S- No. 47 of App. XXIX Para & 3.12 and*3.13 of the Report].
Action taken

No assessment has been conducted by this Ministry yet to find out the
actual demand of the people, the usefulness of the scheme to the workers and
how far it has proved advantageous to them. The suggestion of the Public
Accounts Committee that an evaluation of the scheme may be dopne now
by the Programme Evaluation Organisation of the Planning Commission
or a similar agency is, therefore, accepted. The Programme Evaluation
Organisation that was approached in this matter, has informed that the
soggestion would be placed before its Advisory Board for inclusion in the
programme for 1968, as its programme for 1967 has already been finalised.

There does not appear to be any other similar agency which can be entrust-
ed with this work.

Forther Information

The Programme Evaluation Organisation of the Planning Commission
in April, 1968 expressed their inability to accommodate the Basic Literature
Scheme in their evaluation programme for subsequent years also in view
of their other pre-occupations. In consultation with the P.E.O., it is pro-
posed to have the scheme cvaluated through the Evaluation Organisations
m the various States; the P.E.O. could assist in the preparation of the
questionnaire and in analysing the information gathered by the State Evalua-
tion Organisations. The State Governments were approached in the matter,
in May, 1968 and so far two States, Bihar and Ornissa, have conveyed their
agrecment to undertake the evaluation. The matter is being followed up
with the other States whose rcactions are still awaited and the P.A.C. will
be informed of the final position in this regard as soon as replies are receiv-
ed from the remaining State Governments.

Recommendation
Since the matter is not free from doubt as to whether the various activi-

ties mentioned at items (i) to (iv) are strictly ‘coveref!l under the provision
of NCDC Act, i y in the case of giving assistance for marketing
lac where even a high level committee led by Shri Dantwala has recommend-
od that NCDC Act mi t be amended so as to cover one or two commodi-
ties as lac, the itteo feel that the Department of Community
Development and jon should examine the above cases in detail

arder to get those btsatmt.th:'posiﬁonsbonﬂdbcclariﬁedm
lllandi!azecuurythoN(‘DCActsumblyamcndod.
{S. No. 49 Para No. 3.34 of 59th Report (3rd Lok Sabha)).

-3
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Action taken

(i) Marketing of lac on cooperative basis.

Proposals for amending the NCDC Act in a comprehensive manner
taking into consideration all aspects requiring amendments in the light of
experience, including the amendment relating to lac, tobacco, etc. are under
consideration.

(ii) Investment of accumulated funds in debentures of Central Land Mori-
gage Banks in various Siates.

The Corporation’s contribution to the debentures of Cooperative Cen-
tral Land Mortgage Banks was made not as an investment with a view
to earning interest but to provide funds to banks so that they ¢can meet re-
quirements of long-term credit. The provision of long-term credit to co-
operative members for land development is onc of the measurcs necessary
for increasing agricultural production. Therefore the hase of deben-
tures is clearly within the ambit of Section 9(1) of N.C.D.C. Act.

(iii) Swhsidies to All India Cemral Land Mortgage Banks Cooperative
Union, Hyderabad.

The All India Central Land Mortgage Banks Cooperative Union pro-
motes development of central land mortgage banks and primary land mort-
gage banks for providing long-term credit for agricultural  production,
mprovement and development of land. The provision of financial assist-
ance to such institutions is covered by the provision of Section 9(1) and
13(2) (c) of the Act. Government are advised that thc N.C.D.C. can
grant subsidy to a Cooperative Society for carrying out the purposcs of the
N.CD.C. Act. No amendment of the NCDC Act is considercd necessary
on this account.

A copy of legal opinion on the question of the competance of the NCDC
making a direct grant to a cooperative society for the purposes of the NCDC
Act 1s enclosed.

(iv) Establishmerny of the Central Management Institute for Consumers’
Cooperatives at Bombay for imparting training to kev personnel of
wholesale stores.

As the comsumers’ stores deal with the agricultural commodities and
incidentally other commodities, it is permissible for the Corporation to
finance this Training Institute for personnel, employed on such consumers
stores. A copy of the legal advice received by Government on this issuc
has already been fumnished to the Committee. For administrative com-
venience, however, the institute has been taken out of N.C.D.C. with effect
from 1st April, 1966.

Copy of Ministry of Law (Department of Legal Affairs) U.O. Note No.
33850/66 dated 30-8-1966 1o Departmens of Cooperation.

Section 9(2) & 13(2) of the Act empowers the Corporation to
m_kembsidmsmthc_SmteGovcrmnenuo?’g;doesnmcmpowcrthc
ration to make subsidies to any other body. However under Section 9(1)
xtuthctuncnonpfthepqrpomtion to plan and promole programmes
through cooperative societics programmes for the production, = processing,
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marketing, storage, exrort and import of agricultural produce through co-

e societies. Under Section 13(2)(c) the money in the fund shall
bcapplwdtmwrylngoutmepurposesofmeAct. In view of the above
even though a subsidy cannot be given it would seem that it is permissible
to give assistance to the Federation from the Fund for the purposes

Sd/-K. S. PANDAILAL
30-8-1966

Joint Secretary and Legal Adviser Ministry of Law
Department of Legal Affairs

Copy of Ministry of Law (Department of Legal Affairs) U.O. Note No.
30505/67 dated 3-2-1967 to Deptt. of Cooperation.

The matter has been further reconsidered by me in the light of the dis-
cussion which I had with Shri Bandopadhyaya and Shri Puri.

2. Section 9 of the National Cooperative Development Corporation Act
1962 provides for the functions of the National Cooperative Development
ion. Sub-section (1) of that section, which makes a general pro-
vigsion, provides that it shall be the function of the Corporation to Plan and
promote programmes for the production, processing, marketing, storage, ex-
port and import of agricultural produce and notified commodities through
cooperative societies. Sub-section (2) of that section enumerates the parti-
cular functions which do not in any way prejudice the general provision
contained in sub-section (1). Planning and promoting programmes through
cooperative socicties for the supply of sceds, manures, fertilizers, agricultural
implements and other articles for the development of agricultural produce
is one of the functions specifically mentioned in sub-section (2).

3. Section 13 of the Act provides for the fund of the Corporation. Sub-
section (2) thereof enunciates the items with respect to which the moneys
in the fund shalt be applied for. One of the items with respect to which
moneys in the fund may be applied for is for carrying out the purposes of
the Act. The “purposes of the Act” as may be seen from the long title of
the Act read with section 9 include planning and promoting programmes
for the production, processing etc. of agricultural produces and notified
commodities through cooperative socicties. For carrying out this purposc
through the help of cooperative societies, occasions may arisc when the
Qorporation will have to give financial assistance to the cooperative societies.
In this view of the matter, though grant of subsidies by the Corporation to
cooperative societies has not been specifically mentioned in sub-section (2)
of section 13, it is possible to argue that the Corporation can grant subsi-
dies to cooperative societies for carrying out the purpose of the Act. In
this view of the matter, it scems legally permissible for the Corporation to
grant such subsidies.

Sd/-K. S. PANDALAI
J.S.and L_A.
3-2-1967.

Further Information

The recommendation of the PAC regarding amendment of the Act was
Conveyed on 6-12-1966 to the NCD.C. The Corporation set up a sub-
committee to examine this question. The report of the sub-committee bas
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been finalised and will come before the Corporation. !?k
od will be taken on of the from the ﬁonandth
S L o e S

In consultation with the Ministry of Law, “lac” has been notified on
r10‘6‘-:1‘(1;-1(3)6’7asnv:ommoditywhich comes within the purview of the

Recommendation

The Committee are glad that the Department of Food have agreed to
eatrust the work of physical verification in regard to the 84 Depots uader
their control to independent authorities as suggested by the Committee
carlier. The Committee feel that in regard to the remaining depots which
have been transferred to Food Corporation of India, the Department shouid
impress upon the Corporation to follow the healthy practice of verification
bcmgdonebythemdependent authorities. They are glad to note that
there has been some improvement in regularising the losses noticed as a
meult of physical verification. They hope ttat the Department would
improve the administrative machinery further so that the time taken
for regularking the losscs for a particular year is reduced. The Department
mcxammcwhetheranmchmxtooul not also be fixed for the disposal

cases.

[S. No. 57 of Appendix XXIX (Para 4.38) of 59th Report %
(Third Lok Sabha)). e

Action taken

In regard to entrusting the work of phLysical verification of stocks of

at the Central Storage Depots at present under the administrative

ocontro of the Department of Food to independent authorities, necessary

instructions have been issued to the Chief Pay and Accounts Officer, Mimis-

try of Food and Agriculture, New Delhi to take over this work from the
Food Department with cffect from 1-2-1967.

2. The recommendation of the Public Accounts Committee to follow
thahnnhypmcmcofphymcalvenﬁcanonofsmcksbymdcpendemanﬂm-
ritics in respect of tke stocks in the depots under the control of the Food
Corporation has been communicated to the Managing Dmcctor of the

Food of India for taking necessary action vide copy of D.O.
letter No. 6-7/66-BPC.V dated the 14th December, 1966 enclosed.

3. The position regarding regularisation of shortages coming 10 notice
samﬂtofphysmlvcnﬁeauon,xsthatthcscarenotedmthohoohot
the Depots for necessary investigation but action to regularise tho losses
itakcnonlyaﬂcrapamcularstackoffoodgmnstowmmam
relates is issued out. Asmcnhonedmtbcmesu? gainst 8. No. 56
(Pan43)o!tthubhcAccountsCommmocs59thRepon(3rdlnk
Sabha), necessary instructions have been issued by this Department (vide
Ietter No. 6-6/66-BPC.IV dated 15-12-1966 (copy enclosed) to all the

Regional Directors (Food), ifying time limits for reporting and disposal,
ammkvek,dmesx:mgtom;elm :

of Food, Agri., C.D. & C., (Deptt. of Food), U.O. No. 23/66-
67/BFC.1/5%h Report dated the 20th January, 1967}
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(COPY)
J. A. DAVE,
Director General of Food.
D.O. No. 6-7/66-BFC.V
GOVERNMENT OF INDIA

ALINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOG-
MENT AND COOPERATION

{(DrraikiviNt or Foob)
New Deltu, dated thie 14:00 Dieel, 1910
Dear Shri Sen,

According W the mstructions fad down by the Mustry, the stocks o
joodzarains in the vanious Central Storage Depots are required to be physi-
Cally vertlied at feast onee Inoa year.  For this purpose m every Kemon
ol Deputy Director (P.V0) has been appointed and he is assisted by o
Physical Verfication Squuds consisting ot one Chiet Physical Vertfication
Inspector and two Inspectors. The Deputy Director (P.V.) works directly
under the R.DJ w be andependent ot the officers concerned with the
maintenance of stock.

2. 1he Pudlic Accounts Commiiee in pury 4.38 of thar 330 Kot

{Third Lok Sabhaj rccommended that the work of physical venicans o
should be entrusted to persons who do not fuoction under the adnunistrativ
control of the authority incharge of the stocks and suggested  thut  the
work might be done under the supervision of the Chief Pay and Accouints
Otlicer.  'The above recomuiendution was eaamined by the Ministry and 1
was explained to the Public Accounts Committee that  as  the  Cenuul
Storuge Depots were 1 the course of being wransferred from the Food
Deparunent to the Food Corporation of india, it was not necessary to
cffect a change i the eabling systenn.

3. The Public Accounts Comumitee sgain considered this matter in theu
mecting held i July, 1900 and beve made inzer alia the tollowing recom-
mendation regarding physical verification o stocks of foodgrains in Para 35
of their 539th Report ( Third Lok Subha) :—

“The Counuittee feol that i regard to the remaining depots whica
have been transterred to Food Corporation of India, the Departaicnt
should intpress upon the Corporation to follow the healthy practice
of verification being done by the independent authorities. .- .. "

4. 1 am, therefore, to request that with respect 10 the storage Dopas
under the control of Food Corporation of India, you may Kindly sce L
the recommendation ol the Public Accounts Commitiee is enforced by the
Food Corporation of India as carly as possible. 1 shall be gratelul
10 be informed of the action taken in the matter for communication to the
Public Accounts Committec.

Yours sincerely,
Sd -~ J. A, DAVE.
Shri N. P, Sen,
Munaging Director,
Food Corporation of India,
153, Mount Road, Madras.
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No. 6,6/66-BFC1V
GOVERNMENT OF INDIA

MINISTRY OF FOOD. AGRICULTURE. COMMUNITY DEVELOP-
MENT AND COOPERATION

(DY PARTMENT OF Foon)
New Delhi, duted 15th Decensher, 1966

To

(1) The Regional Dircctors (Food).
CALCUTTA ‘BOMBAY/MADRAS,

(2) The Joint Dircctor { FFood),
Residuary Cell. ]
Northern Region. New Delhi.

SUBJLC T —Fivation o Time Limit for Disposal of Storage Loss Cuves—
Instructions—Regar ding.
Sir,

I am dirccted to invite a reference to this Ministny's detier Noo 3707
58-BEC VIIL dated 22-2-1960 wherein instructions were tsued that the
storage Josses should be reported to the Miniany for secularnization within
a period of 3 months from the dute on which these came o notice. So fir,
however. no time limit had been laid down tor disposal of such cases
the Sub-Regional and Regional Offices. The Public Accounts Committes
have in their §9th Report on the Audit Report 1906 pirer wia desired tha
the desirability of laving down a time bt tor disposal of such cases mas
also be examined.  In the light of these recommendations, 11 hus heen
decided that the following time scheduic ~hould be ol ed with pmediie
effect for reportivg and dispo~al o cuses oF steage fosees at the vanioes
levels 1 —

(1) The Depot Oilicers shouwid after proper unestigation subnnt tie
foss statement m the preseribed torm o the Sub-Regionat Ot
ces within one month of the storiee Jose commy o noticg.
The losses will be exanmined and thoswe within his powres of wnite
oft will be regulurized by the Sub-Reaonal Ofhcer concorncd
within onc menth from the date of recap in hes office.

(1) The Sub-Rewmonul Otheer will, in wen, siter Jdoe caaminainon
reporl the losses, which are bevond his powers, to the Revon!
Director (Food withim one month of recom tor jerularization.
The Regional Ditector will investizute and reeubarie the Tosses
which fall within hiv financiad posais vttt one month of
receipt of the same in his oflice.

(i) The losses which are beyond the posers o the Revional Diree-
tor (Food) to revalarize should after thoroush commation o
reported by him 1o the Ministry within o ;‘Qrind of 3 monthy,
from the date the josey cume 1o notice as alreads preseribed
vide Ministry's letter dited 22-2-1960 refereed to nbove These
will be examined and regularized m the ‘

: Minidry as early g
nonaible. Y varly  ay
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2. 1t is requested that the above instructions may be brought to the
notiée’ of all concerned for immediate compliance.

3. The receipt of this letter may kindly be acknowledged and the
Ministry may be informed of the action taken.

Yours faithfully,

Sd/- HARBANS SINGH M.AS.,
for Director General of Food.

Copy to :—
1. The Pay and Accounts Officer,

Ministry of Food and Agriculture,
NEW DELHI/CALCUTTA/MADRAS,/BOMBAY.

2. The Chicf Pay and Accounts Officer,
Ministry of Food and Agriculture,
NEW DELHI.

3. O & M Branch.
4. Storage Technical Branch.
5. All Sections of the BFC Dtc.

6. Guard file.
Sd/- HARBANS SINGH MAS..

for Director CGeneral of Food.
Further Information

A relerence is invited to the Department U.O, No. 23 66-67 /'BFC.1/
S9th Report dated 20-1-1967 on the above subject.

2. In view of thc practical difficulties in the abolition of the existiny
posts of officers and staff for physical verification work in the offices of the
Regionis! Directors (Food), Calcutta and Bombay, and creation of new
posts in the Chief Pay and Accounts Officer’s Organisation with effect from
the 1st February, 1967, involving surrender of funds in onc grant and re-
quirement of additional funds by the Chief Pay and Accounts Officer, Minis-
try of Food and Agriculture, New Delli. in another grant, which is extremely
difficult at the fag cnd of the current financial year, it has now been decided
to transfer the work of physical verification to the Chief Pay and Accounts
Officer, with effect from the Ist April, 1967 instcad of the 1st February.
1967 as mentioned in Para 1 of this Department U.O. Note referred 1o
above.

3. The date “1-2-1967" occurring n line 7 of Para | ot this Depart-
ment U.Q. Note referred to in Para 1 above, may please be amended to read
as “1-441967",

[Ministry of Food, Agri., C.D. & C. (Department of Food) U.O. No. 23/
66-67 BFC.I/59th Report dated 3-2-1967].

Further Information

A reference is invited to para 2 of this Department’s U0, No. 23/66-
67/BPC.1/59th Report dated 20-1-1967 on the above subject.
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2. 1o reply to this Ministry’s D.O. letter No. 6-7/66-BFC.V dated
14~12—1966p(l<):'opy sent already with this office UO dated 20-1-1967) the
Food Corporation proposed finally that the work of physical verification of
stocks would be entrusted to the staff of the Internal Audit Wing under
the supervision and control of the Financial Adviser of the Corporation.
This appeared to be as independent an arrangement as possible in a corpo-
rate set-up. However, the Comptrolier and Auditor General of India was
also requested to consider the proposal made by the Food Corporation and
advise us in the matter. He has stated in reply (copy cnclosed) that as the
Internal Audit Wing functioning under the control and jurisdiction of the
Financial Adviser of the Corporation will not in any way be under the
officers in charge of stocks of foodgrains ctc., there is no objection to the
arrangement proposed in rcgard to the physical verification of stocks. In
the circumstances the Food Corporation of India has been informed that
there is no objection to their giving effect to the proposal made by them
in the matter.

3. The Note has also been vetted by Audit.

{Ministry of Food, Agriculture, C.D. & C. (Department of Food)y U.O. No.
23,/66-67/BFC.1/539th Report dated the Tith December. 1967].

COPY
No. 723-CA/117-67

OFFICE OF THE .COMPTROLLER AND AUDITOR GENERAL OF
INDIA

Bahadur Shah Zafar Marg
T New Delhi-1. duted the 28th June, 1967.
o
The Secretary to the Government of India,
Ministry of Food. Agriculture,
Community Development & Cooperation,
(Department of Food),
NEW DELHI
SuB :—Physical verification of stocks of foodgrains with respect 100 the Stor-
age depots under the control of the Food C orporation of India.
Sir,

1 am to invite a reference to your letter No. 6-7/66-BEC V d
13th June, 1967 on the subject noted above. ' ated the

. 2. As the Internal Audit Wing functioning unde NG

jurisdiction of the Financial Adviser of the Frl;od Corrior:::;m :.)tfmllrxgia awl:ﬁ

not, 1 any way, be under the charge of the Officers who are mcharge of

stocks ot: foodgr.ams‘ctc., we have no objection to the arrangements r\fmrd

mg physical verification of stocks of foodgrains as proposed by you i

7 of the letter referred to above, . y youin para
Younr, taithfulty,

Sd/- A K. MUKHERJL,
Addl. Dy. Comptr. & Auditor General (Rlvs.)

Further Information
The Food Corporation of

: India agreed initiafiy
physical verification of stocks agreed initially 1o entrust the work of

to the staff of the Internal Audit Wing func-
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tioning under the supervision and control of the Financial Adviser of the
Corporation and this proposal was accepted by this Ministry in consultation
with the Comptroller and Auditor Genceral of India. In this conmection
the Note sent in this Ministry’s U.O. No. 23/66-67/BFC.I/59th Report
.dated the 7th December, 1967 may kindly be referred to.  Recently, how-
cver the Food Corporation has pointed out that, in practice, facilities for
physical verification have to be provided to the Regional Managers also for
the discharge of their responsibilities as Officers in overall charge of Depots
in their Regions. Consequently, they have suggested that the physical
verification squads might be allowed to work under the control of the
Regional Managers, who arc independent of the District Managers in actuat
charge of stocks and that an additional super check or test verification of
the stocks would be conducted by the physical verification squads working
at the Zonal level or the Headquarters level under the control of the Finan-
cial Adviser of the Corporation. They have also stated that under this
arrangement, the District Manager who is in actual charge of the stocks
will have no connection whatsoever with the physical verification squads
working under the Regional Managers.  This arrangement has been brought
into force by the Food Corporation from Junc. 1968

2. The revised proposal made by the F.CL 1s being examined in the
Ministry and the P.A.C. will be informed of the final decsion taken in the
matter.  However, as regards the extent of physical verification done so tar.
the Food Corporation has reported that the physical verification squads
in the Regions have carricd out physical verification in respect of 382 derots
out of 549 depots. The squads working directly under the Deputy Financial
Advisers and the Financial Adviser have done test (surprise) physical ven-
fication of 20 depots during the current financial vear.

Recommendation
The Commuttee feels that the Ministry should sort out very difficult
cases which are pending disposal for a long time and take up at a higher
cxecutive level of the other Ministry for disposal.  Inter-Ministerial 1alks

should be held at regular intervals to settle cases instead of allowing the
‘Government Machinery to pursue them in roatine manner.

[(S!. No. S8 of Appendix XXIX (Para 4.43) of S9th Report
(Third Lok Sohha)].

Action taken
The aumber of claims for ral transit losses pending with the Railways
as op 31-12-64 was 5,791 involving an amount of Rs. 40.38 lakhs. The
number was reduced to 1,729 cases involving an  amount of Rs. 13.53
lakhs on 30-6-66 as detailed betow —

Year No. of Clainn Amount in Lakhs

1960 3 001

1961 . 62 0-i8

1962 « ‘ 58 0-17

1963 ) 130 [

1964 1276 (Plus 189 cases of 1964) 12-18
1729 (Plus cases 1353 089 (- 089 Lakhs
~ 189 added to 442 towards 189 clams

1918 the st in March 1967)
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i i 641 claims amount-
2. D th iod 1-7-66 to 31-8-67 as many as ! ]
ingzto R“sltu:fmelsghs were settled and the number of ﬁk'“ﬁs d";eltsail h:‘?
thus been further reduced to 1,277 amounting to Rs. 10.41 as

below :—

Year No. of Claims * Amount in lakhs
' R A
1960 . . ... 5 M(_g
}32; L 46 0-11{(—12)
100 o1
. 160 0-38(—170
119966?3 Sl 1017 98 -—448;
ToTAL . . 12n 10-41 !—641)

Theser641 cases amounting to Rs, 4.01 lakhs were settled from 1-7-66
10 31st Aug., 67 as under :—

No. Amount tn lakhs
. Clai ted by Riys. . . 137 0-44
ll. (é‘:zr:‘s) z21‘:-‘:(;?:;;& Y .y . . . 504 3-57 (Cases of shortage of
bags, damaged by
rain and other claim
found untenable).
TOTAL . . . 641 401

3. All claims pertaining to the year 1960 have been settled. The Minis-
try of Railways had informed us on 16-9-67 that the Eastern Railway have
been directed by them to settle old claims of the Food Department in
accordance with the decisions arrived at a meeting between the officers of
the Railway Board and the Department of Food, in May, 1965. Conse-
quently, not only 100 cases of the years 1961 and 1962, but also 104
cases of the years 1963 and 1964 will be settled within the next few days
Thereafter the oldest claim shall be only of the year 1963. The Minister
of Railways have informed us op 17-10-1967 that they have once again
advised the Chief Commercial Superintendent of the Eastern Railway to
speed up disposal of these claims.

4. (a) 109 cases pertaining to the years 1963-64 were pending in the
Eastern Region due to:—

(i) Delay on the part of the Government of Pakistan in artiving at an
agreement with the Government of India about payment of claims in cases
where traffic moved via Indo-Pakistan route. As there was no possibility of
an Indo-Pak Agreement, in this connection, in the near future, it has been
decided that 39 such cases (up to 1964) may be regularised cven without
the settlement of the claims with the Railways in accordance with this
Ministry letter No. 19/8/65-BFC 1V, dated 15-5-67 (Copy enclosed). A
record of all such cases is being kept and if. subsequently the Pakistan
Government agrees to reimburse such losses the amount realiscd would be
credited. to the "Misc’ Government account. and

(it) Pursuance of the question with the Rly. Board and the Easera
Rly. for adjustment between excess number of) bags of Jricc ::;d Atham t
delivered with the number of bags received short. during a particular year,
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or for a number of years on an ad hoc basis. The Ministry of Rlys.
}lave, however, advised us on 17-1256‘{) of mt;wir declisl;;? that any h‘tﬁ
ound excess in consignments cove y . Rece showing |
number of bags loaded should be delivered on valuation and that claims
of Food Deptt. for shortage against Rly, Receipts showing the number
of bags booked should be dealt with on merit and not held up. This
matter will now be pursued further with the Zonal Rlys.

4. (b) 200 claims of the year 1964 for shortage of complete bags
involving an amount of Rs. 1,23,186 (Approx.) are pending in the
Southern Region as the Southern Rly. is repudiating the same on the plea
that though the bags delivered were short of the number cntered in the
Rly. Receipts, the weight as recorded to have been received in the depots
was equal to or more than the weight shown on the Rly. Receipt. This
%ition is not acceptable to the Deptt. of Food as the system of weighing

X wagons in two operations on the Rly. wagon weigh-bridge leaves
much to be desired. Besides, the actual weight of the wagon is not always
cqual to the tare weight painted on it. It is generally less. As the
Rly’s liability is to deliver the correct number of bags according to the Rly.
Receipts this matter is being pursucd with the Rlys. Incidentally, this obser-
vation was also upheld by the Rly. Board's communication of 17-10-67,
referred to abowe.

During the years 1963 and 1964, the Rlys. delivered to the Deptt. of
Food 664 unconnected bags of wheat and rice valied at Rs. 28,264 .- but
without charging any value. As soon as these bags arc connected/adjusted,
the number of pending claims will get reduced further.

(c) 56 cases pertaining to the year 1964 are pending with the Bombav
Port Trust Rly. in Western Region duc to non-acceptance or delay in
acceptance of inter-Rly. liability by some of the Zonal Rlys. concerned. We
Lave been pursuing these cases with the concerned Rlys. and have now pro-
posed a meeting in Bombay with the Port Trust.

5. A mecting with the Addl. Member (Commercial) Riy. Board was
proposed with a view to expedite settlement of old claims which are now
pending with the Zonal Rlys. The Rly. Board had replied that the Zonal
Rlys. were fully competent to dispose of all claims and it would not be
a feasible proposition for the Rly. Board to examine and settk individual
cases. Therefore, while the Deptt. of Food continues to take up the pending
cases with the Rlzs. concerned. the proposed meeting with the officers of
the Rly. Board shall be pressed for again, in case the scttlement of old
claims by the Zonal Rlys. is not expedited in accordance with the directives
now issued by the Ministry of Rlys.

[Deptt. of Food U.O. Ne. 23/66-67/BFC-1/59th Report, dated 19th October,

1967].

COPY
P. Krishnamurtki, Deputy Secretary. .
D.O. No. 19/8/65-BFC. IV 12/15th May. 1967.

My dear Mukherjee,

Will you please refer to the correspondence resting with your letter No.
CLM/INS/1/66, dated 20-4-67 addressed to the Chief Director of Move-
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i ini i i il transit losses amounting to-
ments in the Ministry regarding 41 cases of rail transit :
Rs. 16,748.63 pcndl;}t'lg for want of finalisation of the Indo-Pak Agreement
in this connection.
i ssibility of ak in this connec-
2. As there is no possibility of an Indo-Pak Agreement in this ne
tion in the ncar future, it has been decndgd that §uch cascs may be regularised
even without the scttiement of the claims with  the Railways. 1In the
circumstances you may now Kindly take urgent steps 10 regularisc these
at a very early date. A record of all such cases should. however, be kept_
and subsequently if the Pakistan Government agree t0 reimburse such losses
the amount so realised could be credited to the Misc. Government account.

3. 1 shall be grateful if you will kindly et me know wery urgently the
action taken in the matter.
Yours sincerely.
Sd - P. KRISHNAMURTHLI.
Shri B. Mukherjec.
Regional Director (Food).
Eastern Region,
Calcutta.
Copy to:
The Director of Movements (Shri K. P. Singh) for information. with
reference to the RD's lfetter referred to above addressed to CDM.
Sd - P. KRISHNAMURTHI!.

Further Information

The number of claims for Rail Transit Losses pending with the Railway<
as on 31-12-1964 was 5.791 involving an amount of Rs. 40.38 lakhs. The
number was reduced to 1,277 amounting to Rs. 10.41 lakhs as on 31-8-67

During the period 1-9-1967 to 30-9-1968 as many as 324 clainys up
to 1964 amounting to Rs. 1.46 lakhs were settled and the number of pend-
ing claims has thus been further reduced to 953 as detailed below ——

Year No. of claims No. of claims Amount inlakhs
Settled now outstanding of R4

o . ' - = . - e e
. . s2 2 G530
1962 . . . . 30 16 007
1963 . ) . . 71 RY o2
1964 . . . . 17 846 L

324 sy ges

These 324 cases were settled oy under —

No. of claims Amount in lakhs Rermarks

1. Claims accepted by

Railways . . 194 0-
2. Missing wagons 0-30

subsequently traced/

connected . .

4 028
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No. of claims Amount in lakhy Remarks
3. Claims dropped . 126 0-68 These include: No. of Amount
Cases

(i) Shortage of complete

bags connccted later 96 0-46
(1) Damageducto wet-

ting and shortage

from cut and torn

bags repudiatcd by

the Railways for

reasons of no provi-

sion of dunnage 30 0-22

Torar . . 324 146 126 0-68

Most of the cascs of 1964 pertain to the loss/damage duc to loading of
foodgrains in open wagons in the Southern Region.  The need for expedi-
lious settlement of these cascs continucs to be taken up with the Ministry
of Railways as well as the Zonal Railwavs. Recently. the matter was also
discusscd between the Chief Commercial Superintendents of scven different
Raitways at their Commercial Commitice Mecting (Indian Railways Con-
ference Association) in Bombay for the acceptance of inter-railway hability.
The matter is being pursued.

Further. as desired by A.GCW. & M., New Delhi, addittonal informa-
tion with regard to claims lodged with the Railways from 1-1-1965 1o
31-3-1964 is given below :

As stated above on 21-12-1964, 5791 claims involving an amount of
Rs. 40.38 lakhs was outstanding.

Dunng the period 1-1-1965 to 31-3-1968 as many as 12,344 pew
claims mvolvmg an amount of Rs. 2KS.11 lakhs were lodged. Duning this
period 13,229 claims involving an amount of 188 11 lakhs (including 4,754
claims involving an amount of Rs. 30.75 laukhs pertaining to claims as out-
standing on 31-12-1964) were settled as under - —

No. of Amount in Remarks
claims lakhs (Rs.)
l Clnum acccpud h)
Raitways . 5836 1661
. Missing  wagons
subsequently traced/
connected, 737 138 -63
1", C!.mm dropped 6656 3287 These include Noo of Amount

cascs in lakhs (Rs.)
(1) Shorage of  comp-
fete bags connected
later clasnn found
untenabic  after in-
vestigations 3 889 2186
() Clums for damage
due to rans and sho-
rage from cut and
torn bags and other
misC. reasons which
were found untenablc
.\ﬁu m\cuxpuum 2,767 -0l

Totm . . n::o ET R ) 6.656 32-87
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The cause-wise break-up of 4,906 claims involving an amount of

Rs. 137.38 lakhs outstanding on 31-3-1968 was as under :—
No .of Amountin Remarks
claims lakhs (Rs.) L
gwagons . 228 - 76-20 Such claims do not  necessarily

Missing wagons represent losses to the  Depti
of Food. Claims for wagons
which do not rcach the destina-
tion in time are lodged with the
Rlys. Subsequently, when such
wagons arc connected the
claims  are  withdrawn.  This
item accounts for about §5%,
of the total amueunt of claims.
Missing wagons  are  traced/
connecied both by the Deptr.
of Food and the Railways.

Y G) 1966 and part of 1967 weic
years  of severe drought an

chrmin States. Due to -
adegquate avalabiity of cove
wagons. open wagons had to
be used for loading imported
and andigenous  foodgrains.
Foodgrams in open  wagons
were  suscepuibic 1o pulferage
and damage in rad transt (1)
Untenable claims such as for
shortage of bags m convugn-
ments boeked  on ‘Said-to-
contain’ RRs had to be dropped.
The Ratiways harc been approa-
ched to arrange to clear food-
grams m covered wagons only
Further, wherever Ralwayy’
Tally clerhs do not eamst, the
Railways have been asked to
appoint them cven at the cost
of the Deptt. of Food 0 super-
vise foadmguntoading of food-
grams bags so that the swumw
could be booked on ‘Clear” Riy
Recepts for Slamm, if any, 1o
be tenable.

‘Shortage of compleie bags. 3,389 4472

Damage by Wet . 442 5-32 ]

Cut & Torn bags . 631 4-71 7 Lach case s dealt with on menis

) Poand  acemted dropped  socem -
Any other items . . 216 643 ] dmgis, i

4,906 137-- 3y

This note has been vetted by Audit.
Recommendation

It is unfortunate that out of 11 | 1
' : : pending cascs action could be taken
by Government so far in regard to 5 cases only. The Committez suggest
that expeditious action should be taken in other cascs ako. ) .

IS No. 65 of Appendix XXIX (Para 82 o
] f Chapter 1V) ,»f 59
(Third Lok Sabha)). ) o Wik Report
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Action taken

The other 6 cases have also since been referred to arbitration for adjudi-
cation of the Government claim. Chief Director of Purchase bas also
personally discussed the matter with the Chief Secretary, Jammu &
Kashmir Government for ascertaining the whereabouts of the defaulting
firm's properties and their assets also to freeze such assets for realisa-
tion of the Government claims. Chief Secretary has agreed to ask the De-
partment concerned to expedite action.

{Depti. of Food U.O, No. 4/11/66-CDN dated 19-8-1967].

Action taken

In continuation of this Decpartment U.O. No. 4/11/66~CDN dated
19/26th August, 1967 to the Lok Sabha Secretariat it is stated that the
6 cases referred to arbitration against M/s. Kashmir Canning Industnes,
Jammu Tawi, arc still pending as the party is not joining in arbitration.
Notices ctc. sent by the Arbitrator to them for recovery of dues were
reccived back undelivered with the Postal report “No addressec available
st this address”. Since the Arbitrator could not proceed cx-parte against
the firm, Government have applicd to the Court under Section 20 of the
Indian Arbitration Act {or confirmation of the appointment of the Arbitrator
made by the Government as unilateral reference to Arbitration is not vahd.
Court’s decision on these applications will enable the Arbitrator to proceed
with the cases. The applications are pending in the Courts.

1Deprt. of Food (APOY U.O. No. 4,11, 66-CDN duted 21-2-1968].
Further Information

In the six cases aganst M/s Kashmir Canning Industries, Jammu Tawi,
Government’s applications under section 20 of the Indian Arbitration Act,
1940 arc stifl pending in courts. The notices sent by the courts to the
fum were not scrved and therefore, Government has since filed application
for substituted scrvice of the notices on the firm by their publications in
the nmewspapers.  After complcetion of these formalitics the court will pro-
wed to decide Government's applications under Section 20 of Indian
Arbitration Act, 1940. The arbitrator will be able to take up the arbitra-
tion cases for hearing only after the said applications are finally decided
by the courts

The PAC will be informed of further developments in  this
R,

Recommendation

The Commuttee feel that this case reveals lack of proper planning in
the construction of the building for the Small Industries Service Institute
at Calcutta.  Though the date of commencement of work as per agreemeont
was the Ist March, 1960, the layout of the building was not finalised by
the architects till the 19th April, 1960. Some time also was takea by the
architects in testing the Joad having capacity of the land. Had these pre-
hminary works been completed by the Architects prior to the Agreement
with the contractor, ncarly 24 months of working season would pot have
been lost. Further due to the break of Monsoon in this region in early
May. the function work could be started only in October, 1960 and it was
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» f should
completed by the end of November, 1960 only. All thesc factors shou
havepllfecn ta)l’cen into consideration before the time schedule for cons:jruc::tg
of the building was decided upon. The date of commencemcrlxt9 gon
of completion viz. 1st March, 1960 and the 31st Deccmber. respec-
tively stipulated in the Agreement thus became unrcalistic.

[St. No. 67 (Para No. 5.5) of Appendix XX1X of the S91h Report
(Third Lok Sabha)}.

Action taken

Eastern SS1 Warks Division. Calcutta under the Development ((Smixgg_;
sioner, Small Scale Industrics ceased to function with cflect from ’31- ;onse~
(AN.) and the Dy. Dircctor (1C&C) incharge of the D":g conse-
quently reverted to the C.P.W.D. Some residual wqu connected with he
Division has been left over for finalisation. It has further  been pointe
out that the services of a technical ofhcer of the rank of a Supcrmtcndmg
Engineer are temporarily needed for the disposal of this residual work
which contains among others the action required to be taken on these
recommendations.

The proposal for the creation of a temporary post of a 5upcrmlcndmg,
Engineer in DCSSI's Office for a period of 6 months for the above purpose
has been submitted to the Ministry of Finance and is under cxamination
separately.  Accordingly the submission of our replies to these recommen-
dations of the P.A.C. duly vetted by Audit will take some more time,

Recommendation

The Committee trust that the Ministry will ensure better planming tor
construction of such buildings in future.

[St. No. 67 (Para No. 5.6) of Appendix X XIX of the S9th Repor:
(Third Lok Sabhay].
Action taken

As explained against item No. 1 above.
Recommendation

Tke Committee regret to note that 24 columns out of 84 built by the
contractor were defective.  The Committee fee! that if there had been pro-
per supervision over the construction of this work simultancously, defective
cxecution of the work could have been avoided or at least detected earlier.
This laxity in supervision also required 0 be looked into.

[SL No. 68 (Para No. 59) of Appendix XX1Y\ o} the S9th Repors
(Third Lok Sabha)|.
Action taken
As explained against item No. 1 above.

Recommendation

The Committee regret to note that although the matie

r reparding re-
covery of damages from the st Contractor has been pendin orc arb

g before arbitra-
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tor for the last 18 months i.e. from January, 1965. Government have not
filed their counter claims so far against the contractor before the arbitrator.

They desire that the Ministry should take necessary steps to cnsurc that
their counter claim against the contractor for damages is filed before

the arbitrator, without further delay.

[SI. No. 59 (Pura 5.12) of Appendix XXIX of the S9th Report
(Third Lok Sabha)l.

Action taken
As explained against item No. 1 above.
Recommendation

The Committtee would also like to be apprised of the arbitration.
{S. No. 69 para 5.13}].

Action taken
As explumed against tem No. 1 oabove.

Recommendation

The Ministry of Industry should in consultation with the Mmistry  of
Works, Housing and  Urban  Development.  cxplore  the  possibilities
of improving the cxisting Government Machinery, so that the quality print-
ing as required by LS.1. could be done so that dependence on private press-
¢s could be minimised.

S No. 73¢Para S49) o Appendin XXIX of the S9th Report « Therd Lok
Subhuy |

The Committee would hike o be mformed of the results of the cofforts
made in this direction.

{SI. No. 74(Pura 5.50) of Appendix XXIX of the 59ith Report (Third Lok
Sabha)).

The matter o being taken up with the Mimstry of Works, Housing and
Urban Development as sugeested by the PAC and the PAC will  be
informed in duc cours

Recommendation

The Committee are surprised to note that such wide variation cxists 1a
the per capita expenditure on the inmates of the different welfare institutions.
The fecl that such wide dispanity requires to be narrowed down.

Now that the Department proposes to undertake a review of all  the
aspects of the working of these institutions, the Committee hope that this
review apart from looking into wide vanations in  per capita  expeaditure
would also take into consideration whether the pattern of training or the
standard of amenitics provided in these institutions require any modifica-
ton as alko what economics are possible.
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The Committee would also like to be informed of the result of this
review.
[SI. No. 76 of Appendix XXIX to the 59th Report (Third Lok Sabha)).

Action taken

With a view to narrowing down wide disparity in the per capita rate of
expenditure on various institutions, a review of the working of 8 out of
' 24 institutions was undertaken. The results of the review rcvealed the
need for a further and wider study of the working of the institutions.
Accordingly, two Committees—one for reviewing the financial aspects and
the other for examining training programmes—have been set up. Tte Cqm-
mittees are expected to submit their reports by m_.‘i.lst..Ma.mh._lﬂﬁﬁ’ ie..
close of the financial ycar 1968-69. Suitable action will be taken in the
ight of the recommendations of the committees and the Public Accounts

mmittee will be apprised of the final outcome.

Recommendation

The Committee suggest that more stress should be laid on the type of
training to be imparted to the inmates of these institutions so that they
become more useful citizens.

The Committee also feel that some system should be cvolved to ensure
that these persons after receiving training are gainfully emploved in their
respective professions.

[Si. No. 77 of Appendix XXIX 10 the 59th Report (Third Lok Subla)l.

Action taken

So far, the conventional methods of training were  being  tollowed
Recommendations of the Committce have been noted and the cntire training
pattern is under review. With a view to orientating the training pro-
gramme, so as to give better facilitics to the trainees for gainful employment
after their training, a thorough study of the training programme has been
started and the Public Accounts Committee would be informed of the
final position in due course after the Coemmittee set up to study and review
the programme has submitted its report,

M. R. MASANI,
Chairman,
Public Accounts Comniittee.
New DELHI;
April 28, 1969
Vaisakha 8, 1891 (Saka).



APPENDIX
Summary of main Recommendations|Conclusions

Sl. No.

Para No. Ministry /{Department
concerped

Recommendations/Conclusions

2 3

4

3.

1-3 All Ministrics
concerned

1-7 Min of Education (CSIR)

110 Min of Edwation

The Committee desire that replics to the
recommendations/observations contained
in their 59th Report (Third Lok Sabha)
in respect of which no replics have so
far been furnished by Government
(as indicated in the Appendix), as also
final replies to recommendations/obser-
vations in respect of which Govern-
ment have furnished interim replics,
should be furnished expeditiousty.

In order to have an idea of the expenditure
incurred on processes meant for com-
mercial  explottation, the Commitiec
feel that it s necessary to mtroduce the
system of cost analysis in such processes
in all the laboratones. This would
provide a rational basts for determining
the charges and royalty 10 be recovered
in respect of the processes  which
are ulumately formed out to industry.

The Commutice would, therefore, hike 0
cmphasize that 4 general pattern of
cost  analysis should be cxpeditiousds
cvolved  for introduction tn all labora-
torics  on the basis of the resuits of the
system of costing already in operation
in some of the laboratonies on an exper:-
mcental basis. Thereisa Cost Aacounis
Branch in the Minmstry of Finance whose
advicef necessary may be sought on thie
pomnt. The Commitiece would like to
be appriscd of the progress an thiy
direction.

The Comnuttee are not convimced by the
reasons  given by Government for
allowing  forcign collaboranon m dwsze-
gard of the advice of the CS.IR.
Part of the jusufication given 1n many
cases tor allowing  foreign collabaration
was tha! they would save foreign ex-
change through reduced imports or ewen
foreign  cwhange through  exports,
but facts and figures have not been
furnished 1o the Commitice by Govarn-
tent e substantiate this pont. The
Commitiee regret that Government did
not make any ndependent vendication
of the clams of the intersted parves
that theur proposals Lo foreign cotla-
boration would mcan  caruiug of foseig
cxchange through oxparis of their pr.-
ducts. In the view of the Commtreo
1t would he necessary to evelve a pros
vedure 0 venty  suwch cann.
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T 2
T 0 Min
3. 115 Min.
5. 1-19
1.20
5. 124

of Education

186

k)

The Commitier observe that in some cuses

of Education

Min. of Education

Min. of Education

Min. of Education

forcign collaboration was approved even
though production of similar products
had alrcady been established in the
country. In the view of the Committee,
there 1s hittde justification for allowing
foreign collaboration in lhc‘mnnufucluxc
of products for which tndigenous pro-
duction has atrcady been established in
the country. This wounld clearly be
detrimental to the growth and develop-
ment  of imdigenous know-how besides
leading to an avotdable drain on scaree
forcign cxchange.

The Commitiee are unable v appreoiate
the reply ginen by the Mimstry that
“the technology in foreign coumtries s
at a higher fevel than technology n thes
country and the reason gencrally given
by these bodies for non-lcensing of
Indian know-how s that there 162
scope for explotation of the parucuiar
processes in their countnes.” The Com-
mitice would urge that belore taking any
Stepr U0 gt procosses patented in foreig
countries, a careful and thorough assess-
ment should first be made of the prospects
for the commercial exploitation of those
Processes 1 those coumnes

The Commutiee observe that the procew
was released in this case for commereia!
explonation on the understanding thas
production would start from October,
1961, It v regrettable that even aft-
the lapse of over eight years production
has stilf not started. The CSILR
has in the meanwhile agreed o sefung
the premium amount  ongmafly pad by
the firm for selease of this process and
to reduce the royalty on the process from
6} per cent 1o 3 per cent on the ground
that the firm » “facing dihcuky
working the process’™.

The committce had suggedacd s
1-125 of therr 59th Ropoet ihat where
processes farmed out to partics are not
developed within'a reasonabic time, they
should be resumed by Government and
grven to other parties. The Committes
note that this suggestion s “hemg mne
plemented and followed whiie granting
Iicenses for commercial explontanon of
the processes™  The Commuttee hope
that thes would help to avoud recurrence
of the tvpe of cases menticned  abowve

1%

The Commitiee are anxious thig a decinon
on the question of laving the accunt-
of Central Univerutics on the Tabic
of parlament should be reached ot an

carly date. They  woald, therefore
h‘kc(hc MALET 1o e apecdily progessed
Goverpment. '
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i 2

3

4

6. 127

LI3LSS 69 - GIPF,

Deptt. of Sociil Welfare  The reply received from Government in

this casc docs not indicate whether tix
Pending cases of rent-free accommoda-
tion have becn finalised so far, The
Committec desire that all these cases
should be finalised expeditiously and
recovery of all arrears of rent, water and
electricity charges be made without any
further delay. The Committee would
like 1o be mformed of the progress made
in this direction. The Commutice would
abko like to be informed whether the
sum of R«, 13,283 85 paise due from the
then  Prncipal, Government Lady

Noyce School, Delht has been recovered.
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* DELHI1 33. Oxford Book & Stationery 68
Cumapany, Scindia House,
24, Jain Book Agency, Con- M Connsught  Place, New
naught Place, New Delhi, Deipi-1.
41, 34. Peaple’s Publishing House, 76
B Sond Al Bamr Mori Roni Jhansi Road. New
Gate, Delbi. Deibi.
33. The United Book . B»
26, Atma Ram & Sons, Kash- 9 48, Amm Kaur Market,
mere Gate,  Delbi-b, Pahar Ganj, New Delhi,
27. 3. M. Jaina & Brothers, 1t 36, Hind Book House, 82, 98
Mori Gate, Dethi. Jaapath, New Delhi.
- trat N . s 37. Bookwells, 4, Sant Naran- %
B T Conirt N gy Ko Coior: Kingousy
New Dethi. Camp, Delhi-9,
MAXNIPUR
29. The English Book Store, 20
7-1.. Coanaught, Circus, 38 Sbn N. Chaoba  Singh 77
New Delhi News Ageat, Ramiai Paut,
Hgh School Anpexe,
30. Lakshmi Book Sitore, 42, 23 triphat,
Municipa! Markzt, Sanpath, . .
New Delhi. A JENTS IN FOREIGN
COUNTRIES
1. Bahree Brothers, 188 Laj- ) . ;
e 3v. Ttz Secretary, Establish. 5%
patrar Market, Delhi-6, ment | Depariment, The
. H gh Commission of lodia,
32, Javana Book Depot. Chap- 66 inha House,

parwala Kuan, Karol Bagh,
New Dethi.

Aldwych,
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